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LEGISLATIVE ASSEMBLY 
Monday, 4th February, 1946 

TLe Assembly met in the Assembly Chamber of the Council House at Eleven 
o~ the Clock, Mr. President (The Honourable ;Mr. G. V. ;Mavalankar) in the Chair. 

MEMBER SWORN: 

Mr. Ali Asghar Khan, M.L.A. (Assam: ;Muhammadan). 

MOTIONS FOR ADJOURNMENT 
FAILURE TO ESTABLISH NATIONAL GOVERNMENT 

IIr. President: There is an adjournment motion by Mr. Ayyangar. He 
wishfl:: t.o discuss 11 definite matter of urgent public imporlance, namely: "the 
obstructive attitude and failure of the Government to take steps to establish a 
National Government at the Centre in spite of various assurances by the Govern-
ments of India and Great Britain and in disregard of persistent demand by the 
public of this country". 
This has been disallowed by the Governor General. 

ENFORCEMENT OF DEFENCE OF INDIA RULE 89A IN CENTRAL PROVINCES AND BERAR 

Mr. President: Then we come to No. 57 from Seth Govind Das. He wishes 
to discuss: "the addition of a new rule, 89A in the D.I.R. the sudden enforce-
ment of which on the 15th instant by the Government of the Central Provinces 
and Berar has caused  annoyance, hardship and humiliation to the personS' plying 
the vehicles and the occupants thereof". 
May I know something about this? 
Mr. P. JIaaon (Government of India: Nominated Official): This rule 89A of 

the Defenoe of India Rules was introduced because there had been a number of 
complaints, some of them thoroughly justilled, about accidents caused by mili-
tary vehicles and it was found that the best way we coulti check rash driving 
of military vehicles was to put on extra military traffic police. Well, it was soon 
found that when military police were directing the traffic there would be civil 
vehicles among the military vehicles and unless the military police had power to 
direct the civil vehicles as well as the military vehicles their powers to direct 
the military vehicles were useless and 'they could not control the traffic. It was 
there/ore decided to introduce a rule, 89A, by which if the Provincial Govern-
ment so wish in a particular area the military police may be empowered to 
direct the traffic, military and civil and if they see a gross breach of traffic rules 
to stop the civil vehicle as well as a military vehicle and to take the man's 
name. They are not empowered to arrest and they are empowered only to 
administer the ordinary traffic rules. The rule was therefore introduced for the 
oonvenience of the public and as a measure which I should not have thought any 
one would have wished to object to. There has in fact been no objection 
received to this particular application of the Rule in the Central Provinces to 
which the adjournment motion draws attention either by the oivil authorities or 
by the military authorities. I therefore suggest that it is not an urgent matter 
of public importance. 
Seth Govind Das (Central Provinces Hindi Divisions: Non-Muhammadan): 

This rule was made after the Assembly adjourned last year and this was the 
first occasion when this could be brought before this House. The Honourable 
Member has said that it is for the convenience of the civil public in the places 
where it has been introduced. What I want to point out is that for instance in 
Jubbulpore from which place I come, whioh is a big military station, there ~ 

a sufficiently large civil population. As a~ as the civil. P?pulation is o~ erned  
we feel t.hat after this rule has been applIed we are hvmg under martIal law. 
The military police do not know how to behave. They.stop civil traffic without 
any reason, the roads are blocked and so many other inconveniences are caused. 
So, I think this is a matter of urgent public imporlance and I. think the HOUSl' 
would like to discuss this matter. 

( 399 ) 
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1Ir. Pruldent: I am afraid I cannot consider it of such importance as t.o 
allow it. 

USE OF INDIAN TRoops IN INDOl.'1!ISIA AND INDO-CHINA 

JIr. PreIldent: Then No. 58 is in the name of Seth Govind Du. It rela.tes 
to "the military policy of the Government of India in engaging the Indian 
military units to suppress the freedom movements and political agitation in 
Indonesia and Indo-China". 
This refers to a matter which has already been discussed in this Houae. 

OFFICIAL INTERFERENCE IN ELECTIONS 

Kr. Prealdent: No. 59 is in the name of Syed Ghulam Bhik ~a rang. He 
wants to diseuss "the failure of the (Jovernment of India to take ade a~ steps 
to prevent most improper and open interference by Government' officials in the 
elections to the various Legislatures, particularly in the Punjab". 

This has been disallowed by the Governor General. 

ATROCITIES BY PIONEER FORCE NEAR NUTANPARA RAILWAY STATION 

111'. PreIldeD.t.: No. 60 is in the name of Shaikh Rafiuddin Ahmad Siddiquee. 
He wishes to discuss: "the wanton and  brutal raid made by a unit of Civil 
Pioneer Force near Nutanpara Railway station in the evening of 7th January, 
1946, on the innocent and peaceful inhabitants of a village known 88 Kaharpara 
situated near Chittagong town resulting in brutal and indiscrimate beating of 
men, women and children and raping of some women including one girl of 
tender age, deliberate burning with petrol more than 56 housed with all the house-
hold properties, domestic animals including cash and other valuables, looting of 
some other houses, serious injuries to several .villagers by Lathi charge, death 
of some wounded and burnt persons in hospital, loss of properties worth  more 
than five lakhs and rendering more than five hundred persons homeless and 
absolute destitute and failure of the Uilitary Authority to take proper steps to 
give adequate compensation to the sufferers for these losses of lives and pro-
perties" . 
This has been disposed of previously and is therefore disallowed. 

BRITISH POLICY IN PALESTINE 

Kr. President.: Then we come to No. 61 of which notice has been given by 
~ r Hassan Suhrawardy and Sir Muhammad Yamin Khan. They wish to dis-
cuss: "the failure of the Government of India to properly represent the views 
and feelings of the Indians to His Majesty's Government that any Departure 
from the scheme laid down in the White paper on Palestine will be considered 
III! breach of faith and violat·ion of the promises and assurances solemnly given by 
His Majesty's Government to the Arabs and Muslims of India whieh is caleulated 
to shake the confidenee of the Muslims in the plighted word of Great Britain". 

This has been disallowed by the Governor General. 

SALES OF BULLIONS AT HIGH PRICES BY RESERVE BANE 

lIr. PreI1dent: The next motion stands in the name of Dr. Sir Zia Uddin 
Ahmad. It relates to: "the connivance of Government of India at the Reserve 
Bank acting as agent of foreign banks in the sale of Bullions at abnormal prices 
thus upsetting the price level in the QOuntry". 
Thill is practicall.Y the same as No. 47. 

Dr. SIr Z1a Udc:l1D. Ahmad (United Provinces Southern Division,,: Muham-
madan Rural): Sir, I do not want to move it because it is being discussed in the 
Bretton Woods Qommittee report. 

:Mr. Pruldent: Therefore, it goes ou6. 
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ATTESTA1'ION FEES FOR DECLARATION FORMS re HIGH VALUE NOTES 

JIr. President: The next motion is in the Dame of ;Mr. Yusuf Abdool. 
Haroon. It runs thus: "the failure of the Government of India ,to make timely 
arrangement for distribution of printed declaration forms and putting public into 
financial loss by requiring them to have the attestation of a ;Magistrate under 
COUl t· seal costiug Re. I for eaeh ileal 01.1 the t.riplicate application, by the pro-
mulgation of the High Denomination Bank Notes (Demonetisation) Ordinanoe 
on Saturday, January 12, 1946". 
What is the position as regards the special duty required? 

The Honourable Sir Archibald Bowlanda (Finance ;Member): Sir, Govern-
ment has no desire at 1111 to shirk a discussion on Ordinance III. In faot, we 
would weleome it. But 'on the point of this adjournment motion there are two 
things which I must submit before you rule whether it should be admitted or 
not. First of all, the charge was levied by the Provincial Governments under 
the legal powers possessed by them. When we became aware of it, we issued a 
telegram telling them that they should not charge any fees for attestation of 
these forms. Secondly, I gather that ;Mr. Yusuf Abdoola Haroon will not be in 
the House today and, therefore, it is a mere waste of time to consider whether 
it is in order or not. 
lIr. President: That is .a different matter, but it does not seem to me to be 

of importance, in view of the orders that are in force now. 

Kr. President: Then, there is another motion standing in the name of the 
same Honourable Member. I should like to know if the Honourable Member is 
not in the station at an. 
Several Honourable ][em.ben: No, he is not. 
Diwan Ohaman L&D. (West Punjab: Non-Muhammadan): May I say in 

regard to this motion that there is another adjournment motion, a little wider in 
terms, on the same subjeot whioh stands in my name. As we have reached 
this, I submit that my adjournment motion may be taken up now along with 
this. 

lIr. President: When the Honourable ;Member's motion is reaohed in dUll 
time, it will be taken up. 

lIr. President: The next motion regarding the use of Indian Soldiers agains' 
the In~e an  is barred by the previous disoussion . 

./UNSATISFACTORY ;MEDICAL AND OTHER RELIEF TO INDIANS IN ;MALAYA 

lIr. PreatdeD.t: The next motion stands in the name of :Maharajkumar Sir 
Vijaya Ananda. If the Honourable Member will permit me to 'say so, it is 
difficult to follow it. 
][a.baraJkum&r Dr. Sir Vijay& .Ananda (United Provinoes: Landholders): It 

relates to t~o things. 
lIr. Presldent: I would like to read it and then I should like to have some 

facts about it. It runs as follows: "Wh6l'eas Indians in Malaya have deolared 
their lack of confidence in Mr. Chettur and his report to the Government of 
India on their conditions; whereas the Government of India have admitted the 
immediate necessity for medical help and economic amelioration in their diseased 
and poverty-stricken conditions; whereas Indians in Malaya have been repeating 
'frantic requests t.o the Indian National Congress to send Psndit .Tswaharlal 
Nehr:.l and Medical Missions immediately to investigate the real conditions and 
afford succour; whereas the Indian Government has failed to extend such 
relief by granting only a pittance of a lakh of rupees to help 4 lakhs of Indians 
while subsoribing 8 orores of rupees to the U.N.R.R.A.; whereas the Indian 
National Congress has resolved to depute Pandit .Tawaharlal Nehru and Medical 
Missions and the Indian Government has not so far granted the passport faoi-
lities to Pandit Nehru in spite of his application more than a montli ago, while 

~ 
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fMr. Pl,'esident] 
in tiie meanwhile hundreds of Indians are moving to an agonising end, I propo ~ 
that the House .may be adjourned to discuss this matter of immediate importance-
affecting the life of 4 lakhs of Indians in a helpless condition under a hostile-
Military Administration and away from the shores of India." 

The motion is so argumentative that, really speaking, on that ground alone, 
it should fail. But I do not want to stiok to the teohnioalities of the wording 
and the phraseology of the motion. I should like to know .  .  .  .  . 

Dr. Sir Zla Uddin .Ahmad: It is provided in the Manual of Business that in 
the motion for adjournment only one point should be raised and the Honourable-
Member himself has said that there are two points in his motion ..... . 

111'. reald ~: Order, Order. I am referring the Honourable Member to all 
those things whioh are of an objeotionable charaoter so far as tbill motion is con-
cerned. But if there is any matter of importance, which really deserves th'=l 
attention of this House, then I should not like to rule it out of order merely 
bec!luse the Honourable Member has put it in an improper form. ere or~. 

rather than stick to the technicalities, I would like to know what the tan ~ 

'of it is Bnd then we will see whether it should be admitted or not. That is now 
I would like to put it. 

JlaharaJ1mmar Dr. Sir ViJaya Ananda: Sir, in view of the fact that the-
Indians in Malaya have expressed their lack of oonfidence in Mr. Chettur .  .  .  . 

Kr. Prealdent: The Honourable Member has said all that in his motion. 
I would like to know as io how the position stands. That will clarify the issue-
and then we will see what is going to be discussed. I would therefore lilm 
to know from the Honourble Member for Government BS to how the facts: 
stand. That would perhaps clarify the whole position. 

, , 

Mr ...... Banerjee (Secretary, Commonwealth Relations Department): 
Sir, I share your difficulty of not being able to follow exaotly what the Honour-
able Member wants us to do. But as he wanted to know the position today, 
I may perhaps state that we have had no information about the Indian com-
munity in 'Malaya having declared their lack of confidence in Mr. Chettur. 
The only document that has come to Government's notice touching on thi.;: 
point.is a press report purporting to convey the proceedings of a meeting of an 
Indian Trade Union somewhere in Malaya. The press report does purport to' 
say that the Trade Union did declare' their lack of confidenoe in Mr. Chettul" 
be'cause he had made a public statement to the effect that the' oondition of the' 
Indian labourers was not bad. Mr. Chettur has never made any such public 
statement. He has certainly not made any such statement in the report which 
he submitted to the Government. I am not, therefore, aware of the sourCI)' 
from which the Honourable Member has derived this information. On the 
other hand, I think that many Honourable Members present in the House would' 
recall having read very widespread appreciation of the very fine work that Mr. 
Chettur did. In difficult circumstance he made a rapid survey of the island in' 
about a fortnight's time and brougHt to us very valuable information, on the 
basis of which we have been able to take a decision as regards the way in which 
we can best administer' relief to the Indian public in Malaya. The results of 
his visit were set out in a communique issued by the Government on the 18th 
December last and I am prepared to lay a copy of it 'on the table of the House. 
I dare say many Honourable Members have seen it already. In that com-
munique we have made it clear that the condition of Indians is very bad ana 
that Government are taking action to give legal assistance to the Indians who 
have been arrested and to send medical assistance for those who require medioal 
relief. We are also sending other forms of relief, such as, cloth and food. Th& 
motion say!! that the Government of India have given a pittance of a lakh )f 
~pee . Our communique states that funds have been placed at the disposal of 
Mr. Chettur. No limit is placed t,o the amonnt of funds. In the first instancf', 
he sent us a request for one lakh ~d that was sanctioned. But he has full 
'luthority even to incur expenditure In anticipation of formal sanotion. snd any 
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=sums which he considers reasonable for financing any measures of relief woulJ 
be sanctioned by the Government. As regards the question of Pandtt Nehru's 
tJassport, we have had 8 discussion in this House the other day, and our own 
medical parties are about to proceed. I think it will sail in a few days. 

JIr .•. .A.8&f AU (Delhi: General): What does the Honourable ;Member mean 
by our medical parties? . 

JIr. B.. If. Banerjee: I want to make an announcement today that since 
this matter was raised, there has been correspondence between the Department 
3nd Dr. B. C. Roy, representing the Congress. We have also obtained the . 
.south East Asia Command's consent to Congress medical units proceeding to 
Malaya. It took some time to obtain the consent of S.E.A.C. and as my • 
Honourable friend the Secretary for External Affairs Department told the House 
;the other day, we were not keeping quiet over this matter. We also had 
interim correspondence with Dr. B. C. Roy who addressed us on behalf of the 
Congress. As the Bouse will realise it had taken some time to come to a 
<iecision regarding the visit of the Congress medical units. We have since had 
the consent of S.E.A.C. and they also will follow very soon. I take it that 
<lovers all the points raised in the Il)otion for adjournment. 

Kaharajkumar Dr. Sir Vljaya Alumda: The medical relief cannot be delayed 
and the fact that the Government on their own admission are taking time over 
it is itself very damaging. The people over there in Malaya had been craving 
'for medical relief and the Indian National Congress has been very keen on 
:sending a medical mission there. The fact that it was not granted immediatli 
passport or permission to go there in itself means that the .Government should 
be censured on this point. I submit it is the only logical thing to do in this 
(lase. 

Mr. B.. If. Banerjee: On a point of information, Sir. I submit that we have 
Ilot taken an unduly long time. Sillce this matter came to our notice, th" 
House will realise that we took immediate action. 

Mr. President: What is being discussed is not the merits of the question, but 
the admissibility of the motion. Therefore, the Honourable ~e er need not 
!reply on merits. . 

lIaharajkuma.r Dr. Sir Vljaya An&Dda: On their own admission, there has 
been some talk about Mr. Chettur not enjoying the confidence of the people of 
Malaya. That, I submit is a good point to be taken. It is a matter of urgency 
to the public of Malaya. 

1Ir. PreSident: I am afraid I am unable to agree with the Honourable rdem-
ber. I rule the motion out of order. 

RUSSIAN AGGRESSION AGAINST IRAN 

1Ir. President: The next motion is in the name of Mr. Ahmed Ebrahim 
Haroon Jaffer. He wants to discuss: "the failure of the Government of India 
to acquaint His Majesty's Government with the strong resentment by the peoples 
of India in general and the M ussalmans in particular in regard to the action of 
the Government of the U.S.S.R. and the policy adopted by it against the 
sovereignty, integrity and independence of India's neighbourly and friendly state _ 
of Iran, in violation of the pledge given by -the Big Three to which the Govern-
ment of U.S.S.R. was a party". 

The consent to this )\fotion is withheld by the Governor General. 

lIr. Ahmed Ebrahim. Haroon Jaffer (Bombay Southern Division: lI4uham-
madan Rural): Is it because the Government has not got the eourage to face 
this motion? 

Mr. President: The 110vernor General's action cannot be discussed in this 
House. 
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RBSTBIOTBD RAILWAY BOOKING 011' HmEs AND-SKurS . . 
Mr. PreIldent: The next motion is in the name of :Mr. Muhammad Nauman. 

He wants to discuss:' . 
"The placing in clu8 fifth and sixth periahable commodities of raw hides by ~g onal 

Controller, Calcutta for movement of raw cow hides from O. &: T. Railway, B. &: A. Rail· 
way, B. N. Railway and E. 1. Railway stations to CaIcut'ta area and thereby allowing 
accumuht.tions of tenll of thoWl&nda of raw cow hides of Kurbani on different .tations in 
India which perished and deteriorated causing 1088 of hundred. of thoWl&nd. of rupeea to 
MO&lim Bide Merchanta in Ue Provinces of Bengal, Bihar and other Provinces in India." 

There is a similar motion in the name of Mr. Muhammad Nl\uman. As 
. the facts are almost the same, I am placing that also along-with this motion 
instead of having separate discussions on the two. I can consider both and 
decide on their admissibility-
"Giving virtual monopoly to few individual hide firma of Calcutta for booking of raw 

cow hides, buffalo hides and goat akina from station on O. &: T. railway: to Calcutta area 
and thereby ruinina the Hide Trade busineea of all other Muslim merchants of Behar and 
Benga.l and other Provinces of India." 

What are the facts? Can the Honourable Member Mr. Muhammad 
Nauman explain? 

Sir Kahamm..t Yamm Dan (Agra Division: Muhammadan Rural): The. 
Honourable Member, Mr. Muhammad Nauman is in Delhi, but he is noti 
present in the House now. 

Dr. Sir Zla Uddln Ahmad: The facts are mentioned in the motion for ad· 
journment, namely the accumulation of hides in different ploaces. 

fte Honoural»le Sir Bdward Benthall (Member for aailways and War Traus-
port): I am afraid the Honourable Member is not ip the House, otherwise, I 
think, he would have agreed not to press this motion. I have had discussions 
with him. The position is this. It is really a matter of local interest, no doubt 
of  cODsiderable importance to the Hide Merchants concerned, but it is not of very 
wide importance to the country as a whole. The classification of commodities 
is not a matter of recent occurrence, and the facts related are not quite eorrect. 
The same applies to both the motions. I have had this discussed departmentally 
with the Honourable Mover. I have bad .discussions with him myself and I 
practically satisfied him except regarding one or two points (of peculiar import-
ance) which he wished to refer to his constituents. That being so, I suggest this 
is a matter fit to be settled outside the House and not in the House on a motion 
for adjournment. . 

Dr. Sir Zla Udclln Ahmad: The Honourable Member said that it was not a 
matter of very great importapce, that it affects only some merchants who ar'1! 
interested in hides and skins. If we agree to this contention, then most of tho 
adjournment motions will be out of order. Everything will affect only a smaH 
community an4 not the 400 millions of people in India. But in this ease, skin 
and hides affect every person who wishes to use leather goods. Therefore this 
is a question of very great importance and on this issue the motion should not 
be thrown out. 

Mr. Prelident: I do not consider the matter is of importance. I rule this 
out. 

STUDENT STRIKE IN DELHI POLYTECHNIC 

Mr. Prealdent: The next :Motion is in the name of Sardar :Man gal Singh. 
He wishes to discuss: "tbe IlIis1lI8uogeilleut by tbe Government of India of the 
affairs of the Polytechnic Institute resulting in the total general strike by the 
stud6Ilts of the IDstitute·'. 

Bat'dar JIang&! S1Ilgh (East Punjab: Sikh): Sir, this Institute is mismanaged 
and as a protest against such mismanagement, there has been a total strike by 
the students for the last three weeks and the strike is still on. I urge tha.t 
this is a matter of very great importance and it should bE" taken up in the House. 
Mr. Preaident: Is the strike still on? 
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Sardar IIaDpl S1Dgh: Yes, the strike is still on. Abo\lt 800 students of the-
senior section are still on strike. 

Dr. 101m Sarpnt (Government of India: Nominated Official): Sir, I 
personally welcome any discussion in this House which would help to clear the 
air in regard to this unfortunate incident and perhaps to'"show us the way to avoid 
a recurrence of incidents of this type which are becoming distressingly frequent 
in educational institutions. My only doubt is whether in view of its nature and 
of the latest developments of which'l am aware, the matter can be regarded as 
of sufficient urgency to occupy the time of the House. 1 understood that at 
the end of last week, 81; a result of discussions in which the Honourable ¥ember 
in charge of Education, certain Honourable Members of this House who have 
interested themselves in the matter, the authorities of the Polytechnic, represen-
tatives of students, and 1 myself participated, the srike would probably be 
called off. 1 have not had that confirmed. 1 am waiting to hear whether 
the students have returned to work. 1 have myself undertaken to investigatt:> 
personally the points raised by the students and to see what can be done to 
remove any legitimate grievance which may exist. This, as you will appreciate, 
will necessarily take a little time. 

IIr. President: 1 think it is desirable that, if negotiations are going on and 
there appear to be some chances of a peaceful settlement of the thing, those 
nhances should not be minimised by an adjournment motion discussed in this 
House, which may perhaps raise some passion and some difficulties in the peace-
ful settlement of it. But the other alternati'\"e which, I am afraid of, is that, if 
the motion is not admitted on that ground, it may be, that nothing may come 
out of the negotiations and the House will not get another opportunity or 
occasion to discuss these grievances. That is how 1 am feeling. 

1Ir. Kana Subedar (Indian Merchants' Chamber and Bureau: Indian Com-
merce): Sir, can it be held over for two days? 

1Ir. Il. AIaf Ali: Sir, I fully appreciate what you have just suggested. We 
shall be perfectly satisfied if the Honourable Member in charge of the subject. 
gives us an assurance that he will conclude these negotiations aEi speedily as 
possible, and if there is a failure we should be allowed to bring up another 
adjournment motion. The whole difficulty is that this subject has been hanging 
fire for some time. 1 have not the slightest doubt that the Honourable Member 
who spoke on behalf of Government has looked into the matter; but what 
is the result? If they are satisfied that there are grievances, may I know why 
these grievances are not being remedied immediately? But if the Government 
think that there are no grievances they ought to be able to face an adjournment 
motion straightaway. . 

Shri Sri Prakasa (Benares and Gorakhpur Divisions: Non·Muhammadan 
Rural): Sir, as one of the M;embers of this House who interested himself, or 
rather was made to interest himself, in the aRair at the invitation of the students, 
1 should like candidly to place the position before you. The students have been 
on strike; and what 1 gather from them is jUBt this that they want the recogni-
tion of the diplomas of their institution by various other departments of Govern-
ment. 1 had long conversations with Sir John Sargent on the subject, and my 
Honourable friend Syed Ghulam Bhik Nairang has also spoken to the students 
and to Sir J obn Sargent. 

The position three or four days back was that the students were willing to 
call off the strike. In fact, 1 informed Sir John Sargent to that effect when 
Sir John gave us an assurance that he will himself do his best to get these 
diplomas recognised, because after all the Polytechnic was a Government insti-
tution and it seemed rather anomalous that other Government department. 
should not recognise diplomas granted by a department of Government itself. 
But a funny situation has now ar en~at least that is what I gather from the-
students-that they are very keen on a discussion in this House; and they feel 
that the atmosphere would be considerably cleared if there were a discussion in 
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[Shri Sri Prakasa] 
this House and if Sir John Sargent could repeat his assurances in the House 
it.self so that they would be made more public than the assurances so far given, 
have been made even though I have published the matter in the press. 

Therefore it would perhaps help both students and guardians and the House 
itself, if you permitted a discussion of this motion and if Sir John Sargent said 
here what he has already told me-with which I personally am quite satisfied ......... 
namely, that he will look into this matter and do his best to meet the difficulties 
'Of the students. I have every confidence that after the motion has been debated, 
the strike will be called off and normal conditions restored. At least that is 
my hope; and I have stated the position quite frankly. . 
Seth Qov1Dd Das: Sir, another point is that if on the ground that certain 

negotiations are going on adjournment motions are not allowed, it will be a 
precedent and we will not be able to move any adjournment motion here. 

JIr. President: As I said on a former o~ a on  every adjournment motion 
will have to be considered on its own special facts and circumstances. 

8yed Ghulam Bhlk BalraDg (East Punjab: Muhammadan): Sir, I endorse 
practically all that has been said by 11.1Y Honourable friend Shri Sri Prakasa. 
In fact he and I held consultations with each other and each of us separately 
talked to Sir John Sargent about this matter, and had also a long conversation 
v/ith the students. We were of course struck by the genuineneBB of the students' 
grievances. They appear to have. believed all along-on the basis of the pros-
pectus issued by the authorities of the institution and some other matters, B.g., 
speeches made by ~r. Wood, the Principal-that after the three years' senior 
-course they would get an all-India diploma which would be practically equiva-
lent to a· certificate of pre.engineering and that they would on the strength of 
that diploma be accepted as qualified' candidates for employment in certain 
Government institutions' and factories. It now appears that they have had 
difficulty in getting that diploma accepted in practice; and therefore they 
urge that all their time s}5ent in undergoing training. there and all the money 
spent by .their fathers and guardians has been useless. 

JIr. Prelident: Order, order; I do not want the Honourable Member to go 
into the merits of this question. All I want to know  from him is, whether he . 
thinks that a discussion in the House is not likely to prejudice a peaceful settle-
ment. In that case I may be inclined to allow it. But if the feeling is the 
other way, I should postpone it for Bome time and take it up after two or three 
days. 

Dr • .Tolan 8upnt: Sir, may I make a suggestion, whioh will perhaps 
meet the view of the Honourable Members concerned? I do not want the 
House to think that there has been any delay on our part in going into this 
matter. I only heard of it the week before last when I was on tour in southern 
India. I came back as quickly as I could and I spent most of last week in 
trying to ascertain the facts of the case. There are certain other inquiries in 
hand the answers to which I hope to get in the course of a day or two. I 
suggest that, 88 I believe there is another adjournment motion dealing with this 
subject, No. 86, which will perhaps come up in the course of the next day or 
two, the matter might be pursued in connection with that motion. ~  that 
time I hope either a satisfactory solution will be reached or I sh.all be In com-
-plete possession of the facts which will enable me to make a satisfactory ~ate

ment before the House. 
Dlwan Ohaman LaU: Sir, it is a very good suggestion made by Sir Jo~n 

Sargent that we should wait until that other motion is reached. Meanwhile 
negoJ.iations are going on and it is possible that Government may ~ in a 
position to find a satisfactory solution-satisfactory from the point of View of 
the students; and if they 'are unable to do so we can debate the subject on. that 
other motion when you may be pleased to permit either of the movers to move 
the motion. 
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Kr. Prllident: It will be rather an unusual procedure. However, for the 
present, instead of disallowing it, all that I would do, with the general agree-
ment of the House, is to take up this motion along with No. 86. 

RATIFICATION OF SAN FRANCISCO CHARTER 

Kr. President: No. 71 is from the Honourable Member Dr. Sir Vijaya 
Ananda. It runs as follows. "Whereas the Government of India have rati-
ned the San Francisco Charter without eonsulting the Indian Legislature and 
"thus committed India to serious  obligations in spite of ample time to consult 
ber and their admission of the necessity to give an opportunity for a debate in 
the Central Legislature; Whereas the Indian fears were confirmed by the Indian 
Delegation's deliberate failure even to advance India's claim for a non.permanent 
-seat in the Security Council; Whereas the composition of the delegation is so 
meagre and unrepresentative of I!ldian National opinion as to involve the 
possibility of repudiation of the obligations undertaken by the existing Govern-
:nent; ~e~ea  her military commitments under the Charter are of a grave 
unport lD VIew of the explosive situation in Indonesia, Indo-China, Persia and 
Turkey; 'W.hereas It is necessary to express file opinion of the Indian Legislature 
-even at thIS stage when the first meeting of the Central Assembly is going on 
lD London,. I propose that the House may be adjourned to discuss the failure 
of the IndIan Government to consult the Indian Legislature before its ratifica-
tion. " 

It includes so many matters, but, as I have said, I will not merely go on 
technicalities, but I do not understand what the Honourable Member is driving 
at. What does he want to discuss? 
_ fte Honourable Sir AIoka Roy (Law Member): The Honourable Member 
]S Dot here. 

Kr. President.: As the Honourable Member is not here, the motion falls 
through. 

GRIEVANCES OF R. I. A. F. MEN IN KARAcm 

Kr. PreBWent..: The next adjournment motion is to discuss "the failure of 
the Government of India to redress the grievances of 2,000 R.LA.F. men such 
as slow demobilisation, longer hours of duty, unsatisfactory residential accom-
modation, unpalatable food and unsatisfactory transport facilities, and for 
~llo ng them to continue on hunge, strike in Karachi owing to non-satisfaction 
of these demands." / 
Will the position be made clear by the Honourable Member? 
IIr. P. lIaBOG.: These difficulties in Karachi arose initially from purely 

local circumstances. Some 2 000 airmen of the R.I.A.F. were brought into 
Karachi at very short notice ~nd the arrangements for them were, I agree, to 
begin with somewhat makeshift. They were housed in old tents with sand 
.floor and 20 out of these 2,000 men had actually had to sleep on the floor. 
There were various other complaints about which I will say a word later. But 
what happened was that that evening, the evening after they arrived, they 
refused to take their evenjng meat, and the next morning they refused theIr 
morning meal. They have three meals a day and immediately after their 
refusal to take their morning meal, the Officer Commanding of the Station 
called them together and spoke to them to find out what their grievances were 
and what could be done about them. He was able to take immediate action to 
meet most of their local difficulties and to start enquiries about the other 
matters they complained of, and the meeting broke up quite happily and they 
had their mid-day meal 8S usual.  Since then there have been no reports of 
trouble from these men at Karnchi. I do not lmow, Sir, if you would like me 
to go into all the points they raised-I think thElre were nine of them-but 
"teps were taken in each case either te. meet them or, when they were more difficult 
a'ld complicated problems such as the difficulties about promotion, enquiries are 
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tieing made and we hope something may be done about them. But everybody 
wants to be promoted rapidly. 

Diwan Oh&man La.U: What are the other grievances? 

Kr. P. KaIcID.: The first one was that they were housed in old tents with' 
sand Boor. Arrangements have been made to move them into better tents. 
Twenty of them had to sleep on the floor; they were provided with beds. Some' 
of them oomplained about unsatisfactory lavatory and washing accommodation. 
Work has been immediately put in hand to put it right Some complained 
about insufficient illumination at night, and a number of new genera.tol't1 have· 
been brought ipto the station. This was put right. Then there were Bmpe' 
general o~pl~ nt .: one was about the speed of promotion. That, as I have 
a~ad  smd. IS belDg looked into. Everybody wants to'. be promoted more-
rapidly. Some of them were refused permission to go on leave; the:v were 
all~ ed to proceed on leave. Some complained about hair.cutting fa.cilities and' 
satisfactory arrange~ent  were made with regard to this also. 
I suggest that this is not an urgent matter of public importance. 

Kr. ~ : I take it the hunger strike is not now on. It does not seem 
to be a matter of urgency, apart from importance. I, therefore, rule it out 
of order. 

POLICE FIRINO IN BOMBAY 

Kr. Preai4eIlt: The next adjournment motion is from the Honourable Seth 
Govind Das: namely, Firing, lathi charge and use of tear gas in the oity of 
Bombay on the 28rd January, 1946, on peaceflll demonstrators, resulting in at 
least ten deaths and about 500 casualties, as reported in today's press, i.8., on 
the 24th of January. 

Seth Govtnd DI8: Sir Bombay now is under 93 Rule and Bombay Assembly 
is not sitting. This is the only piace where this matter can be discussed. Th.is 
firing in Bombay was not the only incident; ~t i.s e~g resorted to not only m 
one place but 80 many places. Presumably It IS e ~ done n~er. the orders 
of the Government of India and it is a matter of urgent pubhc Importance. 
The ultimate responsibility ~erta nl  lies on the Government of India, parti-
cularly when the Bombay Assembly is not sitting. 

lIr. Presidenfl: Have the Government issued any instructions generally to 
the provinces in this matter? 

The Hoaoulable Sir JobD. '!'borne (Home Member): No, Sir. 

Mr. PreIIideD.t: I am not inclined to give my consent to this. 

l ~o  TC REMOVAL OF SECTIONS 111 TO 121 OF GOVERNMENT OF INDIA ACT 

Mr. Pr8lident: The next motion is from the Honourable Mr. Manu Subedar 
who wants to discuss "the failure of Government to give information which 
was promised to this House regarding the progress of negotiations over the 
question of the removal or modification of the commercial a e~ ard  in terms 
of t ~ Assembly resolution passed on 4th April, 1945". 

We have had some motions on this subject. I should like to know what 
further the Honourable Member has to say on this? 

lIr. )(anu Bubedar: If you will kindly benr with me for a minute, I would 
lilce to show both the great public importance of this subject Ilnd the urgency_ 

When this Resolution was Dot onl:v passed by this House but accepted by 
Government in the assurance given bv the Honol1rBblethe Planning Member. 
that Government will Immediately take up this issue with His Majesty's 
Government and Government will keep this House informed as to the progress 
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of these negotiations, then, Sir, there was a Mission of Sir Ardeshir Dalal,. 
assisted by Sir Jeremy Raisman as a special officer, in the United Kingdom. 
Various steps were taken on the last occasion when, for technical grounds, this. 
was thrown out in a different form in which I put in that the Parliament alone 
could deal with it, Sir Ardeshir Dalal told this House that various steps had 
been taken and various steps are being taken and that he admits that information· 
is due to this House. Now, Sir, I submit that no such information as was· 
promised last year when the Resolution was passed and as intimated by the-
Honourable the Planning Member in this House has been given to this House· 
until now, and .therefore the urgency arises. 

May I say 0. word on the public importance question. Beyond two lit.tIe· 
booklets dealing with Goyernment's policy, we have had no statement of policy 
by the Government of India with regard to their programmes and plans. These 
programmes and plans not only the industrialists of this country' 
are waiting for, but they affect labour and the re-engagement 
of soldiers, and, lastly, they also affect the whole financial question as to how 
much money this country would want and therefore whether we shall go to· 
Bretton Woods again. And therefore the importance of this question in the 
words of my Honourable friend, Dr. Sir Zia Uddin, affects four-hundred million, 
people of this country. It is not a limited and isolated issue and it is an issue 
of the greatest importance. If the Honourable Member for Planning will give· 
an assurance that not only the information will be given to us but that Govern-
ment will set aside a day for the discussion of the plans and programmes of' 
Government, in connection with which Sir Ardeshir Dalal said and' admitted' 
more than once that these particular clauses were interfering, and also tell the· 
House what steps Government have taken for the removal of these safeguards,. 
then I will not press the motion. 

'l"Ile HOIloura.ble Sir Akbar Hydari (Member for Information and Broad-· 
casting). I would prefer the Honourable Member instead of raising this question 
on an adjournment motion to have first a talk with me when I.could explain the· 
position to him and then if he wants a discussion on the subject, I would be will-
ing to fall in ~t  his wishes. I do suggest that this is not a suitable subject for 
an adjournment motion. My predecessor who gave this promise did not consider 
that the matter had reached a stage when he could disclose anything to the 
House. I. am willing to give my Honourable friend opposite such information, 
as I have In my possession; but I cannot disclose it on the floor of the House. 

1Ir. )(anu Subed&r: Will the Honourable Member give an opportunity to-
the House to discuss it?' .  . 

Dr. Sir Zia Uddin Ahmad: This is a question in which not only the Honour-
uble Mover is interested, I am more interested than he, and therefore, Sir, an. 
opportunity may be given to know how things are going on. 

Kr .• anu Subedar: I shaH not proceed with the adjournment motion if the, 
Government position is what my Honourable friend says. But I would like an 
assurance from him that a day would be given to us to discuss t ~ Government 
plans generally, and specifically the steps which they have taken to implement. 
the Assembly's Resolution on the subject. 

Kr. Pre8id.ent: What is the position of the Government in regard to this? 

The BonOUfalJle Sir Db&!' Hydari: I would like to consult with the I .. eader· 
of the House whether the House can be given a day. 

The BOIlOur&ble Sir Bdward BentbaU: Yes, Sir, so far aB that is concerned._ 
I could probably arrange it. 

The BOIIlourabJe Sir Akbar Bydari: Then I am willing. 

Kr.llanu Subedar: In that case I am not pressing it. 
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INADEQt1ATE FOOD SUPPLY, IN AJMER-MBRWABA 

Mr. Presld8l1': The next adjournment motion (No. 75) is in the name of 
Pandit Mukut Bihari La! Bhargava who wishes to discuss a matter of urgent 
public importance, namely., "the callous indifference and hopeless inefficienoy 
of the Government of India in not providing adequate supplies of foodgrains in 
the province of Ajmer-Merwara with -the deplorable consequences that its people 
partioularly in rural areas are on the verge of starvation and have to live on 
..mere boiled vegetables and even oil seed cakes to keep their body and soul 
.together". 

This falls through as the food situation is being discussed. 

INDIA'S PARTICIPATION IN ANGLO-SIAM TREATY 

Mr. Pnlid8l1": The next adjournment motion is in the name of Maharaj-
'kumar Dr. Sir Vijaya Ananda who wishes to adjourn the business of. the O~l e 
for: "the fuHure of the Government of India to consult this House m draggl!lg 
India a8 a party to the imperialist treaty of Britain with Siam which provides 
10r the immediate extortion of her rice to the tune of 15 lakhs of tons and of 
:all surplus rice in the next 21 months, control of Siamese export trade of rice, 
tin, rubber and tea, and prohibition on Siam from cutting a ana~ a ~  the 
Siamese peninsula to link with the Indian Ocean and the gulf of Slam WIthout 
-the British consent, thus completing an economic, political and military 
'1!tranglehold and reducing independent Siam to the Indian pattern of slavery and 
-degradation' •. 

Is the Honourable Member not here? Since he is not here it falls through. 

Prof. B'. G. BaDp (Guntur cum Nellore: Non-Muhammaaan Rural): Has 
<it been also disallowed by the Viceroy? 

1Ir. Pre8ident.: No. 

POLICE FIRINGS ON l.N.A. DAY 

Mr. Prelid.en": The next adjournment is also in the name of Maharajkumar 
Jk Sir Vijaya Ananda. He wishes to discuss a matter of urgent publio 
importance, namely: "the firings in Madura, Calcutta and yesterday at 
Bombay, all significantly in connection with the demonstrations relating to the 
I.N.A and Netaji Snbhas Chandra Bose, thus pointing to a uniform Central 
.oovernment Policy lurking behind the hand in the Section 98 provinces, where 
t.he people have been rendered utterly voiceless by SEction 93 to ventilate their 
:grievanoes and the indecent h88te of the Governors-in dissolvingJ;he provincial 
assemblies even before the Labour Government in Britain had declared its 
policy" . 

He stili continues to be absent. So it falls through. 

Mr. l'hIident: The next adjournment motion is in the name of Pandit 
-oovind Malaviya. He -wishes to adjourn the business of the House to discuss 
"the gravity of the repercussions ot recent firi.ngs by the police in different parts 
-of India and specifically the police firing in Bombay yesterday, reported in this 
.morning's newspapers, resulting in at least 10 deat·hs and 71 firing oasualties". 

This shares the same fate as before. 

1Ir ••• Ala! .All: It is slightly different if you will refer to the first motion. 

1Ir. Pretsi4ent: Is the Honourable Member present? 
lIr .•. AuJ All: The Honourable Member i" unfortunately absent. 

Kr. r~~t.: Therefore it falls through. I might make one point olear: 
,that the de~l lon of the Chairman by common agreement among Parties was 
up to the time the Assembly started this session, and these are all motions 
,after the 21st. Of course, I may repeat that I am considering this question 
II have not had time to look into it. 
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The KoDourable Sir .t.Ioka Boy: Before you do give your opinion' you might 
choose to hear Members of the House on the point. 
Kr. Pre81dent: I think that day, there was ... discussion. A few Members of 

\he House had expressed their views and I have with me 'the report. If aQY 
Member of the House wishes to say anything further, I should have,no objec-
tion. 
Point of Order re AdmiBBibility of Adjournment Motion of Absentee Member 

Kr ••• .AufAll:: I should like to say a word. If you will recall when this 
question was being discussed, you promised us a considered ruling. I invited 
your attention on that occasion to Rule 51. I repeat it again. The position 
8& far as adjournment motions are concerned is very clear. A Member gives 
notice of his adjournment motion, before House meets and the subsequent pro-
cedure is laid down as follows:-
"If the President is of opinion that the matter proposed to be discusll'ad is in order, he 

shall read the statement to the Assembly, and ask whether the m'-!mber has the lea ~ of 
the AI.embly to move the adjournment. .  . ." 

It is nowhere laid down that a Member who has given notice should be 
present at the Assembly at the time. It is for you, and you alone, to consider 
whether the matter of which notice has been given is in order. As soon as you 
have oome to the conclusion that the matter is in order, the duty is laid upon 
you, Sir, to read the motion to the House and then ask the House whether they 
will give leave for the moving of the adjournment motion, and in doing so, if 
there is an objection, you naturally find out whether there are as may' as 25 
Members present who will support it. If there are 25 Members who will get 
up and aay they will support it, there is nothing else for you but to say that 
the motion will be taken up at such and such time. And this is the procedure 
laid down: 
"If the President is of the opinion that the matter proposed to be discussed is in order, 

he shall read the statement to the Assembly, and ask whether the member has the leave of 
the Assembly to move the adjournment. .  .  . ." 

And if anyone on the Government side, or from any other side of the House 
says that he has an objection, then this is the procedure: 

" ... If. objection is take,D, t~ r~a dent shall request thoee members who are in favoul' 
o~ leave ~ g granted to. nse In thelIl places, and if not lees than t ent . ~ mlamber81 
rl~e accordmgly, the Preslden't shan intImate that leave is granted and that the motion 
Win be taken at 4 P.M., or if the President with the consent of the Member of the GoV\!rn 
ment. concerned 8(l directs, at any earlier hour at which the busines8 of tlu! day may 
termInate. If less than twenty-five members rise, the President shall inform the member 
that he has not the leave of the A8IIembly." 

This is the procedure laid dOW!l, I do not find any provision anywhere in 
these rules for a. Member who has given notice of an adjournment motion to 
12 be present at the time when you are reading it out to the House, 
NOON. after having come to the conclusion that the motion is in order. If 

it is not in order you simply rule it out. 'fherefore, I see no reason why thjl 
absence of a. Member who has given notice of an adjournment motion should 
operate as an automatic failure of that motion. If he is not present at the 
time when it should be taken up, say at 4 0 'clock, or at an earlier time, naturally 
the motion falls to the ground because the Member is not present in the House 
to move it. That appears to me to be the proper procedure. Of course we 
are waiting for .your considered judgment. Whelher you give it today or later 
on it is for you to decide. But the sooner we get it the better. 

1Ir. P. J. GrlfIlths (Assam: Europeans): May I, Sir, draw your attentioD 
to Standing Orders 21 and 22. Before an adjournment can be moved leave has. 
to be asked for and if leave is to be asked the Member concerned must ask 

1Ir. PreBldeDt: The point has been discussed sufficiently. The Honourable 

Member's point is 
Kr. P. J. Grimths: The point submitted by Mr. Asaf Ali 
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TIle Boaoarable Sir Mob Boy: Sir, on the Cjuestion of the interpretatioD of 
these ta~d ng Orders may I make my contribution? 

JIr. PreIldIlLt: I just ~nted to suggest that practically the matter has been 
odil$Cussed fully and the only person whom I would like to hear on this poin. 
would be the Honourable the Law Member or any Member of Government who 
has to say anything in the matter. 

(At this stage Pandit Govind Malaviya entered the Chamber.) 

I notice that t.he Honourable Member who has given notice of the adjourn-
ment motion is present in the House now and therefore the point is only of 
.academic interest. Even on merits, I am unable to give the matter my con-
:sent, but that is a different matter. ' 

TIle 1loDo1ll'&ble Sir .&lOb Bof: Sir, in considering this matter I think you, 
must take into consideration Standing Orders 21, 22 and2S together. , My 
Bonow-able friend Mr. Asaf Ali drew your attention to Standing Order 28 alone 
:and based his arguments on that. If you take Standing Order 21 you will :find 
"that it starts with these words: 
"Leave to make' a motiOl' for an adjournment of the buain'ilu of t.he Aaaembly for t.hlt 

'purpoR of dilCWI8ing a definite matter of urgent public importance muat be asked for after 
'queatioDB and before the list of buaineu for the day is entered upon." 

You will find, Sir, that it is necessary for a Member to ask for leave to make 
.his motion at a particular point of time, that is before the list of business for the 
.day is-entered upon. If you look at Standing Order 22, it says "The member 
.asking for leave must, before the commencement of the sitting of the day ..• " 
(Interruption by Mr. M. Asaf Ali) May I go on, Sir, without interruptiop: I will 
not give way to the Honourable Member. You will :find there, Sir, that the 
Member asking for leave has to do certain things before the commencement of 
the sitting of the day and also he has to ask for leave at a particular time on 
that particular date, on the day on which he wants the House to adjourn. Then, 
:Sir, you come to Standing Order 23. It says: 
"If the Presid'ant is of opmion that the matter proposed to be discussed is in order, he; 

,shall read the .tatement to the Aeaembly and ask whether the member hu the leave of 
t.he Aaaembly to mow the adjournment. if objection ia taken, tbe President .hall request 
thOle membera who are in favour of leave being granted to rile in their placea, and' if no' 
'leea than 25 memben rile accordingly, t,be Preaident ahall intimate tbat leave i. granted,'· 
-etc., etc. 

Therefore, you must have a member asking for leave and that member can 
.ask for leave after he has done certain things before the commencement of the 
,sitting of the day and also he must ask for leave at one particular moment of 
time and that is after questions and before the list ,of business for the day is 
entered upon. After he asks for leave, you, Sir, will have io consider if the 
matter proposed to be discussed is in order. You should read the statement to 
the Assembly and, Sir, further, if necessary, ask whether the Member concerned 
has the leave of the House to move his adjournment motion. 'nte motion is: 
"That the House do now adjourn". I submit, Sir, that the Standing Orders are 
quite clear and if the Member concerned does not choose to be present in his 
'seat and ask for leave to make his motion, the motion must fall through. 

Mr. M. AIIt.&11: Sir, a very important point has been raised by the Honour-
able the Law Member. I do not deny for a single moment that the interpreta-
,tion he has sought to put upon these provisions is possible. But I am rather 
-surprised that the Honourable the Law Member has laid stress on the words 
"the member asking for leave" and has left out the rest of the rule. It means 
nothing more than this. It may be capable of the interpretation which the 
Honourable the Law Member has sought to place upon it but that is not the only 
interpretation that can be placed upon this provision. The provision is al 
follows (Rule 21): 

"The ImmIber aaking for leave mUlt, before the commencement of the aitting of the 
-day, leave with the Secietary a written .tatement of the mat.ter propoled to be diICUllled." 
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That is to say, that the member who is asking for leave leaves. a notice with 
;jbe Secretary. 'I'here the matter ends. He is not required to be present here. 
-1 am not aware of any practice, in this House at any rate, of a member actually 
.getting up and askj.ng for leave of the House to move an adjournment motion. 
I have never heard of it. Probably the Honourable the Law Member is new to 
this HOUBe and therefore he is seeking .  .  .  .  .  . 

The HoIlourable Sir AIo.ka Boy: Sir, I ha ,!e been nearly three years in this 
.House. 

:Mr ••• As&! All: Sir, I do not give way. I am simply interpreting the law 
.as I find it. It is no use your sayini' that it contains provisions which it does 
not contain. All that it says is that the member asking for leave should lEllJ.ve 
the notice of hili motion, with the Secretary before the House meets. He is 
,not required to be present in the House at the time when the President decides 
whether the matter is in order or not. And the next Standing Order says: 
"If the President is of opinion that the matter proposed to be di8CU88ed is in order, he 

.~ all read the statement to the Assembly, etc., etc.'·, 

It. means that the decision lies with the President and not with anybody else 
.as regards the question whether the matter sought to be discussed is in order 
·or not and once the President has come to a decision, the member concerned is 
not required to say anything more. All that is necessary is that the President 
should read the subject matter of the motion to the House and the President will 
.ask the House whether the member concernea has the leave of the House, etc. 
Therefore I do not see where the Honourable the Law Member's interpretation 
·comes in. 
Mr. Prealdent: 'fhe Honourable Member need not address on the point of 

.order any more now. I think it has been sufficiently discussed. 
Pandit Govind IIal&viya (Allahabad and Jhansi Divisions: Non-Muham-

.madan Rural): If you would permit me, Sir, I would like to say just a word on 

.another point. The legal point has been argued before you. The rules as they 
stand demand that notice should be given of an adjournment motion on the day 
~n which it is sought to be moved, and whether the Member who has given 
.notice of it is supposed to be in his seat or not is a legal point about which you 
will give us your ruling. But I submit that the special circumstances which 
.. prevailed in the present case should be taken into consideration, namely that 
the notice of this adjournment motion was not given today: it was given several 
.days ago. There were probably one hundred other adjournment motions before 
this particular motion, each one of which had to be taken up before this motion, 
.and no human being could know as..to when his particular adjournment motion 
would come up for consideration. I am very sorry, Sir, I was busy elsewhere. 
But the moment I was informed that my motion was likely to come up, I have 
rushed to this place and I am here. Eminent lawyers have put before you 
·different view points. I wish to submit that the rules, even if you interpret 
them to mean t ~t the Member concerned must be present in his seat at the 
moment when his Illotion is taken up, should be interpreted in common sense 
:in relation to the particular set of circumstances exist.ing at a particular moment . 
.And, therefore, Sir, I submit that even if you should hold that normally speak-
:ing 0. member should be present in his seat at the time when his adjournment 
motion is taken up, that rule should not apply today. You should rule that this 
adjournment motion can be taken up, even though the Member concerned was 
not present in his seat. That is aU, Sir. If you will permit me, when the stage 
,comes, I will say something about the admissibility of the motion. 
The B.oD.ourable Dr. Sir •. AllzuJ. Jluque (Commerce Member): Sir, you 

will kindly see that Standing Order 21 refers to the time for asking leave to make 
a motion for an adjournment. Then Standing Order 22 refers to the method of 
asking for leave. Now, as to whether leave is to he asked in the House or out-
side, there are two factors which must he there--<me, the observance of the rule 
BS reg-aras the time, and secondly, tbe observance of the rule as regards the 
unethod. Let us take first the method: the method is that the 
Member asking for leave mU!lt, before the commencement of the meeting, leave 
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with the Secretary a written statment. He complies with it. Then comes the 
time ..... . 

Pandlt Govind Kalavtya: Not in this case. 
'!'he Honourable Dr. Sir •• Amnl l!uqlle: The whole question is-when is 

the time when leave must be asked for: and it is for you, Sir, to interpret 
whether the Member who carried out his part of the duty as contemplated in 
rule 22-viz .• compliallce with the method-has not nlso to comply with rule 
21, by which he must at a particular time ask for leave for the motion of 
adjournment. Then after he asks for it, it is for you to say whether it is in 
order. 

There is another point. You can decide straightaway whether it is in order; 
but usually you are kind enough, as has been the practice, to ask the Member 
whether he has got to say anything, so that you can understand the. admissibility 
of it aud then say whether it is in order. If the Member himself is not pre-
sent, I doubt whether you can come to the conclusion whether it is in order, not 
knowing what actually is the. Member's point of view. In any case, there ara 
three stages: one, the method by which he leaves a copy with the Secretary; 
second, the time by which he must ask for leave; and third, the stage when you 
'have to decide as to whether it is in order. After deciding that it is in order you 
ask if there is any objt:ctiou. 1 can qUite undersatnd Mr. Asaf Ali's point. The 
presence of the Member is not referred to in that rule, but you cannot interpret 
the rule in that way. I do not think it was ever the intention that because the 
Member leaves a copy of the motion with the Secretary, that he has carried out 

also his obligation, as regards the time. In other words, his obligation to ask for 
leave of the House after the end of questions and before the commencement of 
the session is not complied with unless he actually does it: and merely carrying 
out rule 22 does not abrogate the necessity for his complying with the other 
rules. 

DtW&Il Oha.uum La1l: May I make a suggestion that your ruling on this. 
point may put an end to this discussion at this stage? 

Kr. PreIldent.: That is exactly what I was about to do. The matter has 
been sufficiently argued. I will give my considered ruling. The point is acade-
mic now. So far as this motion is concerned, the Honourable Member is already 
present in the House; but I am afraid it may not be possible for me to accept 
the plea that, each time the rules have to be interpreted, I should take the 
peculiar circumstances of that time into consideration and either enforce the 

. rules strictly or relax the rules. They have to be enforced as they are. If they 
are inconvenient, they may be changed: that is a difterent matter; but I do not 
think I shall arrogate to myself the right to change the interpretation of the 
rules as to suit the convenience of this or that special circumstance. That clari-
fies the ground as regards special circumstances. _ 

I refer to the difficulty which the Honourable Pandit Govind Malaviya has: 
urged when a large number of adjournment motions had come in, and there was 
a special pleading which Sir Cowasjee Jehangir had advocated. I was more 
guided by the practice laid down by him than by the pleading he made before-
the House. 

One further point has been made by the Honourable Mr. Asaf Ali as regar3. 
the practice of this House. There is therefore all the greater necessity of inquir-
ing into the practice that existed formerly, before I come to a conclusion on this 
mat.t.er. A long-standing practice may perhaps help me in interpreting the rule. 

So far as regards the point of order that has been raised. Now, on the merits 
of the motion; as I said, it is of the Rame character as the previous motion, and 
we had it from the Honourable Home Member that there are no instructions e issued by the Government of India '"If' . 

Pandlt Govlnd X&lavtya: If you are going on the merits, may I have your-
pemlission to submit one or two points? . 
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Mr," PreI1d.eDt: As regards the admissibility of it, Dot o~er e. 

Pandlt GoviDd JIalaviJa: The matter on which I wanted to move the 
adjournment of the House does relate to an event which occurred in one pro-
vince. That goes without saying. Unfortunately I was not here e~ the 
previous motion was taken up and I do not know whether the fact of that pro-
vince being under a Governor's rule under section 93, was taken up by BOme 
othcl' fricnds. I LISBurne it must have been. (Honourable Member8: '·Yes.') 
That point is therefore before you. Now, Sir, one point whica I wish to submit 
about this lliotion is that so llllllly human lives huve been lost and so much 
excitement hlls been created on account of only one plea by the police and the 
administration, namely, that if the procession which was to go through a certain 
route was allowed to go through the route which had been originally sanctioned. 
then the Mussalman residents of that locality would have taken exception to it 
and there might have been danger of public riots. I beg to submit for your 
consideration Sir, that in the absence of Q.Jly such statement by the Muslim 
residents of that locality. that plea amounts to a slur upon one of the big 
minopity communities of India, the interests of which, under the Government 
of India Act, is the special domain of the Governor General; and, as such, [ 
submit, that the very foundation of the whole episode about which. I wanted 
to sp.ek leave of the House to move an adjournment motion, is a matter which 
iA the special domain of the Governor General and therefore, I submit, that it 
should be permitted and should be allowed to be taken up. 

Mr: I'reIidlllt: I am afraid the connection is rather far-fetched. It is one 
thing that one may blame individual officers for mistakes they committed in the 
administration in any province, and it is quite another that there may be gene-
ral instructions issued by the Government of India on their policy with-'reference 
to a particular type of matter. As I understand the Honourable Home Member 
to say, in this particular case, there had been no general instructions issued 
'!'he ][oDOurabie Sir John '!'home: Quite correct. 
Mr. PreI1dent: If that be so, then, whatever the number of deaths and 

injured may be, it becomes a matter not of an all-India importance to be treated 
as a matter for discussion in this House. I am afraid I cannot give my consent 
to this. 

FAILURE TO PROTECT INTBBBSTS 01' lNDIANS IN SOOTH AI'JUOA 

Mr. Pr8lident: The next adjournment motion is by Seth Govind Das to 
discuss a definite matter of urgent public importance, namely: "The imbecile 
attitude of the Government of India-the wording is far from happy-and ita 
failure to P!otect the vital interests and peaceful existence of our nationals in 
South Africa, threatened by the introduction of the Bill to freeze property deals 
between Indians and other races in South Africa, as announced by General 
Smuts, the South African Premier on 22nd January 1946 and reported in the 
press of this country on the 24th January 1946." . 

What has the Government to s!'y on this? 

Mr. B. :R. Banerjee: Sir, the matter is no doubt very grave and of urgent 
public importance, but the Bill to which the motion refers bas not yet aeen the 
light of day. Apart from that ..... 

Mr. Pruident: Order, order. As the Honourable Member admits that ~  

is a matter of definite urgent importance there Med not be a discussion about 
the merits at this stage. That may be discussed when the matter comes on for 
debate. 

Mr. B, K. Banerfee: Sir, I understand that the rules say that it must be a 
specific matter and I wa.s trying to make out that \here is no specific matter at 
this sYge. There might be one later. The Bill. as I said. has not yet seen the 
light of day. All I have had is a Press summary outlining the speech made by 

• • 
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the Prime Minister of the Union "Government in which he has given 11 very 
general idea of. what the Bill is to be and I thought that it would be better t<> 
discuss a att~ 9f this importance after the House and the Government have 
full details of th,e Bill. Apart from that Government has no desire to obstruct. 
discussion on t ~ subject if. the House desires to do so at this stage, but we feel 
that a diseussioH without fl,ll1 details of the Bill would be rather premature. 
Our High Commissioner has been here recentlv and. he should be back there to-
day or tomorrow,6Ild we are expecting more detailed and authenticated informa-
tion about t,he on~ent  of the BiD, and I should have thought that there would 
be a future opportuni\y for tms House to refer to this subject but we have no 
strong objection to pis.cussion being undertaken now. 

Seth Govlnd:pas: The Honourable Member has admitted that the matter-
is of public importan<*l; 

Mr. Pr88lden\: T\1e details of the Bill are not ~t known but I find that it. 
is the principle of the Bill that is objected to by this motion. If the prinoiple 
were aceepted" then the House may wait for the details, but if the House want& 
to object to the principle of the Bill, it does not seem to be necessary to wait 
for the details of the legislation .. · That is how I look at this matter. I give my 
consent to the motion. It is admitted and will come up for discussion at 
4 o'clock, uruess the Housewe.nts some other day. 

Lt.-Ool. Dr. I. O. Chatterjee (Nominated Non-Official): . You yourself very 
kindly said that you have no. objection to this being taken up on Wednesday. 
in view of some outside 'functions, if the House so desires. 

An HoDo1Irable Kember: There is no meeting on Wednesday. 

111'. Prealdent: Outside functions need not come in our way, unless th& 
House decides otherwise. I am entirely in the hands of the House. The other-
day, the feeling seemed to be against the practice of postponing adjournment 
motions. The Honourable the Leader of the House also expressed the view ~t 
adjournment motions are urgent motions and we should' not resort to the prac-
L:"e of adjourning. The motion will be taken up for discussion today at 4 P.M. 

ELECTION OF MEMBERS TO STANDING COMMITTEE FOR FOOD 
DEPARTMENT 

Mr. PreIl4ent: I have to inform the Assembly that upto 12 NOON on 
Tuesday, the 29th January,. 1946, the time fixed for receiving nominations for 
the Standing Committee for. the Department of Food, eleven nominations wertt 
received. Subsequently, on~ member withdrew his candidature. As the num-
ber of remaining candidates is equal to the number of vacancies, J declare thp. 
following members to be duly elected to the Committee for the unexpired por-
tion of the financial year 1945-46 and for the financial year 1946-47: (1) Mr. 
E. L. C. Gwilt, (2) Nawab Sir Syed M a ~d Mehr Shah, (8) Maulvi Abdul 
Hamid Shah, (4) Mr. Muhammad Rabmat-ullah, (5) Raja Sir Saiyid Ahmad 
Ali Khan Alvi, (6) Rai Bahadur D. M. Bhattacharyya, (7) Sri Bhagirathi 
Mahapatra, (8) Mr. M. R. Masani, (9) Bahu Debendra Lal Khan, and (1O} 
Prof, N. G. Ranga. 

ELECTION OF MEMBERS. TO INDIAN COrONUT COM},{ITTEE 

lIf. PreIlclent: I have to inform the Assembly that up to 12 NOON on Wed-
nesday, the BOth January, 1946, the time fixed for receiving nominations f« 
the Indian Coconut. Committee three nominations were recp,ivecl. Subsequent-
ly. one member withcll'cW his candidature. As the number of remaining candi-
dates is equal to the number of vacancies, I declare Mr. A. Karunakara )Ienon 
and Haji -Abdus Satta)' Haji Ishaq Seth to be duly elected to the Committee. 



RESOLUTION HE RELEASE OF ONE-THIRD MILL YARN :FOIt 
HANDLOOMB-contd. . 

1Ir.Prea1dent: The House will now resume further discussion of the nes·:;-
lution moved by Syed Ghulam Bhik Nairang on Thursday, the 31st January, 
1946: 
"That this .Aaaembly recommends to the Governor General in Council to p&18 an 

emergency ordinance compelling cotton textile milia to rel_ at least one-third of the 
rarn manufactured by them for the UBe of handloomB." 

Mr .• Ramalingam Chettiar will continue his speech. 
Srt T. A. BamaliDgam Ohetttar (Madras: Indian Commerce): }.ir. ,President, 

I was trying to impress on the House the necessity and the ·urgency of se.ttling 
this question of the adjournment to be  made between the handlooms and the 
mills in the immediate future before the large increase that is onte pla~ed 

both in the handlooms and in the factory looms actually takes place. Then; 
are a very large number of applications for increasing the number of looms ill 
the fa;tories and in the factories where there are no looms at the present 
moment they are contemplating adding looms. The result will be that com-
petition with the handlooms will become much severer and the position of the 
hnndlooJna will ~ er very much unless something is also settled as regards the 
demarcation wit.h rf'ference to the nrotiuction between the handlooms on thf:' 
one hand and the power looms on the other. I wlft saying the other day that 
the House 'will have 'to face that and settle it without any further dday; 
especially when we are talking of expansion in every direction, the que!;tion 
ought to be settled without a moment's delay. The Government ought to take 
up the matter immediately and come to some decision. There are a number 
of difficulties bristling in this matter. I have been referring to two or three. 
There is the question of what you are going to allow to the handlooms on the 
one hand and to the factories on the other. For instance in the old days 
we were thinking that the bordered cloth, especially saris and other things ill 
which flowers were worked would be a convenient section of production which 
can be reserved for handlooms. 

Now, Sir, the jacquard has come into existence and it has been developed 
with the result that the factories are doing as good work in this bord&ed cloth 
as nny handloom can tum out. So, the position becomes more and more diffi-
cult if you are going to demarcate between the handloom and the factory. 
If you are going to suggest, for instance, that the bordered cloth should be 
reserved for handlooms, the power looms will certainly protest. They have 
developed this section already to a very large extent aDd if  you allow this 80rt 
of thing to go on without actually controlling the production both by tl1e 
handlooms and by the factories, any amount of trouble will come. I have al-
ready said that the cost of production with reference to the handlooms is muah 
higher than that in the factories. If that is admitted, as it has to be, then 
the question will arise whether the handlooms will survive at aU if the power-
looms are able to turn out all tha.t tho handlooms can manufacture. That iB 
the position which we will have to deal with. 
Sir, I do not want to take very much more time of the ·House, but I ~ Uld 

only impress on the Government, as I said, whether it is this Government· or 
some other GovernlTIfmt, that they should take· up this question immediately 
without any d~1  what.soever and come to some understanding before they 
allow the expansions of looms either in the factories or in the handlooms. That 
is the first re pon~ l t  which the Government ought to feel and which they 
should take up. 
As regards the additiollal yam that is to be given to the handlooms, I hay!! 

already said that the spinning mills have  heen working at a very great pressure 
and it is not possible to increase the 1'~ llt of yam by these spinning factories. 
As regards the factories which have g0t 100ms also, they have been using the 
yarn for the purpose of producing cloth for war and other purposes. Now that 
the war is over, what are you going to do? Are you going to allow these 
factories to work at the SRme high pressure at which they were working? If 
you do that, the result will be that they won't be Ilble to spare any yarn for 
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outsiders. Weil, Sir, that is the position which you will have to consider also. 
No\\ that the war is ?ver. do y.ou ~ant the ~ll  to work for 221 hours a day, 
as they had been domg all this time? Durmg the last three or four vears 
both the spinning mills and the weaving mills had been working in ~ eral 
parts of the country for 221 hours a day. Do you want these factories to 
continue the same? If you want more yarn for the handlooms than the 
. p nn~g mills ~ ll a~e to continue that work. As -regards t ~ weaving 

a~torle  what IS gOIDg to be your policy? So, this is a matter which 
will .have. to be taken i!l ~lld again. Taking things as they are at prescnt, ItS 
I said, will not be possible to find spare yam available at present. Apart from 
the combined factories. that is. those factories which are doing both spinning 
and weaving. it is not possible to increase very largely the supply for thd 
handlooms. That being the case, how are we going to find the increased yarn 
that theae people _want? 
Dr. Sir Zia Uddin Abmld (United Provinces Southern Divisions: ~ a

madan ~I : ll the Honourable Member in future purchase only the 
spinning factories and not weaving factories? 
Sri "1'. A. ltamlllDpm ~ttlar: I would suggest that so far as weaving ic; 

concerned. we will have to go very slow indeed. 
Then, there is the question of the consum-ers also and I was talking about 

thi;., mRtter the other day. The consumers want more cloth and at cheaper 
prices. If we have got only the bandlooms, then this will not be possible. 
Then. the handloom weavers want yarn of higher o nt~ . lOO's and l50'1:! 
-. "hich will directly compete with Ahmedabad and Bombay. That is also 
a position which will have to be taken into consideration. If the handlooms are 
not allowed these higher countll, the income will be very low indeed. twas 
asked the other day what would be the difference in wages earned by t ~ 

bandloom weavers if they took up the different counts? The higher counts 
pay better wages and the lower counts pay lower wages. And if you are going 
to have the higher counts, then the question is whether the Indian mills can 
liupply you these higher counts. At present, the Ahmedabad and Bombay 
mill!'\ Rre not in a position to supply you with yarn. Before the war. most of 
the higher counts came from outside India. We were getting from other 
('ountrie!'; most of the yam which the handloom weavers were using. I had 
"everal demands made to me when I was in charge of the Provincial Handloom 
Weavers Society that I should make arrangements for getting yam from out-
side, but the trouble always was whether you want to safeguarS the interests of 
tbe producers of the higher counts or not. On 'the one hand. the handloolll 
weavers wanted it and, on the other hand, the mills did not want it. I am 
onlv sayin'" this that if you are going to satisfy the needs of the handloom 
e~ er  then you hnve got to provide for the supply of yarn of different 
l'ounts which the people require. Some weavers. for instance, in my part of 
the country want the yam of higher counts. Then. there are other places 
wbere they want lower counts. So, how Bre you going to provide for them? 
One of the difficulties of the present distribution of the yam by the Govern-
ment Controlling Department is that they are supplying to places like Madura, 
counts of yam which they do not require. But ~ places ~ e o a~re 
,,'bere we want yam of higher counts, we do not get It. That IS a sort of ~I

parity in the yarn that ~ supplied to t?e. ar o~  parts of the country, With 
reference to various reqUIrements, that IS the difficulty. Not only that, even 
with reference to the quantity, the requirements are differing. ~or. instance, 
fly shuttle require more and a power loom or a cottage loom, when It IS put up. 
,,:m require milch more than the ordinary loom which we used to have. There 
is no distribution according iJo the requirements at all. The black market 
comes into existence because of this disparity, both with reference ~ the 
quantity required as well as the quality of yam that is supplied. 

Sir. a suggestion was made by the Honourable Mr. Vadilal Lallubhai th.t 
the handloom weavers will have to depend on hand-spun yarn for their require-
ments. I do not know whether he made that suggestion seriously. 
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Mr. Vadilil LaIlubhai (Ahmedabad Millowners' Association: Indian Com-
merce): Certainly. -

Srt T. A. BamaJlngam OheWar: I am not questioning the advisability or the 
sincerity of the proposal that has been made. The handlooms, as I have 
already said, are more costly. I have also said that they are handicapped by 
the larger wages tJ:lat they have to pay and they are not able to compete with 
the mills. As a matter of fact, the price of handloom cloth is about twice as 
much now as that of the mill-made cloth. Now, if the handloom weavers are 
going to use the' hand-spun yam, what will be the result? The cost wiU 
increase. We all want hand-spinning and we all want to encourage it, but we 
want it only a8 a sort of supplementary occupation for people, so that they 
may be able to spin yam for their own requirements. But if you are going to 
have it as full time occupation by itself, certainly it won't oompete with other 
occupations. 

1Ir. Va41lal L&Ilubb&l: Government should subsidise it. 
Sri T. A. ltamaJlnlam Ohettlll: If you are going to throw these handloom 

weavers on hand spun yam, in the first place, there is not enough yam, in the. 
second place, it is very much more costly. You will be handicapping hand-
loom weavers very much more by asking them to go in for hand spun yarn. 
That is not the quarter from which you can expect the increased yam which iq 
wanted. So, it seems to me asa long term policy, we have got to increase 
spinning mills making yarn available more and more for serving handloom 
weavers, and the short term policy will have to be practically the same. The 
Government will have to be alert. They ought to see that there is no delay 
made in supplying the machinery necessary for starting or expanding these 
spinning mills. They should be chary to sanction any priority or giving any 
help for adding to the looms in existing factories or in allowing more weaving 
factories to come into existence. Sir, this is only a temporary relief. They 
will have to consider as soon as possible the question of adjustment' between 
mills and handloom weavers. 

Dr. Sir Z1a Uddin Ahmad: What proportion of available yam should be 
given to handlooms? 

Sri T. A. It&maJtn,&m Ohettil.r: There is no question of proportion. As I 
said already, in my part of the country, we have got very few weaving mills. 
The biggest mill in the whole world is Harveys and it is only a spinning mill. 
It does not manufacture cloth. Similarly most of the mills in Coimbatore ard 
merely spinning mills. We do not weave. The yarn from all these mills are 
available to handloom weavers. But what is done is this. Handlooms have • 
grown around these spinning mills. For instance, in this area where you have 
got spinning mills, handlooms have increased enormously, very considerably. 
But the supply from all these mills is not adequate. The only source I can 
think of now at the present moment is to indent on the yam or cloth supplied 
to the military department. 

Dr. Sir Zla Uddin Ahmad: What portion taking the whole of India? 

Sri T. A. It&mallng&m Ohettlar: It depends upon the quantity that has gone 
to military supply. The military has been taking a large percentage. 

Dr. Sir Zla Uddin Ahmad: Military is out of question. 
Sri T • .A. It&maliDgam Ohettlar: _ What I am saying is that the Military 

were taking a large portion of production of both yarn and doth that we were 
making in the mills. What I am saying is that military requirements are no 
longer necessary. The military does not require yam or cloth. What is 
released by the military from out of their requirements will have to go to' hand-
loom weavers. What exactly it will be will have to be worked out. I anno~ 

say just now .. That seems to be the only means by which you can increase the 
l!Iupply of handlooms. Having d~ne that, the disparity in distribution will 
have to be dealt with also. For mstance, we are asked to send yam from 
far off Coimbutore to Assam. It is a waste of money, waste of everyth;ng. 
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There are handlooms wh ich are req niring" yarn in the locality. . Instead of 
supplying from that stock to the locality you are asking far off Coimbatore to 
supply yarn to Assam. This is practically from one end of the country to 
another. 

1Ir. Pre8ld6D.t: How long does the Honourable 1dember propose to take? 

Sri '1'. A. Bamallngam Ohettiar: J uet a minute or two. So, this disparity 
in distribution will have to be set right, both with reference to quantity and 
with reference to quality and also the distribution of the area from which H-
is being sent at the present moment to far off places. If that is done, pro-
bably some relief can be given to handloom weavers at present. As I said the 
only source from which they can get is the additional supply earmarked for 
military purposes. If they· do these two ~ ng  probably &orne relief can be 
given to handloom weavers. Otherwise, it will have to be a matter of long tern) 
arrangement between mills and handloom weavers. 

Ohoudhury Kuammld Abld EQ88&1D (Bhagalpur Division: Muhammadan): 
• Sir, I fully support the Resolution moved by the Honourable ~o er Syed 
Ghulam Bhik Nairang. I do not want to go into details by enumerating the 
statistical figures of handloom yarns or the number of weavers  which were 
given by the Honourable Mover. I will try to give a picture of the real difficul-
ties of weavers who mainly depend upon this industry. The other day it W8!'l 
rightly pointed out by Dr. Sir Zia Uddin Ahmad that the millowners were not 
always looking to the intt'rest of handloom weavers and they always tried to 
have a lion's share in the import of yom. I am of opinion that both textik 
mills and handlooms should work side by side without competition with each 
other with a view to meeting the demands of the people of Indi$. In order to 
aehieve this end, the Government will have to compel mills to set apart at 
least one third of their yam stock for the \lse of these handloom weavers. The 
handloom industry itself has heen neglected by the Government though both 
the Government and the public feel that cottage industriel' should be 
encouraged. Though machine is playing 1\ very great parl in our life, still in 
India the small industries should not be given up because a large section of the 
people of India aepend upon their livelihood on this industry. We know that 
one crore Indians are dependent for their livelihood mainly on this handJoom 
industry and if the Government should neglect this industry, the result will 
be hunger and unemployment. In my Province of Behar ~ ere a large sectio!, 
of people, both Hindus and Muslim are weavers, they mamly depend for thelr 
livelihood on this industry. But during this war, owing to shortage of yarn and 
scarce supply of this, they have suffered much Rnd gTflIlt unemployment has 
come up. The result of this ne plo~' ent affected agriculture, very fl]1IC'h, 
because these unemployed weavers do go to cultivation which was the only 
course open to them, and this extra burden upon agricultnre could have heen 
avoided hy the supply of yarn to the weavers. 
Now, I want to cite some examples of the aboriginals,.-...,tne Santah;; of thE< 

SQnthal Parganas, the Kols and Bhils and Mundas of Chota NagpUl',-who nrc-
used to having their clothes woven with their hands and never depend upon 
mill-made clothes. Owing to the shortage of yam and. the difficulty of getting 
it, they have had to give up that industry and now they Bre depending upon the 
quota of cloth which is to be given to them. But, the question arises whether 
the full quota, i.e., 12 YlJ.rds per head, which is given in my province, goes to 
these Santals and Bhils. Certainly not. Their sbares of cloth go into the 
black market which pre"ails everywhere. T will furt,her give some examples of 
the villagers who suffer from this in my district, the villagers who are out of 
toueh with the officers who iSElue permits of ('10th nnd to whom these villagers 
hesitate to go. Do they get their proper share of the quota? The answer will 
be in the negative; their Rhares go into the black market. I personally know 
the helpless condition of the villagers of Bihar who have no cloth to cover their 
nakedness. The most deplorable thing is that the village women cannot go out 
of their houses due to shame as they have no cloth to cover their bodies. In 



• RESOLUTION re RELEASE OF YARN FOR HANDLOOMB 421 
~o e families we find that the same cloth is used by both husband and wife at 
intervals when they have to go out because they have got just one and the 
ilame cloth. The reason is that no one cares for' what others want. The 
distribution of controlled cloth is in the hands of' offi1cers and people in the. 
towns, and the villagers have no hand in the distribution. When a man like 
Sir Zia Uddin Ahmad can complain that he gets as his share of the quota only 
half a 8aree, what can we say of the difficulties of the villsg(lr" who are always 
neglected and who do not know the proper quarters to be approached. This 
bad state of things can be remedied if the weavers in remote villBies can get 
yarn for their handlooms because the villagers. generally purchase their cloth 
from the village weavers. A few months ago every province has got some 
quota of the yarn to be distributed among the handloom weayers, but the 
method of distribution in my province is unique, and the a~t al weavera do 
not get yarn for their looms. The organ a~ on set up for distribution con-
ilists of officers and those men in the towns who do not know the A, B, C, of the 
weaving class people. The ignorance of the actual needs of' the weavers and 
the ·number of looms has helped to give birth to middlemen who are profiteer-
ing by it. Hence, the position of the weavers in the villages is the 8ame 0.8 it 
was hefore. I want to draw the attention of Government to a column in 'Da.wn' 
of the 3rd February which says that the officers are mi8using the a ~er  
for distribution of yarn in my province. The' distribution has taken a polItIcal 
colour which Government should see and try to check. It says: 
"In places like Hazaribagh, Arrah and Santhal Parga.naB where the Momin voters are in 

a majority the Hindu officers are openly distributing yam to them on the definit\l under-
.tanding thr.t they will vote for the Congress l'domin candidr.tea." 

The distribution in the villages should have been made by the Weavers' 
Co-operative Societies and not by these officers and townspeople, because these 
co-operative societies know the real demands of ihe weavers. These defects 
are somewhat mitigated in handlooms by which tU8Bor8 is made, and this i8 
made in Bhagalpur and by it a large section of the people -is supplied with 
cloth and tU8Bor6. Sir, my suggestion is that , Government should import yarn 
rather than export it and yam should not· be. exported so long 8S the people 
of this country suffer from shortage of yarn. In conclusion I suggest that at 
least one-third should be set apart for the handlooms and this yarn should be 
well distributed Rmong the weavers. 

Mr. Ahmed KbrahJm Baroon .T&tIer (Bombay Southern Division: Muham-
madan Rural): Sir, I rise to support the Resolution so ably moved by my 
Honourable friend Syed Ghulam Bhik Nairang urging on Government to P8"S 
an emergency Ordinance to make more. yarn available to handloom weavers. 
Let me reiterate what Mr. Nairang has already said, that at least one-third 
of the yam produced by. the textile mills should be earmarked for the use of 
the handlooms. Sir, living in a country where nearly a cro1'8 of people depend 
·for their daily sustenance on the handloom industry,. oDS. QaIl hardly· fail to 
recognise the importance of such an industry. . • 

lIr. Prelddent: Is the Honourable Member reading something? 

Xr. Ahmed Kbrah1m Baroon .Tafter: I am reading from my notes and I will 
add something too. 

Mr. Pruident: If he proposes to read his speech, of course he knows the 
Parliamentary procedure, I do not like to go against the procedure of thiE' 
House. ' , 

1Ir. Ahmed. :Ibrahim Baroon .Tafter: Sir, I have seen many Members read-
ing their speeches. 
Mr. Preal.dent: That should not be so. I would ask the Honourable Mem-

ber to read· very slowly so that members may follow his speech. 

1Ir . .Abdur Babma.n SIddiql (Calcutta and Suburbs: )luhammadan Urban): 
Sir, I have always seen that pra.ctice followed here. and the other day you 
allowed the Leader of the Opposition to: read, sentence by sentence, his great , 
speech which was so sonorous that it sent me to sleep. 
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Dr. Sir Zia UddlD. Ahmad: Sir, Government Members always read their 

speeches. 
Mr: PrIIldlllt: I should like to discourage the reading of written speeches, 

but I do not like to go against the established practice of this House. But if 
possible, I should discourage such speeches. Honourable ~e er  may, how-
ever, refer to their notes-that is one thing-they may be elaborate or l~ng  
but if previously prepared speeches are to be read out, the debate, to my mmd., 
loses its effeot. Other Honourable Members are not able to touch what one 
Honourable Member has read and cannot give suitable replies to them or take 
into consideration the arguments advanced. That is the disadvantage of 
written speeches, and I feel that in the interests of good debate this should not 
be done. I do not wish to show any favour to one Honourable Member as 
against another, Honourable Members may refer to their notes. 

JIr. Abdur Babman Siddiqi: Sir, you did not pull up the Leader of the 
Opposition; I protest against this discrimination. 

Sir Mubammld YamiD. Dan (Agra Division: Muhammadan Rural): SIr, 
I would like to ,point out that it will surely not be possible for the GO"ern-
ment Member to make an extempore budget speech. I quite agree with your 
suggestion that the prerogative still enjoyed by Honourable Members of rf'ud· 
ing their speechu should be used very sparingly and not on all occasions. But 
the position will be made very difficult if it is striotly observed. 

JIr. Pr881dlllt: I do not mean to suggest that no statement can be read to 
the House. I am myself reading statements about eleotions, Rnd similarly 
important statements of policy or statements the wording of which is to be 
correctly given to the House will oertainly be read by Government Members 
8S well 88 ;Members of other parties. I am only making a suggestion in the 
interest of proper debate. It is not that I want to prohibit written or any 
other kind of speech, and r Rm sorry that Mr. Siddiqi thinks that I am taking 
one view about one Honourable Member nnd another view about Rnother 
Honourable Member. It is very sad that he should take that view of the 
matter. Nothing is further from my mind. I will not allow one Member whali 
I will not allow another Member to do. 
JIr. Abclur 'R,ahmp 1lddlq1: But the Leader of the Opposition was not 

pulled up. 

JIr. Prelidmt: The Honourable Member is not proceeding as he should. 
I do not want to say anything more at this stage. 

Mr. Abdur :8Mmu 8ldd1ql: I am prepared even to leave the House, but 
I repeat that the Leader of the Opposition was not pulled up. 

JIr. Pr8114ent: The Honourable :Member forgets that he is making an im-
putation of partiality against the Chair. 
Mr. Abdar JtMman Siddiqi: Yes. definitely, of discrimination. 

JIr. PreIlden\: Then the Honourable ;Member should either withdraw tha' 
statement or leave the House. 

Mr. Abclur 'R,ahmp Siddiqi: I will leave the House with great pleasure 
but I will not agree to discrimination being made between one :Member and 
another. 

(;Mr. Abdur RahmBnSiddiqi then withdrew from the Chamber.) 
Mr • .Ahmed J:brablm B&roOIl l&1er: Sir, it has been always my practice to 

make extempore speeches as I did the other day. But seeing my Honourable 
friend Mr. :Morris read a written speech on the food debate I was encouraged 
to do so this morning, specially because I have a long speech to deliver. 

Mr. Prelident: The Honourable :Member will now proceed. 
lb. Ahmed J:bnhtm Baroon l&11er: I think the difficulty will be solved if 

I apeak slowl'-'o that U1e Honourable Members may follow me eaaily. 
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Sir, living in a country where nearly a crore of people depend· for their 
daily sustenance on the handloom industry, one can hardly fail to recognise 
1 p t,he importance of such an industry. The Honourable Commerce 
.11. Member, Sir Azizul Haque, has already admitted that the class of 

weavers as a whole is economically the most exploited in India. It would 
be therefore not something out of place if I rise to vindicate the cla8s of haud-
loom ea e~ whose position in India today is in the most deplorable state. 
Compared wIth others, it is a class which cannot speak for itself, and as sucb 
reqUIres the utmost attention of the Government of India to be reformed de 
no'Oo. 

!5ir, before entering into a detailed discussion of the problem, let me further-
impress the point before the House that in an agricuJt.ural coun,try like Inclia, 
where almost 00 per cent. of the population lives in villages-where it is almost 
impossible for au ordinary peasant to make both ends meet, where many are 
born in debt, live in debt and die in debt-it is far from being true that t.hey 
will depend on cloth manufactured by mills. And it would be all the mor& 
ridiculous to imagine India as self-sufficient in matters of manufactured cloth, 
especially during these days of disorganised rationing. I would like to ask ih& 
Honourable Member of Industries and Civil Supplies if he can himself live on. 
the usual quota of cloth without resorting to the 80 called informal rationing. 
It is a pity, Sir, that the officials entrusted with the duty of checking un-
economic use of cloth are the very individuals who are a drain on the entire-
national economy of this country. 
Looking into the conditions of India, we find the handloom spinner being: 

placed in a most degraded position. Not only has he to cope with the un-
surmountable contingencies of foreign competition but alao the internal hard-
ships of getting sufficient cotton for spinning. The results are disastrous. In 
the first place an excellent source of employment is jeopardized. Secondly, th& 
villagers haTe to remain under-clothed. Thirdly, there is a burden on their 
resources as they have to purchase cloth manufactured by mills which they 
cannot aflord to purchase. In this connection let me venture to say that (n& 
of the many causes of Indian famines has been the lack of proper subsidiary anll 
cottage industries. Handloom industry can serve as a veritable boon for the 
Indian agriculturist, especially in times of d ~re  and hardships. 

There has been a good deal of theoretic verbosity as to the desirability or-
otherwise of the future of Indian hnndloom. But, Sir, let me make it clear in 
this connection that we can understand better than any other as to the utility 
of the hand loom industry in India. Before India is able to equip herself with 
adequate machinery, skilled labour and the required capital, it is in her own 
interest to develop as much as possible cottage industries and subsidiary indus-
tries which can absorb the greater p~ rt of her unskilled labour. 

Now, Sir, coming to the success which such industries have been .able to. 
achieve it is sufficient to point out in this oonnection that 'they have aohieved 
superb success in the various parts of this country. In South India. particularly-
ahere are a number of important places which are remarkable for hnndloom 
lndustries: Dharampuri and Conjeevarem are only two of the many importanw; 
handloom centres in Madras Presidenoy. In Bombay too there Bre some im-
portant places where handloom has received sufficient impetus like Ilkal nnd' 
agal o~ in -Southern Division, Malegam in Central Division, Surst in Northern 
Division. But, really speaking, it is in the United Provinces, Bihar !lnd Bengal 
that handloom industry is at its best. In the United Provinces particularly-
excellent handloom work is being done iD. places like Gorakhpur, Faizabad, 
Azamgarh and Sandila. In Bihar this industry has received sufficient stimulous. 
in places like Monghyr, Oaya, Hazaribagh and Bhagalpur. In Bengal similarly 
the handloom has excellently developed in many plaoes like Dacca, JesBore nnd' 
Santi pur. 
It will be futile to recount the ~r  of handloom in Indill. It is sufficient. 

to point out here that India has been a country of handloom weavers from times. 
immemorial. As early as the 5th Century Egyptian mumies were found wrapped 
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with Indian muslin: Besides this, she used to export to China and other 
-countries like Persia and Turkey fine cloth produced by Indian manual labour. 
So what I really want to impress at the present moment is that the development 
-of handloom industries in India is not something new. On the contrary it is an 
industry cultivated from times immemorial. 

The vagaries of fashion in India have DO doubt exercised a decisive inlluence 
-on the expansion of the Indian hand loom industries. None the less it has con-
tinued to be the sheet anchor of the Indian people. However great the influence 
-of the western culture may be, it has remained an integral part of the Indian 
society for many reasons. One of the reasons is that India is still a conservative 
-country. . 
There are, however, SOIDe other difficulties which discourage the expansion 

-of such industries. In the first place, there is a lack of proper statistics; 
-secondly, foreign competition tends to jeopardize the future of the Indian hand-
. 100m; thirdly, the stepmotherly attitude of the Government of India in granting 
protection to the indigenous handloom industries. But in this connection let 
me point out that the real bottleneck is the improper system of )'arn distribu-
tion to the mills and the handlooms. The Government of India has never tried 
seriously to. save the Indian handloom and the large rural population of India 
from the terrible grip of privation and famine. In this connection it is remarl(-
.able that this war has created circumstances and contingencies which are rlifl"!r-
ent from those of the last war. The lust war, I mlly say, was more favourable 
for the development ·of the Indian hand loom industry than the present one. 
'There are two reasons for it: In the first place, during the last war yarn was 
Ilyail,·ble from Japan which is not available this time. Secondly, Indian 
manufacturing industries were not so developed as they are now. Consequently 
it is now inaccurate to say that the present war has hit the Indian handloom 
weaver harder than the last war. 
I summarize the position: I suggest that the share of handlooma should be 

-determined not in terms of yam but in terms of cotton. Out of six million hales 
-of cotton which we grow in this country every year, four millions should be 
reserved for cotton handlooms and one million should go to the textile mills. 
'Textile mills may be allowed to import long-staple cotton from Uganda Rnd 
Egypt and in lieu of the increase of this import, We may allow one million bales 
to() be exported to China. That will be an equitable distribut·ion. }'urt.her I 
press that the only machinery for textile, which you are now introducing in this 
-country, should be spinning mills and not weaving mills, and these mills should 
be installed in suitable places in all the provinces. The Government has ~t a 
large number of shadow factories. These factories may be utilized to locate 
.:vam factories. 
Sir, I have done. 

Mr. 1t. O. KorrUI (Madras: European): Mr. Pres:dentr Sir, the proposal 
-compelling Cotton Textile Mills, which both weave and spin, to release Q rer-
-centage of their yam for USe of handlooms is, I think, quite impracticable. Such 
mills have a very limited reeling capacity if they possess any at all, so that 
the proposal would not result in any increased delivery of yam to handlooms. 
If yam cannot be reeled it cannot be packed and delivered to weavers. To the 
-extent that the proposal mi«bt be practical, mill weavers would be thrown out 
-of employment, and all those workers who would dye, bleach or finish mills 
i!loth to t·he extent by which production is reduced. 

Sir, I should also point out that the price of handloom goods is uncontrolled, 
.and that the proposal would merely reduce the amount of cloth released to the 
public at controlled prices. It is well known that hand loom cloth is being ec1d 
.e.t exorbitant prices. - . 

The proposal, Sir, to prohibit totally the export. of cloth and yam to countriel 
~ t de India is undesirable, because India expects to receive from most of 
these countries urgently needed supplies, f.g. wheat from Australia, rice from 
]lurma and Siam. India is the only country to whom other eastein countries 
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may look in the immediate future for supplies of cotton textiles, Bnd India 
cannot afford to take a selfish view and refuse to share what she has when she 
henw}f wants so much. Reasonable exports are certainly to India's present 
.ad vantage. . 
Sir, from a long term point of view India requires to develop an export trade 

particularly with the object of finding customers abroad for her short staple 
cotton in the form of coarse cloth and yarn. 
Jt is well knowrwhat there is a surplus of short staple cotton in India, which 

formerly was shipped largely to Japan, and from which Japan manufactured 
<:oarse c!oth and yarn for domestic and export sale. Under Post-War plans for· 
the expansion of the Cotton Textile Industry in India, it is desirable that Indian 
Mills should have an export trade. The proposal  would prevent Indian mills 
from developing their export market at a time when it is most favourable for 
them to do so. 

Sri II . .An&nthasaY&Il&m A.yyangar (Madras Ceded Distrjcts and Chittoor: 
Non-Muhammadan Rural): What I am surprised at is that my Honourable 
friend who spoke last, naturally speol[s ill terms of his own country. Hil. 
country only produces coal and iron, and unless he exports that in exchange 
for goods from other countries, he cannot expect his country to live. My diffi-
culty is that I have plenty of raw materials and I want more to export. 'fwo 
million handloom weavers are starving. Though in his country he has to )ffer 
inducements to bring forth children, it is not so ill my country, ·where in every 
family there is a minimum of 5 children. Two million handloom weavers, 
const.ituting families nearly of one crore persons, are not fully employed. Most 
of them are half employed and many of them are absolutely unemployed. ~I  

Honourable friend, nnd some of them who are mill-owners, ask us to spin ollce 
more. I have no objection. Spinning must be introduced. But I say that the 
charka is unable to stand up against the giant mal!hines from the west and there-
fore in the contest it may go to the wall. We will have to practise that sooner 
or later, but for the present spinning mills must be established. Therefore must 
be a halt to weaving mills. We shall no more increase the number of weaving 
mills in this country. My friend is undertaking a suicidal policy. _ Before thE' 
war they were unable to compete with Japan or Lancashire. They were pro-
ducing 50 per cent. of the goods required in this country. Of the balance 50 
per cent., about 25 per cent. was made by handlooms and the remainder 25 
per cent. came from Manchester. They would rather allow Manchester or 
Japan t.o continue to import into our country rather than allow indigenous hand-
looms to produce clothing so that there mny not be any unemployment. 
Mr. President: The Honourable Member can continue his pee a~ter lunch. 

The Assembly then adjourned for Lunch till Half Past Two of the Clock. 

The Assembly ·reassembled after Lunch at Half Past Two of the Clock, 

Mr. President (The Honourable Mr. G. Y. Ma,'alankar) in the Chair. 

Sri ]I . .AnanthuaY&Il&m Ayyangar: S'r, I have said enough. I support the 
motion. 

The lIonour&ble JIr. A.A.. Waugh (Member for Industries and Supplies): 
Sir, I shall not detain the House. I have very little more to say. I think the 
discusRion Oll the Resolution has been most valuable in focussing the limelight 
on one of the most important classes of the rural community and in underlining 
the need for developing rural industries up to the hilt. . 

As regards the complaints which we have heard and which I am sure are 
at least partly true, ahout maldistribution and about despatch of unsuitable 
yarn to weaving centres, Government have taken note, and will take up with 
the Provinces any particular instances which are brought to notice. . 
On the question of exports, Bir, I would only' like to() add that what is now 

being allowed in the way of export of yarn amounts to less than one-third of 
one per cent of the total consumption of yarn by handloom weavers in iha 
country, and this very negligible amount goes to our neediest neighbours. 
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The trend of the debate has shown that it is our duty to ooJlcentrate to the-

best of our endeavours in securing machinery for spinning yarn and I o~ld like-
to assure the House and those who have spoken that Government put the 
greatest emphasis 00 this aspect of the import of spinning machinery and give-
only u stleolldury pl ~e to the import of more weaving machinery. 

On the remedy proposed in the Resolution, I can only say that o ern en~ 

oonsider that the interests of the consumer must come Arst, even in advance 
of this very-important rural class, whose interests we aliliave at heart. 'fhere 
is ell. overall shortage of yarn and merely to divert at the present time more 
yarn from mills to hand loom weavers would, 1 think, caUse dislocation and • 
temporary falling off in the production of oloth which would be hard On the 
consumer at a time when there is an overall shortage of lot ~ and partiCUlarly 
it would be hard on the poorer consumers. What We propose to do is to ('on-
centrate with the utmost speed on getting more spinning machinery. I have at 
the present 1 ~ent the Secretary of the Department in oonference with the 
Textile Commisaioner at Bombay, discussing how soon we oan put in tram 
really effective steps to get textile machinery. I hope they will be successful. 
If we are successful we will then have at the disposal of the handloom weavers 
a much greater amount of yarn than has been asked for in the Honourable 
Member's Resolution and I hope we shall have the support of this House in 
all our effort. to get this machinery, and even if necessary, to go into the 
business ourselves particularly on behalf of the haodloom weavers. I do not 
think Government can adopt the rather drastic suggestion of robbing Peter to 
pay Paul by taking more yarn than we already take from the mills and get ~ 

into the hands of the handloomers. Our best hope lies in getting more spinning 
machinery from abroad. 1 would like to add that the consumption of cotton 
yarn by handlooms has been· steadily going up in the last few ye&I'B and i, i& 
becoming increasingly evident that the number of looms is outpacing the 
increase in the production of yarn and the allotment of the yam to the weavers. 
There could hardly be this rapid increase in looms if there was not more "am 
to feed them. Handloom weavers are now getting on the average something 
like 85,000 bales a. month of cotton yarn, as compared with an average of 71.000 
bales per month in the ten years ending in 1939. That is a genuine rise, thougb 
I admit it is not a satisfactory rise, but I do not think we can improve the 
situation simply by shifting more yarn from the mills to the haudlooJDers. The 
real' necessity is more yam and I hope we will be able to get it. I would like 
to assure the House that it will be the Government's endeavour to do its best 
to get additional spinning machinery and get it into action as soon as possible. 
1Ir. Pnlid8Dt: The resolution is to, be put to the House now. I do no\ 

know what the position now is so far as the Honourable the Mover of the Resolu-
tion is concerned. In view of what has been stated by the Honourable Memb£r 
for Government, does the Honourable the Mover wish me to put the resolutioD 
to the House? ' 
, !Jed Ghul&m Bbit Ka1r&Dg (East Pujab: Muhammadan): I do. Sir. 

Mr. Presl481lt: There are now five amendments. Amendments 2 and 3t 
though numbered separately, were moved as one amendment by the ono ra ~e 

Mr. Ananthasayanare 4.yyangar. Then there is the amendment of Mr. Sasanka 
Sekhar SanyaI, one by Nawab Siddique Ali Khan and another, by Prof. Banga, 
T propose first to put to the House the amendment of Mr. Ayyangar, No.2, 
(1) and (2) on the agenda. 
The question is: 
"(1) That for the words 'pUII an emergency ordinance' the following be lIublltituted: 
'tan immediate steps by legilllation or otherwiee for'. 
(2) That at tlls end of the Roolution the following be added :  ' 
'and with a view to facilitate the laDle prohibit all export of yarn and cloth for trade 

purp0ae8 to countriell outside India for a period of one year or until lIuch t.ime all it take. 
for this country to become Belf·sufficient, whichever i. earli8l"." . 

The motion was adopted. 
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Mr. Pruldent: The amendments of Mr. Sanyal and Prof. Hanga pra t all~' 
fieem to be the same except that there is a little difference. The first amend-
ment says: _ 
"and that. ,tepa be taken to '0 dutribute the releaeed yam8 1.8 to cover the largt-Bt 

number of handloom weaverl' families." 
Prof. B. G. B.&D.p (Guntur cum Nellore: Non-Muhammadan Rural): That 

concerns, the d:stribution of yarn; mine is different. 
Mr. Pruldent: I know, it is different. I am just explaining what is in my 

mind. The other amendment says: 
"and take other neceaeary ,tepa to enlure adequate supplies of yarn to bandlooml 

wcuiated to provide full and remunerative employment to the one crore hand loom weavers 
of the counry." 

Practically the one seems to ~ covered by the other. How can there be 
distribution unless there are supplies? If there are supplies, then of course 
the distribution must follow. 

Prof. B. G. B&np: The amendment of Mr. Sonyal can follow mine. Mine 
comes first after Mr. Nairang's resolution. In Mr. Nnirang's Resolution tlH.-re 
is the phrase "the largest number of weavers". 

Mr. PreJi4ent: No. The resolution merely says "release at least one-th'rd 
of the yarn manufactured by them for the use of haudlooms". 

Prof, B. G. B.a.nga: And take other stfPS to see that this yarn is distributed 
in the manner suggested by Mr. Sunyal. That is the idea. 

Mr. Pre81d8llt: My point is that the amendment which,speaks of ensuring 
adequate supplies caluclated to provide full and remunerative employment etc., 
includes the distribution also. Does it not? 

Prof. B. G. B.aI1ga: No; first of all there is the distribution as between mills 
and handlooms: then there is the distribution as between district and district 
and between weavers and weavers in the same aistrict. It is very common 
knowledge that these officers have been doing lots of mischief and bringing about 
black markets by distributing yarn in an arbitrary manner as between weaver 
and weaver and as between one district and another: 

Mr. Pr8lident: That is a matter for argument. I am trying to confine my 
attention on the wording of the two amendments. 

Prof. H. G. B.&nga: You can say -"Providing full employment to the 
weavers". The other words may be dropped. 

1Ir. Prea1d8llt: How can that be done unless there is distribution? 
Prof. H. G. B&np: The first thing is you ara evidently thinking of distribu-

tion of yarn between mills and handlooms ......... . 

1Ir. Pruld8l1t: No. I am not t n n~ of that. I am just trying to see as 
to how the two amendments are mutllull.y exelusive; they do not appear to be 
so. That is my difficulty. 1 am sorry 1 am unuble to convey my point of view 
to the Honourable Member; but if he wantR, T will put both the amendments-
though I do not see how it can be done. Oll ~ spenk!! of ensuring adequate 
supplies ............ . 

Prof. B. G. Ranga: To all the weRvers, Rnd that will be a question of distri-
bution of that :vam. 

Kr. Prelide.nt.: But how are the supplies to be dealt with if not distributed? 
The amendment itself does not speak about the method of distribution. How-
ever, I am afraid if the two parts are taken separately, as the Honourable 
Member suggests, then some further amendment may be necessary. 

1Ir. SUIoDb Sekh&r Sany", (Presidency Divisions: Non-Muhammadan 
Rural): If I have understood my honourable friend, he simply fqUows up my 
amendment and makes it a little mOJle explicit. If you think there is difficulty 
in putting the two amendments together I do not mind my amendment being 
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dropped, beoause supply osrried with it the implication of distribution unlf 
distribution over a large number :,f weavers is what I also want. 
1Ir. President: Then I shall put Mr. Hanga's amendment, and I take it from 

what the Honourable Member said that, he also agrees that his amendment ia. 
covered by Professor Ranga's. ,I will therefore put Prof. Ranga's amendment. 
The question is: . 
"That at. the end of the Reeolntion the following be added: 
'and t.ake other necessary I'tepe to enaure adequate luppliea of yarn to bandloom& 

calculated to provide full and remunerative employment to the one crore handloom weavers. 
of the count.ry'." 

The motion was adopted. 
Mr. Prealdent: I now put to the ;House the amended :Resolution of the-

Honourable Member, Mr. N airang : 
"That t.hiB ABlembly reocmmendl to the Governor General. in 'Council to take imm.diatAt 

Itepe by legialation or otherwiae for compelling cotton textile milla to rel~ at. l~t. on .. 
third of the yarn manufactured by them for the UI8 of handloome, and With a VIeW to 
fll('ilitBte the same, prohibit all export. of yarn and cloth for trade purponl to count.riea 
outside India for a period of one year or until Inch time as it taku for this country to 
becom\l &elf-Bufficient, whichever is urlier, and take other neceuary steps t.o emUe adequat. 
suppliES of yarn to handlooms calculated to provide full and remunerative employment to 
the on~ crore handloom weavers of the oountry." 

The motion was adopted. 

RESOLUTION' RE RELEASE 01" INDIAN NATIOXAL ARMY MEN AND 
POLITICAL PRISONERS 

Pandit GovtDd Ka1&v1ya (Allahabad and Jhansi Divisions: Non-Muhamma-
dan Rural): Sir, I beg to move:-
"That. in view of the univenal expreuion of public opinion throughout the country in 

the matter, this Aa$mJbly recommends 'to the Governor General in Council to give up t.he 
triB18 of the otlicerB of the Indian N ationa! Army and to re1_ in;unediately all men and 
officerB of the Indian National Army ... well ... all other political  prilOnerl under deten'tion 
?r impriaonment." 

Hail Abclus Sattar Hall IIbaq Seth (West Coast and Nilg:ris: Muhamma-
dan): Sir, I want to raise a point or order on this Resolution: may I raise it 
now or later on? 

1Ir, Preaiden\: Let the amendments be moved. 

Baji Abdus Sattar Haji IIhaq SetJa: Is he going to speak on the Resolution 
now? 

Mr. PreatdeDt: He will make his introductory sptlech, and then at the end, 
according to the practice of the House, as I am told, he will say" I move". 
Then the amendments will be put before the House and then I will oonsider the 
Honourable Member's point. 

Bali Abdus Sattai' Hajl Jabaq SeUl.: I am on the point of the admissibility 
of the Resolution. 

PaD41t GovlD4 Jlalavtya: Sir, I am not very happy in having to bring forwanl 
this Resolution before this House. This Assembly was constituted by an Act 
passed in 1919. It should therefore be an antiquated affair. But the times have 
ehanged; and while this Assembly still happens to be governed by the Act of 
1919, the "pint of ty.is country and of its people is very different from what it 
used to h .. ill those da~ . The country no more believes in resolutions and 
pet t n~. 'l.'he c.ountry does not look to the Government, which happens to be 
functionmg m ~  land today, to protect the rights of its citizens and to uphold 
t?e honour 1)£ Its men and women. The country therefore will neither appre-
Clate nor I1nde~tll.nd that Members of this House who happen to come here 
~  .the re l~ of ~ popular vote, should ask the Government which unfortunately 
18 m powermthls (lountry today, to do things which they think should be done. 
And yet, 811 we are governed by that Act, there is no other course for us. 
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Therefore e or~ I proceed further, I should like to express my regret, alm?st 
my apology, to my countrymen for almost the insult that I offer them by ask.ng 
this Government, with the record that the present Government ~a  to releastl 
its patriR,tic sons and daughters who have made it the rule of .thell'. hfe to suffer 
for their convictions and to put up with atf tr~ le  and I~prl on ent and 
detention and what not, for the sake of the liberatIOn of thiS o. nt~ . ~ t  
Sir, 'if there is this gloomy aspect to it, there is another aspect which lS a bttle 
more hopeful and that is that if the times have changed that chaIJ.ge has nQt 
left the Government Benches here and the Government ill England altogether 
unaffected. The Act of 1919 came as a result of the well known declaration o£. 
the 17th of August 1917. In those days, a Secretary of State, Mr. E. S. 
Montague, who dared to make a de larat ~n even in that halting ann~r could 
not remain long on the Treasury Benches ill England. As compared wlth that,. 
now we have declarations by successive Prime Ministers of England. We have 
now repeated declarations by every Secretary of State for India. W e ~a e had 
declarations by the Viceroy of India, and we have had other declarahons and 
Statements which have protested that the policy of the British Government is. 
to make India free. Therefore I said that these ,are hopeful signs that though 
we happen to be governed by an Act which a~ passed in 1919, Government 
Benches will look upon things in the spirit of ~oda . 
There has been another hopeful feature also 'the attitude of His Excellency 

the Commander-in-Chief in commuting the sentences of death which had been· 
pasRed by Courts Martial against three officers of the I.N .A .• who are today the 
star heroes of this land. I wish respectfully to offer my congratulations to the 
Commander-in-Chief on that far sighted action. I should like to bracket with· 
him in that congratulation the Viceroy of India, Lord Wavell also. That one 
act, all the more remarkable for its rarity, by its realistic appreciation of the 
situation, does kindle in our minds a spark of hope, that after all, Government 
might take a sane and a practical view 9f things. Unfortunately, there have 
been a number of omens, ill omens, against t a~ hope. There is the attitude of the· 
Government regarding Indonesia. There was the attitude of the Government 
with regard to the' election of the President of this House. There was the 
attitude of the Government with rt'gard to the police firings in Bombay and in· 
various other parts of the country. There is the attitude of the Government 
with regard to the students. Two days ago read that the Government. are 

• going to post Indian troops also in Japan for the ·occupation of that Island and. 
of COllfRf'. without any consultation with the leaders of this country and wi.thout 
caring as to whut the reactions of the people will be to that. These things do 
not help ~o foster that hope a{!d yet I wish to hope, that His Excellencv the 
Commander-in-Chief and the Field Mamnal Viceroy of Indio. will adopt a 
Jibe.ral p~l  in these. ~~tte . I hope, . ~  they will not be carried away by 
their. adVisers and their ws,l-Rerved Indm colleagues of the Viceroy's Cc;>uncil 
as hls Excellency called them. I hope they will be able to· 
read the signs of the time, and they will be able to respect the wishes of the 
country, and they will be able to do what is actually expected of them at this 
moment. For that reason and in that hope, I put this Resolution before this 
House. 

Sir. I am not one of those who are unduly unnerved by the mere fact of 
arrests and detentions, of troub!es and sacrifices, or of even firings Bnd hangings. 
We have grown used to aU that in this country. We know that that is the 
price we have to pay for freedom. I know that every single one of those brave 
men who formed the I.N.A., and every one of those brave patriots who are 
rotting in the jails ?f India. would feel unhappy that anyone of their own 
should stand on their behalf to a·sk for th",ir release, to ask for anv leniency 
towards them, to ask for any clemency or amnesty for them until t.helr goal had' 
been achieved. Still, I bring forward this Resolution, as a Member of this 
House who on the first day took the oalh of allegiance to the Xing Emperor 
and n~ertoo  ~o .discharge bis duties faithfully 8s B member of this House. i 
feel. SIr that it IS the. duty of the Members of this Houae flo put before the' 
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Government the view point of the country with regard to this matter. We 
represent certain constituencies. If on any particular matter of public imp.ortance 
.a certain view prevails in the cODstituency, it is part of our duty to brmg the 
lllatter up before this House. I do it in that spirit. I hope the Government 
will be able to see the wisdom of the course which Wtl advocate. If they do so, 
they shall really be doing something which will be helping them and will be itt 
their own interest. I hope therefore, Sir, that they will be able to rise equa. 
to the occasion and take a sane view of things. 
Coming to the Resolution, it can be divided into three parts. The first 

.relates to the trials of the I.N .A. officers and men. The second relates to 
the release of the I.N.A. officers and men and the third part to the political 
prisoners and detenus in this country. Before I proceed any further I should 
like to mention, Sir, that I am most happy at the amendment of which my 
mend Mr. 8anyal has given notice. I do wish that the oases of those who 
are outside Inaia should also be included in t ~ soope of this· Resolution. 
Similarly, before I proceed any further, I should like to include in the scope of 
this Resolution not only the prfBOners who are rotting in the jails in Ind:a and the 
.detenus, but also those who on account of any action of the Govemment or 
their orders, have got to live under ground and have to carry on their work !llld 
their aotivit·ies and their duties, as their light directs them, without being able 
to function like normal persons in society. I wish to include everyone of them 
.also in the scope of my resolution. 
I will now come, Sir to toe first part, namely, the trials. The Govemment 

has already had some of these trials and their effect in lhe country 
3 P. •• is well-known. The merits of the case, which has now been comP-
leted, are there before-the whole world. It is possible for me, it is possible 
for anyone, to go into these and to show up step by step why these trials 
should never have taken place. But I shall not do that. I shall try to take 
.an uncontroversial line. 
The basic difficulty about this matter is that in 'the very nature of things 

the view-points of Great Britain and of'India are bound to be different. I do 
not deny that from the point of view of England, in the circumstances of the 
time, those who should have taken up arms against England, irrespective of 
&eir motive, should have been regarded as England's enemy. I am not 
unaware of the writings in the English press, which has called these fine 
patriots Quislings and similar names. I have no quarrel with that because I 
-can understand the British view-point about it; But what I wish to subm:t 
is that the matter is ODe which relates to India; it relates to people who belong 
to India; and it reJates to operations which concemed India. The trials have 
been held and are being held and, in case they are still persisted in, will be 
held in India. They are affecting the people of India and therefore, the view-
point of India should find the uppermost consideration in this matter. And 
Sir, in the view of India, these men and otJicers of the I.N.A. have become 
heroes. Have we had before, at any time that universal and wild expression 
of joy, of admiration, of love and of e tee~ which reverberated throughout the 
tength and breadth of this land on the question of the Indian Nat:onal Army? 
It has been unprecedented. That is the view point which India has in that 

I matter. . How ~ you blind yourselves to it? I know I cannot possibly have 
~ll the time that IS needed to say all that one would like to say about it. It 
IS, ~ ere ore  not possible for me to go into the details of this matter. But, 
-dunng the first and subsequent court martial trials, it has been ar~ed out most 
lIbly. and,. if I may say so, most conclusively, that it was the motive of these 
pe?ple whlch should be the most important consideration in the whole case. 
WIth the .motive, with the spirit, with the attitude and actually with the 
course whlch the I.N.A. adopted, there could be nothing which would appear 
more absurd to the people of this country-t will not use any stronger worii-
'than that t ~  should be regarded either as criminals or traitors or as people 
who were gwlty of any dereliction of duty. 
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;, ~::( .e l.t.  1un. said ...... tlaey . . ~ld .e~'  be'tfi8,Jl: ~~':: ~ 
the I.N .A. who have been guilty of brutality and the rest. H 1 re~d arlgnt, 
their p~ent on ;seems to. e. : ~~ lld a o~. .a ell also rt l t e .notl e ~  cthe 
H.mendment which we find tahled 4\ the J,le.me of the ono ~e the Wv 
~ ret~~ ~t ~~ out .of .. the I. .. ~eJl'  those are.going to e. p~ed out.-for 

p n e~t  who,.ttUght ,be. alleged to have been guilty . .of r ta t~. It IS ... 
funny thing, for this o ern en~  :Sir, to t~ of brutal!ty .. r ~ t  can.be 
of different t p~  but, I ~ think of no type of brutahty,the guUtof whIch 
does not lie writ OIl the forehead .• f this Government during the past 200 years .. 
And that guilt is not merely of the past. As day follows dB! and as .incident; 
follows incident. the people of my country are face to face lt~ brutality a ~r 
hrutality. which ij> sometimes. severe, sometimes light,. sometimes harsh an4 
sometimes unimaginable. which is being perpetrated in on& part of the countr, 
or the other. I um not indulging in platitudes. We /;lore p~paret.  to ta4.-.oy 
member of this' Government, or anybody from outsjde, o e~  . .to .~1 
to the inner parts of the country !md show him how the hirelings of this immoral 
Goverument-l call it immoral because (there eMn, be ll ~ more immoral in 
this. or~d ,than to do~ nat.e I ~r ~ot er oowKry. without its· COR8ent-are 
harassing an,d ~ppre ng my ~ple in. ditlerentJ pans of .the ,oeuntry n a~  

s.mall sud JJlrge, . with. a r ~al t  which i$ difficult to imagine. For such a 
Government to complain of r ta1 ~  aea n~t people' who, were pn, a. 1ield·· of ..,.,tSle 
and who had put their lives in thepabn for. the liberation of their ot erland~ 
who were face .to f&Oe with .machine g ~ ' ani bQrnba and: :aeropla.Qes and' wl1M 
not, .for this, GQvernment •. , t.o talk ()f. brutaijtJ ,about theIn. '. Sir,-d, 88 I said, 
funny. But, Sir I!ot the momeJlt. this Govenunent ia the top' dog,and being-.the 
top dog, other dogs might bark,we might say what we will, we might feel ae 
we might, but the Government .can. al ~  bavetheir. way 110, long as ,they' are 
there, IUld, therefore, right or wrong. it is open to them today tt> say that; they 
will persist that so and so and so and so were guilt-y of brutality and therefore 
they shall be dealt with in a particular manner. Even then, I submit that the 
evidence that has been adduced before the various trials that have taken place 
so far. if it is earefully looked into: I do not wish to refer to any matter which 
might he Bub judice, I am only saying what the general impression of the people 
about that1evidence is; the evidence does not disclose a definite, certain, un-
chaIl12ngenble case, a case free from' doubt. that brutality was practised. There-
fore, I would ask the Government not to persist in their stand behind. t·hat one 
small word. I suggest it will be unwise on their part to let matters stick on 
acc-ount of that one word and say that some men were going to be singled out 
for hrutjUity. 

I hope, Sir, the Government will realise that the greatest bluI.der . ~ 
could have been o t~d ro  the point of view of Great Britaip., was tl,u!.t 
they should .ever have started these trials. That is a patent ~ t and I shall n~ 
labour the point, because everybody is saying it and everybody, is r lal ng. ~. 

r hope the Government will 'he able to respAct the opinion w:l1ich has. been 
expressed throughout the country. I base 'my plea upon non~ ontro~er al 
ground. upon ,unchallengeable ground, and that is that. from O ~ end of the 
('ountry to the other, there has been unanimous. expression of p.pinion, ag n ~  

these,·trials demanding,tha.fl they should be given up. The G,ovemm.ep." will b. 
losing nothing by responding to that· expression of public opinipnand 1 bQpe: 
they,will have the wisdom to do it. I am tempted to refe" to$Ome odler paJ:t~ 
of the world, 1 am tempted to rl'tfer to the Free French Forcell under General: 
De Gaulle which were raised for the liberation of France. I am tempted to refer 
to the Polish Exile Government which lived and worked from London. There 
W0!·e· several othors, I The worM knows RII that,; If EnljJand could foster. 
sIlPPQrt."utmr.e and honour those who were working against ~ Government 
established, ill their own country by their own countrymen,. then, how ,dare 
they .~on le l . t~e  .},N • .\.". a,similar group of. patriots i:o. eJt. I~  
who Msh!'\d to .l eratet ~ ~ t erland  from the el t ~  of a foreign rule. 
I think. Sir, mine is a case which is so pa.ent that it does not need nruch 
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arguing. I therefore hope that. the Government will not be blind to the need 
of t~e .hour and will drop these trials. 

~en. I oome to the I.N.A.pp..l'sonnel. The first thing I should like to 
enqull'e IS why there should be all this "Top Secret" attitude about the men. 
After all, whatever had to happen has happened; the epiSode is over; you have 
now got the men ,under your lock and key. Why all this secrecy about them? 
'Yhy ~reate a mystery about them. Looked at from the Government point of 
Vlew, It does not really help them. It enables people to imagine things about 
the ~ole affair ~ may not be true. I therefore ask, why all this secrecy 
about It? Why not glve us figure I! ? Why not give us details as to where these 
m.en are, how t?tly ~re  how many of them are there, how they are being dealt 
WIth and what IS gom&, to be. done to them? That would clarify the situation. 
It would be as much m the mterest of the Government as· of anybody else. 

PzoI. X. Q. Baqa (Guntur cum ~ellore: Non-Muhammadan Rural): Let 
the Government release them and be. done with it. 

PudU GoviDd K&l&viJ.: I agree, but, jf it takes time for ~at wisdom to 
dawn upon them, let them improve upon the situation by telling us how things 
are, because it is not e88y for us to find out accurately and reliably as to where 
they are and how many of them are there. Our reports are that there are 8,778 
of them in Jiggargacha camp. Our reports are that-there are two reports-
one, that there are 2,000 of thpm, the second, that there sre 1,293 of them 10 
the Bahadurgarh camp. The Secretary of the Punjab Provincial CongreSB 
Committee tells me that there are about 7,000 Or 8,000 of them in the various 
camps of the Punjab. I suppose these two are included in them. The Seore-
tary of the U.P. Provincial Congress Committee tells me that there are about 
2,880 of them in the U.P. We have other details. To go into all of them will 
nOb have much bearing upon what I am going to say, because whether they are 
only one or whether they are lakhs, that is not the point. Whatever be their 
numbers, it is wrong to keep them in detention. They should be forthwith 
released. 

Sir, regarding the treatment which is being meted out to them, I should 
have liked to go into that also. But. I know that my time is limited ~ 
t.herefore, I would leave it to my other Honourable fellow Members to brmg 
that before you. All I would say is that though the Government said that 
these men were to be treated as "Recovered Prisoners of War", which I believe 
is the same thing as "Indian Officers Under Arrest", the treatment which is 
being meted out to them is of a very different nature. In the Bahadurgarh 
camp they are not allowed to have any intervIews whatsoever. They are not 
allowed any newspaper except the StateBman. Many of the under,trials even 
are not allowed to receive the eatables or food that their friends and relations 
bring to them. There are other small troubles 81ld pin pricks which I hope the 
Government will look into. But there are other more serious things. The 
Government said they would prosecute or puniSH only those who were guilty 
of brutality. We find that there are a number of people-J can give the names 
of some of them; who had been charged only with the offence of waging war 
against the King, who have actually been hanged. For instance, Chattar Singh. 
a~  youth' of the lll a ~ ;Nazar Singh, Hazara Singh, Bal Bahadur Thapa, 
KesriChand Sharma,. '~l'  Jpg n~ar  Singh" .Naik Gurcharan Singh,-these 
have been hanged: ,There' h,.ve ~en maIa:Y others also. That is t,he informa-
tioDwe have. Then, t ~~~ ' re otpe~  who Jl&ve, been en len~ed totr n port ~ 
mon 'fr/!' life. An old. ~. pf :fi(t:y: Ua,tnM, So; ,M .. ' Ohopra, RG, 'Gowd,Shiv 
Charf,l.n Singh., and o~ e~ a.~e \lean, I.enfleneed ,to transportlltlonfor life, 
t tll ~  tbev also had beeD charged,only with ' ag ~ waragsinst the King. 
Chopra and these other meJ;1 ha.ve been 11laced in the 'C·' c1988.. 'The other dav 
~e t'd the Honoura.ble the Rome M&1Irlb8l' . ln~ o et nga o t : condition's 
~atl . .r do not know if the Rome Member would like to have o ~e per en e 
of t~e e p~ e  as we have ha.d f'IQ ma!lytimes'jn OUr lives. We know what it 
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me'ans to be a "C' class pr on~~'~~(' i ~  ' It tl ~t 1  you a dt~at these people would be treated a8 Indian. officers under ~e~t~ Issk, .why then should they be put in'C' clsss and why should t e~ be treated ':'S If they were not human beings. S. M. Chopra, I understand, IS a man who IS 50 years old. He comes from -a high family but is confined in 'C' class. I understand that all the 24 hours, day after day and week after week and month after month this old man has to remain in shackles. I wish the War Secretary and the Home Member would put shackles on their wrists and feet 24 hours and see what it means; then  they would not like to put them on anyone else again. I hope that these things will be looked into and, 'if found correct, will be righted. 
Then l~t us look at the whole question ~  these prisoners from the general point of view. What did they do? What were the circumstances in which they formed this National Army or joined it? The whole world now knows the details and I want to take as little time 8S pOBBible. TherefQ.re 1 will only put a question and ask everyone in this House to put his hand on his heart and tell me what he would have done in those circumstances as a man of honour, if his country had been in the condition in which the ~ ntr  of these young men is. I will speak for myself. 
Mr. President: The Honourable Member-will please note that he has almost. reached his time limit. 
Pand1t GoviDd J[alavt,a: I will say, Sir, ~ at I would have done and what,. 1 believe, every honourable man in this country woura have done; we would have done what the I.N.A. people did. Anl you, then, justified in treating these men as criminals? Are you doing a wise thing in exasperating this country by keeping behind the prison bars these men whom t;h,e qQUJlt':Y Jooks::upon as heroes and martyrs? What do you gain by it? Your war is over, there is no emergency, there is no danger. What is the ene ~ that yro are going to derive by continuing to keep these men in detention? If you have any sens&--leave alone any question of justice and generosity-you should change your policy. And these men are not ordinary peo'ple. In 1944-1 am not talking of 1M2-they had won over the whole of KohimB and Imphal. They had pushed back the 4th Indian Corps six to seven hundred miles. They had surrounded them and it was in the air that the British Commander signalled to his head-quarters asking for permission to surrender to the I.N.A. Such were these brave people. They could do all that with all the handicaps and odds in their way_ If only God had willed it a little otherwise; if these people had not been so terribly shori of arms and ammunition, of provisions and equipment, I believe. they would have reachM this country. And, if they had come to this country, I ~a e no hesitation in saying, .1 am proud to say,' that I believe every one in t~l . land, man, woman and child would have stood up behind these men, as dlstmct from the Japanese" and under their lead' would have liberated this land and turned the British out.-The faot that they failed does not matter. It is the effort, it is the earnestness, it is the outlook, it is the motive whioh matter i:n life; and all honour and ~lor  to them, therefore, for having 'taken the step that they did. Thati is how this country looks upon them. You claim to be the Government in this country. 
Babu Bam Narayq SiDgh (Chota Nagpur Division: Non-Muhammadan): No, they are not. 

Pan41t GovIDd Kalanya: I knew t.hey are not, but they make that claim. I ask you, Bir, whether we cannot expect that, if for nothing else, at least for the sake of what they say, viz., that they are the Government of India, they \rouldrespeot the wishes of India in this matter and release all these men? 
Sir, I will now come to the last part of my Resolution which relates to political prisoners. As I said, the scope of my Resolution should be allowed to include people who are underground also. I should also like to repeat, Sir, that I do not ask for any mercy, for any clemenoy for these brave men who are rotting in the jails of India or are under detention. I know they will feel 

F' I " I ' o· ~ 
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angry; tbey. n~  n ~ be happy. if any ~e of . e~ a ~ ..Jor  apy· t ~o r .... 
-c!emenoy c)r lenlenoy for t ~  80 long as ~ e &oa1.;" IJtItl r e. ~r l: .. wiil 
'only say this. I know my time is limited ~d I will t ~tt o e finish a8 quiokly 
,as pO\lsible. I will only say this that ~o long ~  m,eQ l~  Jai ·Prak&8h Narain 
· find Achyut Patwardhan, so long as men like Baba Ragllav Das and SJtisban 
Lal Saxena, so long as men like Ram Manohar L()hia and Satya Ranjan Bakshl 
· and so long as men like Jogesh Chatterji and Sardul Singh are not allowed to 
be free to take their rightful and natural place in the life of the country. 80 

long, all that talk about co.operation and good ~l which this Government or 
· the Government in England or anyone else might indulge in, is not only 
futile but is also puerile. Sir, these men, ench one of them. woul4 be, the 
pride of any ooun'try and I hope the position of. love, ailmiration, and esteem 
'which they have earned in the hearts of the people of this <;ouQtry is not lost 
,'>n Government. The figures which the Honourable the Home Member gave UI 
about them on another occasion are not (,'orrect. The wearer, best knows where 
the shoe pinches. 1 do not wish t.o charge the Home Member with ~U  
berately giving us wrong information; he is probably not ljkely to know ~ o  

about the, provinces. In every town and every village peopie are hauled up 
for their political activities and chalaaned and tried and '8entellced' under the 
ordinary oriminal laws ·ofthe Penal Code and the Crimblal PrOcedure Code . 
• ¥d they ar~ not olusifiecl as political prisoners; they " are thrust into tire jails 
to rot like beasts with ·the oNin,ery criminals. I believe the Home Member 
does no .l o~ about. these , things. 

AD lloDoarable Kember: He should know. 

PaDdit. Gov1Dd JlalaviJa: There are several other things. The Honourable 
the Home Member's figures are not dependable. The Secretary of the United 
Provinces Provincial Congress Oommittee tells me that in the United Provinces 
alone there Rre more than seven hundred of these prisoners today. The figure 
which the Honourable the Home Member gave ~or the whole of India was less 
than this. I shall leave the details for others. 

1 should, however, like to refer to olle point which has often been raised 
and which the Home Member was raising the other day also in this House 
with regard to all adjournment motion. lIamely, the question of violence 01' 
otherwise. He said he had gone to meet Mr. Jai Prakash Narain etc. and 
to find out what their views were about violence. This is a very serious thing. 
If I had time I would have dealt with it properly, I can not do so now-but, 
Sir, it is an awful thing; it is an entire!y new thing in history that we should 
begin to distinguish between the political prisoner who has done sOIpething 
which was violent and a political prisoner who, has done, something which /Was 
not violent. Fl'Omthe beginning of history there have been pol t ~l o lld~ra  

there have been agitatol'R, there have been revol1Jtionaries, there have been 
8Asasains, and what not. Sir, nobody ever asked as to what ~ t n  they 
bad clone. It was their motive, it, was the purpose ror which ~ e ap~  
which determined that they were political prisoners, It is a moat unfortu-
nate and regrettable tragedy that in this country <W!ring the Gandhi7Irw:in 
negotiations, for the first time in history, the Congress cOunterlimced that 
distinction of political prisoners guilts of 'tiQlence ~ot er e  'But., Sir, it 
is wrong, and it is e,ven more wrongfQr this Government to take that plea. 
With their very existence, every minute of their existeDoo. being dependent 
upon the most unmitigated viQlence, thia o~rn ent cannot he-ve t ~l faee 
to raise that plea:. But, Sir, I would go further ~nd say that it 'Would be 
wrong for Mahatma ~nd  himSelf to take that plea. Mahatma Gandhi is 
not an ordinary man: he, has given the greatest gift of this age. t,o mailkind-
hill non-violence. The fl'lture hOp'e of the world depends on that alone. J 
believe, Bir,-If you will permit me another two or three minutes I shall 
finilih-.. '. .; .. 

1Ir. PrMident: Two minutes. each consisting of sixty seconds only. 
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~t ~ ~ lJ : rLa.. ,very lJorry "J:have taken more time than 
I stioutlthne:·,· AsJ I-have said, we believe in non-violence. That is our 
faith, religion and policy: I beli,ev'e, that India's ffee<lom: to be' pelmanent, 
muet be won through non-violence alone. But, in spite of aU that we cannot 
possibly agree to a differentiation betwe«o a man who has been guilty of 
vio!ence as a politJcal prisoner and another. I hope that distinction will not 
be made. 
I shall not go into the condition of these prisoners at present. I will only 

refer to the hungerstrike that is going on at different places. I hope the 
Government is not deaf and blind in that matter. 

An Honourable Membel': They are. 

PIoD41t ·OcmDd 1Ialav.iya: In these jails we have lived off and on during 
the last 25 years. It is not merely the physical discomfort which matters; 
it is the inso!ence, it is the impudence of the jailstafi' in charge of whon 
the prisoners are. The late H. S. Pandit, my elder brother, Barna Kan 
Ma).a"iya, and Chandrabhal Jauhari, and Khedan Lal both Members of thil 
. House died 88 a result of the shocks they had in jail. 

Mr. Pre&1dent: Honourable Member will remember his t.ime limit. 

t.ndl~ GoWnd lIalI.v1ya: My' time is up. I will on!y say that if this Gov-
ernment wants that the,re should be peace and goodwill in this country, if 
this Government wants that people should believe that they really want to 
do something which may be good, the only course open to them is to accept 
this Resolution and to act ac(!ordingly. 

Sir, I have done. But if you wi!l permit me, 1 shall say only one word 
to .the members of th!s House. If the amendments which have ,been given 
hotice of are an indication of wliat, is to eome from the memhers of the 
Muslim League Party in this Bouse, I woula appeal to them with folded 
hands not to let small considerations deflect them from the path of duty. 
They sit here as the custodians of the safety and the liberty and the honour 
of everyone of our people. Let them not allow it to be, recorded in history 
that there was a singl,e elected Member in -India today, in the daya of 
February, 1946, who voted for the detentiqn of innocent people, people against 
whom no charge has been levelled, people who bav"! not been found guilty of 
&ny offence, people who have sacrificed their lives and their all for the good 
of the whole of the country and irrespective of {,,Boste, creed or community. I 
hope they will rise equal to the occasion. Sir, I beg to commend my Reso-
lution for the acceptance of this House. 

1Ir. President:' Resolution moved: 
"That in vlllw of the univ@real expreSllion of public opinion throughout the country in 

in the matter, \bie AMemb!y recommend. ,to the Governor Genualm Council to 'give up 
the triala pf the officer. of the Indian National Artay and to raleaae imme<liately all IlI8I1 
and' officer. of the IndilL/l National Anny as well 'as all oth1r politicel prisoner. under 
detention or ltnpri8ODJDent." ' , ' 

Hall Abdu Sattai Baji Iabaq SeU1: Sir, I rise to a point of order. I 
want to make it quite' clear that the first part of the Resolution has my 
fullest sympathy, but the rules of procedure laid down have to be considered 
and I am raising this point: In the proviso to Standing Order No. 59 (on 
page 162 of the old manual) .... 
Mr. S.sanka Sekha.r SlDya! (Presidency Division: Non-Muhammadan 

Rural): Is the Honourlltble Member in order to refer-to old rules in this new 
Assembly? 
Mr. Pruldent: The Honourable Member is referring to the old edition of 

the Manual of Business Procedure. 

Ball AbdUl Sattar Ball ~ Seth: That proviso clearly lays down that a 
e ol t o :l ' Jlp~ l~llrl 1 'nd preciselyexpte!ls$d and shall raise supstan-
tiaHy one definite issue". I maintailltbat tlte, e ol t o~ should raise' only 
ODe'deftnite-· ~ e. ,Here in tlt1s :ReROJu:tion two "'8epal'llte iS8ueshave been 

I r.. ~tl.:'''t r '''''J'' ~ .. .I'~' " ," ';J ." ~ ' ~  : '~1~. 
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raised. I want yOUI' ruling whether thiR is adInissible:· 'fhe resolution deals 

t~l t ~ I.N.A.-tha..t is one issue-and poliiical prisoners, under detention 
or lmpnsonment, WhICh is another. I maintain, Sir, that both these cannot 
be' dealt with in the same Re80iutiou. 

Sardar JlaDpl SiDp (East Punjab: Sikh): Standing Order 60. 
lIr. Preaident: What is it that the Honourable Member wishes to say? 

Sard&r JI&Dpl Singh: This objection is too late. It is for the Honourable 
the President to admit the Resolution. It has been admitted. Now this point 
cannot be raised. Standing Order 60 Jays it down. 

Dr. Sir Zia lJdd1D. Ahmad (United Provinces Southern Divisions: Muham-
madan Rural): But not against the Standing Orders. 

Sardar JI&Dpl S¥: The President has already decided. 
BaJI Abela Sa\tar BaJi IIIbaq Se1I4: May I be permitted to say this. In 

this House very often theee questions have been raised after the resolution 
has been admitted by the President and these objections have been upheld .. 

SJt. B. Y. a.qu (Bombay eentral Division: Non-Muhammadan Rural): 
Apart from the fact. t.hat it haa been admitted by you there is one issue 
involved: whesher the man is under trial, detained or imprisoned, the common 
fact is that he haa been deprived of his liberty. The substantial issue is 
that several people have been deprived of their liberty and on that public 
opinion has expressed it.self strongly. No man should be deprived of his 
Jiberty. 

Mr. PrMldell\: As regards the point of Standing Order 60 I do not think 
I need go into that technicality just at present. In a way. personally, I 
~ o ld welcome an opportunity of having some views on any decision I take 
so that I may get guidance for the future. It does not mean that my rulings 
!Ire open to discussion in this House but I get an opportunity for reconsider-
:ng any ruling for the future. In case I once decide a particular re80lut.ion 
is admissible. I do not think' I should bar discussjon on its admissibility 
because of 'Standing OMer 60. MlIllhers may express their opinions. That 
disposes of the t.echnical point raised. 
As regards the other matter which the Honourable Member has raised. 

there is here one issue in ~e  of the preamble to the Resolution. One iS8ue 
may consist of several matters which may be illustrative, or one issue may 
give r;se to many matters. Looking into the substance of the thing. as it 
!lppears to me. the purport of the Resolution seems to be to convey that the 
~ lntr  has uluversally expressed 8 particular view with reference to the 
treatqlent of political prisoners. whether they are I.N.A. or other prisoners, it 
:loes not  matter. The :view seems toO be to recommend to the Government 
certain thing" which the public in the country desire the Government to do. 
part.icularly in view of the constitutional changes that are being talked about. 
Taking that into consideration. the issue seems to be that Government 8hould 
so Aflt as to appease public opinion and see that nothing remains undone for 
the peaceful settlement of the big issues before the country. That seems to 
be the one issue to me. It is all a question of interpretation. If one were 
to divide the issue ODe can say that there are separate maHers. To my 
mind. the point of order does not hold. 

T wi'l now eoll upon Honourable Members who have t.nbled omenclments 
to move thplll. 
Nawab 8tddtque AU lDuLD (Central Province8 and 'Bernr: Muhnmmnclan): 

Sir. T move: 
"T.hat for t.he orip:inal re80Jution the follo\\'inp: btl 8ub8tituted: 

.' .·That in view of the eppcial circumlltances under which most Bf the pPrBonnel of the 
Inoian NatioD/ll Annv joined it and in view of the noJicv laid down hv the Gove"nmrnt 
anti the 9t'tion taken' bv the Commander·in·Chief In ,1!'Rlinll with thl' 'ent.enc811 paR8ed by 
-the 'Court ·Martial. thill 'AuembiV reoommends to thpGovemor General in Council to relea!8 
Jill ofllcen and men of thE' I.N.A. whether under detention or under trial'." 
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JIr. President: Amendment moved: 
"That for the original r680lution the following be substituted; 
·That in view of the special circumstances under which mOBt of the personnel of t ~ 

Indian National Army joined i't and in view of the policy laid down by the Governm:n\ 
and the action taken by the Commander·in-Chief in dealing with the Bentent',68 paBBed by 
the Court Martial, this Auembly recommends to the GO\'ernor General in Council to l'eleaw 
all officers and men of the I.N.A. whether unW!r detention or under trial'." 

Mr. P. Kaaon (Government of India: Nominated Official): Sir, I move: 
"That to the R680lution which the amendment proposed by NawBib Siddique Ali 

Beeks to 8ubstitute for the origloal resolution the words 'except those charged 
brutality' be added at the \HId." 

Kr. Prealdent: Amendment to the amendment moved: 
"That to the Resolution which the amendment propoaed by Nawatb Biddique Ali 

.eakl. to subatitute fOI the original resolution the words 'except those charged 
brutality' be added at the \HId." 

B&jl Abdus Sattar Bait Iahaq Seth: Sir, I move: 

Khan 
with 

Khan 
with 

"That the words 'ae well as all other political prisonera under detention or imprison-
ment' occurring at. the end of the Resolution be omitted." 

lIr. Pruident: Amendment moved; 
"That the words 'as well as all other political prisoners under detention or imprieon-

ment' occurring at the end of the ReIIolution be omitted." 

Ill •. Sa.,nb 8ekbar &anyal: Sir, I move: 
. 'That at the end of the Resolution the following-be added : 
'and further recommends to the Governor General in Council to perauade His Maj_ty'. 

Government in England to secure the release-of such unm and officera of the Indian 
National Anny and such other. prisonera o ~ I_ia and' to secure th'eir repatriation 
forthwith' .'.' 

lIr. Preli4ent: end~ent mOTed; 
"That at the end of the Resolution the following be added: 
'and ·furlher recommend. to the Governor General in Council to peranade His )laj_ty'. 

Government in Enaland to secure the release of lIuch ~n and officers of the Indian 
National Army ana such other prisoners out8ide India and to secure their repatriation 
forthwith' ... 

• awab Siddlque Ali Khan: The Resolution which I wish to be substituted 
in place of the Resolution moved by my Honourable friend. Mr. Malaviya 
refers to three things: (1) the policy of the Government of India regarding 
the Indian National Army trial (2) the attitude of His Excellency the Com-
mander-in-Chief in commuting the death sentences passed by Court Martial 
and (3) immediate· tetellBe of' the offieerSand-m'e'n- of the Indian National 
Army. 

Sir, the policy as declared by the Government of India is iihat only those 
people should be tried who have committed heinous offences. His Excellency 
the Commander-in-Chief as the head of the IndiiSn Army has released Captain 
Shah Nawaz and others who were convicted. Sir, one will surely be justified 
in questioning the advisability of prosecuting these men, getting them convict-
ed and then releasing them afterwards. Sir, no doubt it is beyond one's 
comprehension as to why this enormous expenditure was incurred on the trial 
and why this farce is being enacted at the cost of the taxpayers. Mr. Presi-
dent, in the good old days, Hindu and Muslim warriors used to believe that 
death on the battlefield was a matter of glory and pride, but, Sir, in the 
twentieth century, war st.rategy has altogether changed and the new war 
strategy lays down that retreat is the best part of valour and according to this 
new war strategy the British Army Rnd the ,army personnel deserted their 
fellow-Indian soldiers in Singapore and Burma. Thus these unfortunate people 
were left undefended Ilnd uncared for. In the circumstances there was no 
other alternative for them than to lay· down their arIlJs before their conCll1erors 
or t.o join the new army which was in making. As you know, this army is 
popularly known 8S the Indian National Army. Mr. President, the evidence 
which was recorded during the court martial trial disclosed that Capt. 
Burhanuddin bad advised Muslim soldiers to join the Indian National Army in 
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order that they may be saved the illtreatment at the hauds of the Japanese. 
Capt. Abdur Rashid also atated-here I: am sure my Honourab!e friends will 
not agJ!e& with his ·view.....t.h.t if'itmia is conquered there was every possibi-
lity ,thfit Hindu Raj would be established instead' of British Raj. (Interrup-
tion:) I have already stated that my Honourable friends sitting on my right 
will not agree with the· view but that is his statement which cannot be 
challenged by anybody here. Sir, BOme people are said to have joined the 
I.N.A. with a view to conquer India and restore that status and position 
which it enjoyed before the advent of the East India Company. The reasons 
for joining the Indian National Army may be various. Some people may 
shout. as some people had done in this very Bouee, "Jai Hind" and some 
may shout .. a ~n Zindabad". 

AD lIoIlourablt Kember: Did anybody shout "Pakistan Zindabad" in the 
I.N.A? 

1Ir. Preaiden\: Order. order. Let the Honourable Member proceed. 
kawab I1dcUqUI All lDwl: But the fact remains that the Maslims lind 
n~  de re~ to shake off this forced humiliating foreign 'SUbjection. Sir, 
it is true that the two paths which lead to freedom are quite-different from 
each 'other. One is Pakistan and the other is Hindustan. 

1Ir. Pruldlnt: Order, order. Will the Honourable Member take more 
than five minutes? 

"'awab SiddiqUI All JOwl: No, Sir. 

, 1Ir. PreIideIlt: I do not want to put any time limit. Then the Honourable 
Member may so adjust his speech as to make a point therein cover five 
minutes, ' 

BawabSiddlque All KbaD: The formation of the l.N.A. and the I.N.A. 
tria:br cOlicfusive!y pro 'e~ 'that Hindus and Muslims wish to be: free from the 
,bondage of slavery. Our rulers should take a lesson from this that we ate 
determined either with a united front or without a united front to fight and 
win the battle of freedom. 

Sir, t do not plead for mercy for the I.N.A. mell as my Honourable 
friend Mr. Ma!aviya has done, because I do not think that they ha'fe com-
mitted any off8nce. In my opinion they are innocent and most oppressed 
people. Our heartfelt sympathies go to them. Mr. President, I demand as 
a matter of right that my fellow countrymen who are in detention and under 
tria! should be set at liberty immediately. Mr. President, I aOl sure that the 
unanimous support of the Honourable Members of this House will show o~r 
1"88entmeht l g n~t the unsympathetic and .hanh iireatment meted out, to these 
·I.N:A. 'men 'and it will 'also show our firm determination to be free"in our own 
e6Untry. 

I~ .• J  , 

1Ir. l'nIIden\: Mr. Mason. 
1Ir. ~' ..... : 'Sir, I would prefer to..reserve my speech. because there are 

only three 01' 'feur 11linutes . left ' and 'my friends aD' the other side .  .  .  •  . 
1Ir. PreIII4ea&: I krlOw it will be'difticuH for anybody to 'say much in the 

two or tilJree '1ilinutes l~t ' "Wheh I cal'ed ripon Mr: ',Mason, my idea was that, 
Mlora the" debate 'pl'OCfeeds" any fuPtlher ity.o0uld be et~r if, ~ate er the 
-Gevernment rna,,! hlift"'M  sajl' on' 'this question may be ~ d at thIS stage. so 
that-otDer speakel'8, bemg' in pt)8SE\slriori of +-the matter' 't e'~o e ent 

_y haw ~ 1a  before the'Houle; mly be iii a pd ~J l 'to a~ n e their argu-
ments.' • 'The'HoDourable';' Member 'need hot ourtal ,hiS speech, he can take 
,his GWD time and 1 do'n~'' rot1O e to restrict the t ~e Hniit''8t an. When"! 
88y "at all", I mean-that'! ",otJld not be"pllt to that 11~ t : rtte ~ono r
able Member may jUst begin . 'J ~ • ';' .': '" ;I. , -, ", l' ' '" ", . 

·· .. l r~ ·S ..... &ekbr ~: lor theBe two minutes we can raise some point 
o .~I. ' 7~ ~  '  " ,', .. ' ..,." , ," 



Sarelar IhDgII Slqh: 
a'ain? 

MOTION FOB ADJOUBNJlBNT ., 

wnl'the' '' ono~ra re''''':Me er be ailowed to speak 

JIr. Pl8IIident: . Yes, he will have the right of reply. 
Mr. P.IIUon: Sir, in two or three minutes it is rather difficult to do much 

more-than introduce the subject, a vast and important subject on which there is 
so much feeling in the country. I shall confine myself to one or two of the 
points already mentioned in the few minutes at my disposal. 

The motion moved by Nawab Siddique Ali Khan with the amendment which 
1 propose today is entirely ncceptable to us and that is all that I would really 
like to say about N awabSiddique Ali Khan's speech, 
With regard to the speech of the Honourable the_ Mover, there a.re a number 

of foihts made, on which it seems his facts are not altogether qUIte accurate. 
He has produced a story about the battle of Imphal which is. entirely new. 
I.nw.qe at'that time a daily study of the maps which appeared in the war rooms 
of the South East Asia Command and the India Command and I studied th& 
battle situation every day. But certainly the story produced by my Honourable 
frielld ne,'er renched 118. 
Then with regard to the reports which he has received from his friends in 

the Punjab and t1e U. P. about the number of prisoners kept there and his 
cburrres of secrecy about the 1. N. A. 11 there is any secrecy it is not my inten-
tion that there should be. We have published a number of press communiques 
on the subject. We have given the figures of the various classes o~ prisoners 
who are still detained and I told the House the otber day the places where they 
are detained. If the Honourable Member would like to know the number 
detained in each camp or any oLher information of the kind, I should be del g ~d 
to give it to him either by·8 short··notioeqQestion or by 'a private letter .  ,  . •.. . 

: (It being Four of. the Clock) .. ." 

JIr. Prea1dent: Order, order: Seth Govind Das. 

MOTION FOR AD.10URNMENT 

FAll.URE TO PROTECT INTERESTS OF INDIANS IN SOUTH AFRICA 

Seth 009'IDd DII (Central Provinces Hindi Division: ' on M a~ dan ~ 

Sir!'t eg~ to mow;. 
: 'That the AllelDbly do now adjourn." 

I want to move this adjournment motion for discussing the situation which 
is r~ated on account of the statement ofField Marshal tlmuts which he made 
in South Africa. ' 

[At'this stage, Mr. President vacated the Chair which was then occupied 
by t;yed: 'Ohulam Bhik Naire.ng (one 'of . the Panel' ~  Chairman).] .. 

lIe said that i the Government of ~ t  Africa is going to introduce legislatioa 
in tbe :Union Parliament which is going'to restrict not only the occupation of 
prop(irty in Bout':! Africa but also acquisition there. Racial discrimination it') 
South Africa is· not only know!l ~n th,is country . ~ i ~  known throughout the 
wholo world, Bnd today when It 18 silld that India is gOIng to be made an equal 
partner in the Britilih' Empire such legislations are going to be introduced in that 
~lon  We ate simp1y' surprised 'at this attitude of the Union GovernmE!nt. 
ThE' 'conditiontif Indians in South Africa ia -da4eriorating every day. There 
have beeti temporary compromises between the whites of that land and the 
Indians there,8uc,h as the and n t ~ee ent of 1914, and the Cape 
~o n ~gre~ ent of l~.  But' t a~ does not show.that there has been any 
real change of heart as fsr 8S the WhItes of South' Afnca are· concerned. When 
this Pegging Act came into existence U· wasl'saia th.\ it was a temporary mea-
8Ul'el iM.·.tolapseioo the' 31 t'M ro l~ amlbefore·U ilrp8e1l·f1Dther·legisla-
tion 'is g ~. to be ~ e t.'at l 'p8nwl'itdiloutk'lAfricIli. whichwiU:praclieall:y 
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maktl thtl present Pegging Act a permanent one. Before this Pegging Act 110 
restrictions were imposed 011 IndioJls for acquiring property or even occupying 
it in X utal; and therefortl when this Pegging Act was put 011 the Statute Book 
there was such a 5reat opposition to this Act that the whites had to sit in a 
~~Jlltelen e with representatives of South African Indians and an agraement 
emerged from t~at conference which is called the Pretoria Agreement. After 
;this agreement it was allnounced by the Government of South Africa: 
"DiacUNion8 'took place u the reIIolt of repreaentat.ionl mllde by t.he Indian Cong ..... 

"to find an alternat.ive method of controlling occupat.ion of dwellings in towna and borougba 
in Nata! to that adopted under the Pegging Act. It wu agreed that the lituation would 
;beet be met by the introdoctiwa of an ordinanCe into the Natal Provincial CoUDCil: thil 
-ordinance would provide for tlie creation of a board conaieting of two ro~ana and two 
~nd anl nde~ the a r an~ p .of a third European, who o l~ be a man With hlpl train· 
mg. The object of the leglmtlon would be to create a machmery for'a board to eontrol 
oOCC1!Jl8tion by licenling of dwellings in certain &real and application of the Pegging Aot 
.in Durban will be withdrawn by proclamation on the PUling of thil ordinance." 

Now, this agreement was never given effect to, and the ordinance which 
emerged was entirely a different thing. The ordinance was not ol1ly with 
resppct to the occupation of the property in Natal, but also about the acquisition 
'Of that property; and the beauty of it is that after this ordinance waa promul-
gated, this Pegging Aot was not repealed-it is still in existence. 

Field Marshal Smuts is one of the authors of the United Nations Oharter. 
and it is said that the humanitarian preamble of that Oharter has been drafted 
by the Field Marshal himself. Not only this. The Field Marshal ODce said 
.about the Indian question that-

"Indiana should Ddt be made to feel t.baI. the)' wen ou&caatel. Th. rount.1'1 mm be 
fair to the Indian peop'" .. reprda landboldin" bOuiq IChemeI and aU ~e IYDeoiti .. aDd 
right. to which civililed people were eotitled: and tliat white South Africa ia bif aDd 
etrong. and hon .. t enough to do j1ll'tice to aU r&eel aDd all coloun and we lhall do 10.' 

This is what Field Marshal Smuts said, and now this is the attitude which 
bas been taken by the Field Marshal himself. I think there is a definite reaso.1l 
for it. In tae Parliament of South Africa there are 163 members: out of theil'll 
158, 83 belong to the United Party of Field Marshal Smuts. Before o e ~r 

last the question of acquisition of property in Natal never occupied the attention 
in that land. It was said that only occupation is to be eontrolled. But in 
Novt'mber last, 9 or 10 European members of.Nata1..waited in a deputation on 
}'ield Marshal Smuts. Though what happened in that conference has been 
kept as a guarded secret, yet it can be guessed becallse the attltdue which t~e 

Field Marshal haa adopted, about the India!]. occupation and acquisition of 
Pl'OpP.rty has come before us after this deputation waited upon the Field Marshal. 
Now, I feel he is afraid of losing the support of these Natal Europeans; and if hf! 
loses the support of these Natal Europeans in a house of USS, he will lose 10 
m':'te, and he will have only about 78 or 74 members in his party in the House, 
. and it is quite clear that he will not be able to have a majority in that House. 
In his eightieth year, it seems that the Field Marshal hal become greedy of 
power; and greediness in old age is considered to be a very dangerous thing. 

Whatever may be the"eason for the change of attitude a8 far as the Field 
Marshal is concerned, we cannot take things lying down and what I feel is that 
the Government of In~a is satisfied by sending only. e~a n repre entat ~n . 
Therefore I call the attItude of the Government of IndIa WIth respect to thls-
imbecile attitude. There was a HUle laught.er in this House when the Honour-
able the President read that word. I have brought the biggest  dictionary 
available in the library and I shall just read what the word 'imbecile' mean'!;. 
Imbecile means-having the mental faculties feebled or undeveloped, half 
'Witted, weak minded. 88 an embecile ~g. I 

Now, I want that the economic sanciions should be applied to South AfricA. 
immediately and 'the High' Commislioner for India shoufd be recalled. I am 
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uot asking for anything uew. On the 6th November 1944 this is what t:1is House 
tlsked for and this is what the Honourable Dr. Khare said in this respect: 
"The surgeon's n ~ will have to be applied if and when necelaary, I know that twc 

·of the Honourable Members have allo ~ge ted the recall of the High Commis8ioner. 
Honourable Memberll will agree that a deci810n on this matter requinB the moat careful con-
.aideration but I have no intention of taking any unduly long time over it. The Govern-
ment of India have also been considering most activity 'the question of enforcing economic 
.81iIlctionll. Here again I should like to HBure the House that I have no intention of delay-
ing unduly our final decision." 

May I know from the Honourable Secretary of the Commonwealth Relations 
Depurtment whethe)· the knife of his Chief has become blunt or whether he does 
not think that the time has come for a surgical operation. I know that the 
.economic sanctions are not going to harm South Afric8ns much but that is not 
the reason why T ask for economic sanctions. In the civilised world of 1946 
'One part of the British Empire applying economic sanctions on the other part, 
has its own moral value. Some people are talking about the Round Table 
Conference. I had been to South Africa and I am not against the calling of 
Round Table Conference but I do not want that the proposal of the Round Table 
Conference should ~o from the Government of India. If the economic sanctions 
are applied to South Africa. if the High Commissioner is recalled there is going 
to be a satyagraha movement in South Africa. Then the real time for the 
Round Table Conference would come. I know the conditions there. If the 
8atyagraha movement which is a non-violent substitute for war is going to take 
place in South Afric.a. the proposal for the Round Table Conference will not go 
from India but it will come from the South African Whites. As I have said, 
this attitude of the Whites of South Africa has been..a 'continuous affair and 
unless and until the Government of India take a strong attitude in this resped 
and unless and until the Government of India help the people in South Africa, 
things are not going to improve. Therefore T move that this House do now 
adjourn. 

Mr. Ohllrm&D: Motion moved: 
"That the Assembly do DOW adjourn." 
Mr. S. '1'. AdltJan (Madura and Ramnad cum Tinnevelly: Non-Muham. 

madan Rural): It has been ~ d that Sout':! Africa is a very strange country 
llot only in its fior,. and fauna but also in the political opinions held in that 
country. It is the tran~e t country one can imagine in this world. The colour 
bar and racial discrimination 'are rampant there. The administration of the 
country is so very blind as to distinguish between blind Indians and blind 
Emopeons in the allowances made to them. There the administration is so far 
removed from sobrietv that there is distinction made between the drunken 
Indians and the dr ~ en Europeans. There. Sir, the administration is so 
childish as to distinguish between Indian children and European children in the 
amount that is spent on their education. In this very strange country of South 
Afric!!, naturally enough we find that the leaders of political opinion t'1ere are 
following the strange hobby of breaking their own promises. They have broken 
whut is called the Cape Town Agreement of Hl27 by which Indians had certain 
rightR. They had again broken a certain offer ~  was made in Pietermaritz. 
burg before Justice Broome himself. They offered certain lands for Inaians and 
the v asked the Indians to accept them. The offer was made before a commis-
SiOIi presided over by that learned judge. Indians were given 15 minutes 
to think over it and consent to it and when the offer was accepted by Mr. Pather ~ 
on behalf of IndiAns, the mayor of the Pietermaritzburg Municipal Council 
said-"We retract from the offer". That is the kind of game or pastIme ltL 
which the lenders of that country are iI)dulging. And t,hen ngain another agree. 
mellt, took place on 18th April 1944. ThiR is thE' famouR Pretoria Aln"eement. 
That has been broken alRo. rno not Want to take up the time oCthe Howe 
by going ,over the hi!;;tory of the PretoriA Agreement but I shall say a few words 
about the effect of thellm'eement fmd how it has bAen broken. I think the 
House knows the general effect of tbe. Pegging Act which was passed in 1948 
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e~ this, Holiourilble House itself. has disousli4!d it more than once. Its 
effect was fourfold; Firstly it restraiMd the Indians from p ro ~~. any ne .. 
properties in a certaiu Br6U of Durban. Secondly Indian companies or com-
panies in which Indians had a share were prohibited from purchasing 8DY pro-
perty: und t'lirdly any a ~ree ent of 'Purchase entered into between an India.n 
aud .lU European of house property in t~1e place ca:led Old Borough in DurbaD 
W8S to be invalid; and fourthly Indians were disallowed from trading in certain 
parts of Durban. These are the four fold effects of the Pegging Act. Against 
this Act, our oompatriots in South Africa raised 8 hue and ('ry and in sympathy 
with our counh'ymen there. we ill this country also passed an Act, t ~ Recipro-
city Ant. . After the Pegging Act WiltS passed. the troubles which the, Indians in 
South Africa had to endute were increased tenfold and finally they met the "Prime 
Minist.er General Smuts in a place called Pretoria. In Pretoria before the Prime 
Minister of that country, before the Minister for Interior of bhat country and 
before seven members of the Indian Natal Conference and before the Controller 
of I':migration of tbat country, in fact, before everyone of that country who really 
counts. tbere was made an agreement that was entered into between the IndiaM 
of that country Imd the a::lrninistration of thnt country. The agreement was 
to the effect that the Pegging Act had to be repealed. Then, Bgain, in future. 
Bny legislation, which is to affect the interef:lts of Indians, bad to be passed oniy 
in consultation with the Indians of that C'ountry. Thirdly, free acquisition of 
property, and investment of money was to be allowed. Only the occupation .,f 
houses in certain areas was to be disallowed. Fourthly, a Committee 'was to I:>e 
set up in whiC'h. Indians had to be represented to a certain extent. All tb('sa 
t ll~ ha"e 'now been thrown to the ,,;uds. 

It is interesting to discuss what is going on actually now iu South Africa. 
They set up a Judicial Commission to inquire illto the present state of Indians. 
That Commission was again presided over by the !lame Justice Broome. a~ 

Commission recommended that Indians may have at least a restric.ted k,ind qf 
franchise in that country. I forgot to tell you, Sir, that in that c6untry Indians 
are not even allowed to vote in M n pal t ~  let alone the IJeg:isiative 
Assemblies. 1'he Broome ComnliseioD also recommended' tbattbe representl.\-
tivea of India may be ealled over to attend a RoundTable Conference in South 
Africa and that the future of Indians in tbat country may be considered in that 
Conference. That was the recommendation of the Broome Commission. In 
spite of it, agitation was going on in that country by the Europeans of that 
country and the House may be interested to hear a few samples of it. One 
paper "Die Tr4B"aale-r" sa.W: 
"If InmalUl in South .Africa preferred alignment 'With India, they BlUlt be regarded III 

foreigneJ'Jl . &Ild mould. he t'.8petriated. .The Union muat. act now and impose ablolute 
eep.atioD while India il ItiU powerleel to carry out. thethreah which were 10 freel,. 

'~. ' , 

That, 1 subnlit, is the psychology that. it! working ill the minds of the 
Europtil1us of ~o t J Atriea. They are very dearly able to dee that this country 
is not going to remain a shive and that it is going to become a free country III 
the Ilear future. So, they want to take the time by the forelock. Before this 
COUll try is able to achieve its freedom, they want to work out the hRvoc they 
have got in their minds because they know it for certain that if this country 
becomes free, they will not be able to do t:tc things that they are now dreaming 
of. Under these circumstances, seeing that' a great progress ill the politic!&l 
status of this country is going to take place, aud knowing the fact that the 
original Pegging Act is to expire on the 31st March 194:6, they are now intriguing 
and hatching up a new idea of making, the .Pegging Act permanent. Thill was 
annollllcedon the very day t'lis, House met here, namely, the 21t!t .January 
1~. . On that da, ·we were taking oa~ . of allegiance here and just at the same 
t ~ General Smut-s was brea,king . the-promiae ,in t~e South African #sem,bly, 
alfery!SOlemn prorpise tpat a~ ~n g ep.ear.J.. at'~' .the Minister of the Jnteriot:. 
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Be ~tU o n ed that he Jas-going'to pass a ~e  Act, ';'JUqh will be pl~ petm" 
ne~tl  .ou the Statute.booko( South Africa . and ~ ~ n ta~ away a1:l. ~e 
.right,sthat the Indian" in that countr.y possessed. Durmg the time thePsggmg 
Act was passed in the South African Leg\slature a promise wasgivell by no 
less a peJ.'S6n than the Mini,ste),' of the Interior. At the ,second reading of the 
:Sill he said: "We must make provision not on compulsory but voluntary lines." 
He (llso stressed the fact. that the Peggirlg Act was only a temporary, measure 
for three years. He definitely said that the Pegging Act was only a temporary 
ea~ re and further amenities for Indians were to be considered on a voluntary 
basis and not on a compulsory basis. That is exactly what he said. 

As I have already observed, in that country perhaps one of the hobbies of 
mell in power is to .break their promises. That is a strange game that they 
.are m the habit of playing. I do not know from what country they have in-
lleriLed it, but the fact remains that they are addicted to that particular game. 

~ Minister of the Interior promised that their future Act will be on voluntary 
.basis but we now hear from General Smuts that he has again taken the law in 
his c.wn hands and he is again coming into the ojlen with 8 new Act which he is 
seekil\6I to pass. ,And the (:flect of this new ~t is this. Not only ina place 
like l>u),'ban and not only in the provil)ce called Natal but throughout the 
Sootb ARican Union the e t~n on of the Pegging AC,t is contemplated.; 'rbe 
<>rigillal Peglfing Act was to be confined Imly to a small ~~ r ~n  but now 
thrpuglK>ut $hat wide country tl;l.e provisions of thePegglng Act are to t,," 
~ tended. That is the first thing. In the,secoll!i place, Indian trade is to be 
restricted. Thirdly, if an Indian want-s to purchase any property in any 'Part of 
the country, he has to get first the sanotion of the Minister. These  are 1 ~ 

factF-. 1-think this House knows that all these thinga are contemplated. ~ 

real reason is this. They are not able to compete on ordinary terms with the 
Indian traders there. Let them come into the open, let them compete under 
(lrdhary trade usage with the Indians there; let us acquire' property there and 
let them also and then we will show what we can do. But they are not prepared 
to do this. In a cowardly fashion they will seek the protection of law, so that 
Tndiuns who have ~ot money may not he able to purchase any property there. I 
mav tell you one more reason why we are so particular to purchase property in 
t.bat country, It so happens that most of the Indians in South AfriCa are 
MuslimR and the religious stJIlceptibility of the Muslims is this that they do not 
want to lend money on interest. That is why they want to purchase property 
there. Of course. we are not so very partioular about the property there, but 
we do want to invest mouey which we are able to save. We. who are able to earn 
f,ome money there. want an outlet for it. 

Sir. my t ~ is getting up and I will conclude my sp.eechby quoting .a 
senteuce from SIr Shafaat Ahmad Khan, who has been there as High Commis-
sioner. This 4s what he has said today: 

. "It.ia ~ o~ nate that the Un!on. o ern r ~t should .identify itself in a meBBure which, 
If paued, In Its present form Will doom IndlaD race lD Natal to political and economic 
aervltude· ... 

~.en  BU, ,the Indians. in South A.frics. aredoomed, to pol t ~al and e~ o  
servItude. They a~ lookmg up to thls country, to this motherland ... to retaliate' 
if pOllsible,. to .do the same things. ~1 I are l;>eing done ~ ~ e Ind ~  there, by 
all econorillC pressure, by all pohtlCal pr~ re and If possible by all moral 
prelWJ.ll'e.: .Tbat is what they want us to do. 

lIf, OhIJrman: The Honourable Member's time is up. 

SriS', T, Adltyan: Sir. this is my . de~ pe~  and I thank the House for 
the indulgence shown to me, and I thank you, Sir. 

Tf., ,,1'1'-'/ . 1·'-1·.' . l' ····"1:'. ,. • 

Sir lIUIID Suhraward,y (Burdwan· and re~den '  ;.Divisions:, 'M uhammadan 
Rural): Sir, this question of South Africa has been debated on the floor of the 
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House time and again and 1 ~ n  the Honourable Member who is now in 
~rge of. o~ on eart  Relations will bear me Qut that he has taken a strong' 
attitude In this matter. But what bas happened to the Government of India 
no~  No,! that we are on the threshold of the promised liberty to all the 

~atl  natlO~  and to all the small nations, what has happened now that India 
which has given so much support and so much man power that Indians are· 
being treated in such a way in South Africa? Who are doing it? The British 
and the Dutch, the very people whose actions were unanimously condemned in 
this House on the motion relating to Indonesia. They are the people who are 
doing this. It is not a question of Hindu or Muslim. It is a question of 
Indians, the self respect of India is at stake. It is of course a breach of promise 
and this is nothing new in this Government which is represented in a certain 
form, as pointed out by Diwan Chaman Lall, in many places like Indonesia, 
in Palestine and in India. There are subtle excuses by which the Government 
are giving the go-by to the most sacred promises. The Cape Town Convention 
or agreement of 1927 is forgotten. It suits them now. We can have ordin-
ances, we can have new measures, but what would be the result. The poor-
Indian who at one time could own land, but he could not live on that land 
that he owns. Why? Because the climate of the land was salubrious and: 
the Indians were told .. your standard of life is low, you cannot live there". 
That was a discrimination, which after a lot of agitation was proposed to be re-
moved. But now you are not only not giving the Indians the right to live, 
but you are also depriving them of the right to own property. As my friend 
from South India, Mr. Adityan, just now pointed out, the Muslims living there 
could not indulge in usury, they could not engage themselves in those business 
concerns which would multiply money, double and treble the money, and go 
if they have "got any saving, they want to invest it in property. You are shut.-
ting them out from purchasing property. They cannot do it. However, I ask 
the Honourable Member in charge of the Commonwealth  Relations that if we 
Indians were asked by the British Government to be a member of the British 
Commonwealth of Nations, is this the way to treat a free. and equal partner? 
What has happened to the Government of India? I think the name of my 
Honourable friend is 'K.hare' which means a man who can speak out straight---. 
Kha,a-bat I I hope he will go and tell his colleagues in the Governor General's 
Executive Council that they should treat Indians as Indians ought to be treated 
because of their great background of culture, of their great political and economic 
importance because of her geographical p~ t on about which we hear so much 
and because of the great sacrifices India has made in men, and money. (lenera! 
Smuts, the Field Marshal of England,  ought to-be ashamed of himself that he 
should table such a resolution. How would he like himself having such a 
resolution passed against the nationals in Great Britain, for instance. 
Shr1 Sri PrabIa (Benares and Gorakhpur Divisions: Non-Muhammadan 

Rural): Tum coat. 
Sir II .... SUhD'-Wardy: We now hear that the Jews have been allowed tc. 

come into Palestine. They are converting a majority into a minority. They 
are white Jews from Europe and so it is a question of Europeans coming into 
Asiatic country in unlimited numbers. Unabashed, you give the Jewss8Dction 
to come into Palestine. But when our own people-Indians-want to have 
some land, it is not that they want to migrate, the Dutch are not South Africans, 
the British are not Bouth Africans and .so are Indians not South,,AfricaQs, all 
went there in order to eke out a livelihood, in honest enterprise but y01,1 want to 
bar Indians from acquiring any land. The Indians have survived there on 
account of their honest work and perhaps you cannot stand their great powers 
of endurance. It is not the survival of the fittest there. You are taking all 
kinds of mean advantage by passing certain lawR"and certain b,e4l1i1Vs:w dij>rive 
t ~ ~ t ~  human rights. May I ask' my Honourable r ~nd1 r: "Khare _ whc; 
is a distinguished Member of the medical profession, "Has'God even maae any 
kind of distinction that when a white man gets malaria or when a black nian gets 
malaria or when  an Indian gets it, different kinds of ed ealtreat e t~ o ld 
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be given them". Does not the same infection catch them, no matter whether 
ro~1l or black or white? I would ask mv Indian friends on the Treasury 
Benches to' rise to the occaaion, they should resign in a body. I may assure 
them we do not want to take office. It is not that we want to step in their 
place. It has been said by our Leader in so many words, these interim govern-
ments are no catch to us. But I say, if as self-respecting Indians, while you 
sit on the Front Benches, you hear these things and you swallow these things 
in the Governor General's Executive Council meetings, it is not worlny of you 
as Indians. India desires, India expects much better from her people who have 
the background of a political career, who have got strength of character. If 
as my Honourable friend the Mover of the resolution has said, the Government 
of India has become imbecile, spineless, if the Indian ~e er  have become-
jo-hukum8, very well. that is a different thing. Then the Government of 
India consist of Indian Members who are merely 'yes-men', and there is ne-
meaning in what they say, that it is a Government for the people by the 
people. We know what it is then. 

I do not want to take much of the time of the House. This is a matter .)f 
great importance, and this has raised the same kind of feeling which the bad 
treatment of Arabs by the Jews and by the European nations has done for 
Palestine. It is the same in Indonesia, it is the same in South Africa. It is 
struggle for freedom, for our existence. Nations whom God has placed in 
more healthy places and better circumstances do not want to share  those 
healthy places with their less fortunate brethren who wish only to have a. 
small share. Sir, I support the motion to recall the Indian High Commissioner 
and apply economic i8DCtions. 

Mr. :I.. 11. Banerjee (Secretary, Commonwealth Relations Department): r~ 

I venture to rise at this stage because I feel that the House would perhaps like 
to have some idea of what our information is regarding the latest developments" 
The House will recollect that this matter was last discussed here on 9th 
February 1945. They would like perhaps to hear what has happened since then. 
On that occasion, it was explained on behalf of the Government that the en. 
forcement of the Reciprocity Act in the first week of November 1944 had some' 
effect. The three Natal Ordinances which were designed for the segregation of 
Indians and which were the immediate occasion for the enforcement of Reci-
procity Act were abandoned. The Governor General's assent was not given to-
those ordinances and they lapsed after the expiry of one year. 

ltaja Sir Satyid Ahmad Ali ltbaD. Alvi (Nominated Non-official): Why were 
they not cancelled as a protest? 

Mr. :I.. B. Banerjee: They were cancelled really. The Union Government;. 
did not proceed with that legislation. They did not become the law of the land~ 
Sr.I. S. T. Ad1tyan: Is it not a fact that the Legal Adviser advised that the· 

ordinances were ultra vir88 of the Provincial Governments? 

Mr. R. B. Banerjee: But it was open to them to re-enact legislation in the· 
Union Parliament, but they did not do it. 
Then Sir, Field ~ar al Smuts made a public declaration that these Ordiu-

anceR ~re contrary at least to the spirit of the Pretoria Agreement. He also 
made a statement that alternative settlements would have to be explored. 
We therefore thought of lying low a little and, as my Honourable Member 
has explained to this House more than once, in view of the fact that this ques-
tion is a very old one and in view of our position of comparative disadvantage 
in this matter we have always thought it best to exhaust all possible resources 
of negotiation and compromise. 

• . Then, Sir, our new High Commissioner reached South Africa about the end 
of February last year aQd the lIousing Emergency Ordin8Jl08 was introduced in 
the Union Parliament. The object of this Ordinance a ~o provide better 
o ~ ng fac}lities for all. cla8seE\, part ~a:l  Indians. In. the drafting of this 
Ordmance m so far as It affected IndIa mterests, our HIgh CommiBsioner in 
consultation with the leaders of ~ e lo a~ Ind e Jl oll ll ~l (~d t e J l~ge.t 



m ~~ ~~  l'W ·.·it' 
, .... ' ~ •• ~ .~  ~ .'  L1IOISLA'lIVE 4SSIDOLY [4T11 Fu. llM6 
" .. [Wr .. ~r . ~eel ,,\\. ,. !,," .",',. 
d ~. played ra~er ~ 8oti,ve part., . Pur Higq o ~ner :WM t.ak4tn· intQ 

~o~aenoe at everyatage,of .~e draft.ing,of tobit. Bill,anq tb.e Bill. a8 it ~l erge l 
'finally was pfODounoed by oon>'lwtent Ituthoritiesto ~ formally nO ~ r na
'?ry. ~ Bill,however opta ned.~ prO ~  for the e ~ l ent of provin-
C181 lIous.mg. Boards under pro no ~ legislation. In pursU8J1oe of this provision 
of the Bill 10 August last e~r the Natal Government introduoed a Housing 
Board Bill, and this :am beoame law towards the end of November last. In 
the scrutiny of this ,Bill also our High .Commissioner in consultation with tbe 
leaders of the looal Indian community and also their legal advisers played some 
part. He was taken into confidence at every stage and ·the Bill .as it emerged 
finally contained qut one minor provisioll to which the Indian community, took 
exception. That provision gave the new Housing Board tlle power to dispose 
of lands with a servitude aimed against Asiatics. We did not make a very 
serious grievance of this although we recorded our protest, because evell with-
out this legislation in cases of sales of land. by individuals and municipal com· 
mittees. they have now the r g~t of adding what is called an anti· Asiatic clause. 
We acquiesced in this under protest, particularly because Field Marshal Smuts 
issued a public statement on the date thls Bill became law in which hegaVJl 
a VElJ'Y definite assurance that all these measures would be worked without any 
injustice to the interests of Ind ~n . It was after this that our High Commis-
sioner left South Africa and came here for purposes of private discussion ~ o t 

~e: position. .We aJtreet att ~ latest develoJlments have therefore come as 
rather a rp~ e. We had good reasons to hope that 811 these measures Qui-
minating in the Natal Housing Boards Ordinance would solve the -question of 
the ocoupation and aoquisition of land by Indians 'and that the· Pefiging Aot 
would be allowed to lapse in due cotmJe -after the Slat March next. I told the 
House earlier this morning that we have no official intimation about the· eact 
provisions of the new measure, but we have some unofficial information which, 
I regret to have to say, is the same as the Honourable the Mover of the motion 
and the other speakers have derived from the pre88. It seems that the 
Pegging Act will lapse but a new Act is to be introduced to take its place which 
will provide for restrictions on the Indians' right of keeping and acquiring land 
more or less on the same lines as the existing restrictions in the Pegging Act. 
The new Act is also to be made permanent. We have 81so been told that the 
measure may contain' some elements of enfranchisement for the Indian com· 
munity. The utmost that we have been encouraged to hope is that there will 
be a loaded franchise for Indians, that is to say, Ind an~ ;possessing certain 
minimum property or educational qualifications will be allowed to vote for 
European representatives who would represent them in the legislature. That 
is all that I am able. to . say at this stage. I need hardly add that qovern,ment 
fully realise the implications of the proposed legislation and the ~a t  of the 
situation. . We have had full discussions with our High Commissioner who 
should be in South Africa today or tomorrow. We have, ssadvised by the 
leaders of the Indian community in South Africa, asked our High Commi88ioner 
to place before the Union Government the suggestion ?f sending a repte en.a~ :e 
delegation of Indians from this country to Sou.th Africa to explore .tAle possibl-
lities of an. alternative settlement. Weare hopmg that somethmg WIll come out 
.of this suggeation. - .  . 
Dlwan c:JhamIal L&l1 (West Punjab: Non.)fuhammadan): ~a  I ask my 

Honourable friend whether the delegation that he is oontemplating will also be 
segregated like the Indians in South ,Africa? 

.JIr. B.. N. Banerjee: Honourable Mell)bers who are ~n er a~t ~ t . the 
earlier history of 'Our relations with that country will recall that li,ome time about 
1924-25 they had what is known as t!te ClSS8 ~a ll. The position today is 
more or l~  analogous to the'position in 1924·25. It was on that oMQsion that 
& delegatIOn went from India and their efforts resulted in the Cape Town 
Agreement. -.: 

Severd HOIlOIlr&ble lIembeU: That is scrapped ~o . 
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Kr. B. X. B&D8rJee: This is all that I am able .to tell the House today. 1 
wish this motion came a few days later so that I might be able to give. the 
House some idea of the results of our High Commissioner's efforts. But as soon 
lIB we have any further information we shaH make an occasion t~ place it before 
this o ~. 

Dlwan Ohaman L&U: Usy I interrupt my Honourable friend? When the 
High Commissioner came here did he communicate to the Government of India 
what information he had regarding this  projected measure now before the South 
African Union? . 
Kr. :a. X. Banerjee: I think I made it quite clear in the beginning of my 

speech that we have a certain amount of unofficial information. But the Hign 
Commissioner did not bring us a copy.of the Bill· because the Bill had not been 
drafted by the time  he left there. . . 

Dlwan Ohaman LaU: Uay I take it, then, that even the High Commissioner· 
is useless in this matter and powerless to give the Government of India any 
information of such a vital nature? 

JIr. Oha1rmAu: That is a matter of opinion. • 

Mr. :a. ·X. Banerjee: I venture to think that that does not follow. Our 
High Commissioner has kept us well posted and I can tell the House that the 
unofficial information, we have, was £rom him; and it is mainly due to his tact 
and diplomatic efforts that we have been able to obtain rather early informa-
tion about this. 

Dlwan Ohama.n Lall: Is it then a fact that we are back again to the days of 
pre-1927 agreement? This is the result Qf all your efforts? 

Mr. 0h&1nDau.: That is a ~tter of inference. 
Mr. :a. N. Banerjee: The only thing I can say at this stage is that we are 

still awaiting-we will have to wait for some time .  .  .  .  .  . 

Dlwan Oh&ma.n L&ll: For how long? 

Kr. :a. N. Banerjee: .... the results of 'the discussion which our High 
Commissioner will have with the representatives of the Union Government, 
and as soon as we have had that, Government will be able to take a decision 
about their further line of conduct in this matter. I need hardly repeat, Sir, 
that Government fully realizes the implications of this measure and the gravity 
of the situation, and they will do their very best in giving the Indian com-
munity aU possible assistance. 

Dlwan Ohaman Lall: What can you do? 

lIr. 11.. N. Banerjee: What the Government can do will depend on the sort 
of reply that our High Commissioner .is able to send us ..... 
Dlwa.n Ohama.n L&ll: And if the reply is 'no'? . 

JIr. :a. X. Banerjee: I do not propose to go into detail about the enforce-
ment of economic sanctions and the recall of High Commissioner at this stage, 
but 1 would reserve my observations on these points for some suitable occa-
sion in the t re~ 

Seth Govtnd Das: May I ask the Honourable Member that fifteen months 
have already elapsed when this House adopted the Resolution on economic 
sanctions and recalling of High Commissioner? When is the Honourable Mem-
ber going to make up ~  mind about that? . 

Shrl Sri Prakua: When will the IDgh Commissioner become Field Mar~ al  
Mr. Ohairman: Order, order. . 

Mr. !'rank :a. Anthony (Nominated Non-Official): Sir, I have been prompted 
to enter into this debate by what I just heard £rom the Government Member. 
Quite £rankly'-:a.nd that is no reflection on him-I have not at a.ll been re-
assured· by his statement. We in this House have heard over 8 long period of 
time of. similllr action on the part af Government, slmilsr protests, communi-. 
cations and representations and we are .today exactly where we Were many 
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years ago. This whole thing has beQome a Hardy Annual and one which to 
auy self-respecting Indian, including .my Honourable Friends ou this side, is 
geJling. We hll.ve heard ~ ore that the Government is inoomplete sympathy 
with the Indian sentimeut ill this mllotter, they even simulute with. us a -good de~ 
of righteous indignation in this matter, but nothing further has. resulted. And, 
I belie\'e, for too long have we acceded to this poliey or acoepted this policy of 
. arrogaut racial discrimination 'Bud antagonism wliich. has been aud continues to 
be pursued by the South African Government. One feels reluctant; to 8ay a, 
Sir. but I have beeu a student of. Anthropology and Biology, and I oannot help 
feeling that this whole policy can ~ traced very directlJ to the fact that the' 
two million Whites in South Africa have branded themselves by this polioy 88' Q 
community of moral and physical cowards. I have had occasion-it is a hard 
thing to say. but these t!llngs must be said-I have had dC.casion to meet. many 
persous who fought with South Africans in the last war and in the war which 
has very l'e ~tl  . ende.d, and they all testify to the fact that' while South 
Africans have their exceptions, men who have distinguished themselves on ihe 
battlefields. that, on the whole, they make very poor soldiers. And .that tllese 
same people .nould have initiated a policy of discrimination. of affectini au 
attitude of superiority towards Indian soldiers, but for whom South Afd"" 
might conceivably have been overrun, is something which to us today must be 
absolutely int.Qlerable. 

And after all what did my Honourable friend over there say? What is tb 
real motive behind this policy? Let us try to strip the veil from this policy and 
see what is the motive behind? . lt is a fear motive; it is inspired by the com-
plex of fear, fear that a community,-the Indians, essentially mOre virile eVt3n 
phY8ically-may not only overrun the South Afric&D8 economical!y, in time, but 
perhaps exterminate them physically. That to my mind is the whole motive 
which to-day inspires this anti-racial. anti-Indian policy of South Africa. 

.  1 am sorry to have to say it, but my Honourable friend there. in quoting 
figures. bas touched on t ~ rea.l problem. What is behind the pelicy which is 
being adopted today by Smuts? Smuts has been said to be a very great, and 
a very able leader. I wish he could have immortalised himself in that niche, 
but by lending himself to this shabby Anti-Indian policy I feel that he haa 
. brought· himself down to the level of the veriest mediocrity one who has len. 
himself to this rabid form o~ racIal prejudice and racial inhibition which is 
rampant in South Africa today. It is unfortunate that he has today in lending 
himself to this policy lent himself to cheap political expediency. That is what 
it amounts to. We know that there i& a deep feud and deep aivision between 
the Afrikans and the English-spealdng people in South Africa. And it is 8 
peculiar coincidence. but it is true, that whene:ver Smuia, becaulle of hIS pro-
English policy, has been in dang'3r of losing the support of the Afrikan-speaking 
section, he haa immediately trotted out this ever ready weapon of racial d ~r

mination. It is one with which he has remained in saddle and which bu 
always whipped the Afrikan-speaklng  people into supporting him. That is the • 
tr&eedv of the whole situation. Whenever he feels he is losIng their support. 
he beats thiadrum of anti-raoial and anti-Indian policy. That is why I feel 
that the Government of India can no longer indulge in protests, or indulge in. 
sentling delegations. because I believe that nothing win Ultimately result. We 
hf\ve OUr limitations; we have certain disabilities.. I believe. that if we were 
in a position to send twenty thousand soldiers to demonstrate against South 
AMeR. they would pnt their tailg between their legs and resile from this policy. 
Weare not in a position to do it, but let us use the few weapons which we oan, . 
ana mv Honourable friend has refelTed to i€--eoonomic unctions. What j.; 

thpre to prevent the rl~  Tndinn Government from imp'eme'nting ~
dlately the ponev 6f eeon,omic snnct.ion'? y. beHeve. that you win immediately 
nHlkp. the South African Government eome to hMl if you make filtem feel tbst! 
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you are serious about. ilOplemtlntiug the polioy of eoonomic sanction. I am told 
that. many articles very valuable to the trade of White ~ Africa.na-hides, 
for instanoe-areexported to South Africa. I, know because I drink them-
sherl'Y, whisky and brandy, large quantities of liquor are imported from South 
Africa. And there are other commodities. 'If we implement immediately this 
policy of economic sanctions, you will make the South African Govemmnt feel, 
wllieh you .have Hot made them feel hitherto, that you are in real earnest about it. 
I uo not' know why my Honourable friends ahould be SO reluctant to implemen. 
a policy of retaliation: South Africans in . India ,should be subjected precisely 
to t.he same economic and o ~l disabilities to which our feUow-India.us ar.~ 

being subjected in South Africa. It is surprising, that We stiil have Souiih 
Africans 8S officers in the Indian Army and also nolding important ·positions in 
different parts of the country, This is something which ought to be !:!topPt'd 
immediately. ' 

Finally, I 'would make an appeal to the British Membera of the o ern en~. 

This j" a ~r  serious matter.-Wben Hofmeyer, the Deputy Prime Minister of 
Soutb Africa, spoke to a ~ ng in t.he House of Commons recently, I am afraid 
I stwck a djscoroant note. I told him that althollghhelabelled himtlelf as a 
Liberal their policy gave tho! lie to that claim. And that if South Africa per-
sisted in this anti-racial and anti-Indian policy they would be blazing the trail 
6f another bitter war. South Africa will sow the leeds if it continues this 
poliC!v. and I am not inclulging in hyperbole when I say that South Africa will 
tlOW. the seeds of a racial, class and colour war. ~o  wI1J set a trail which 
6 1\1' • will blaze around the world. Today BritaJn is preoccupied with the 
P.. intentions of RUBsia. Larger interests should make them feel th.l. 

South Africa's pr.esent policy will ultimately recoil adversely against the interest • 
. -of the Commonwealth. If you start this racial bitterness in South Africa it will 
spread around the' world.' You are ,afraid and you feel that Russia is cutting 
across your vitals.-Russia is an Asiati", country. Her leader.is a fellow Eurasian 
like myself, proud to call himself an Asiatic. If you start this feud between 
coloured people on the one hand and non-coloured on the other, you will be 
inviting the intervention of .Russia into this field. You will be condoning n 
policy which will ultimately perhaps lead to a more bitter ~ggle Bnd wllr than 
we have ever seen before. 

Mr. KuJwnmld, lIaumlD (Patna and Chota Nagpur cum Orissa: ~ a . 

madan): Sir, 1 rise to support the motion which is before the House .. 'fhe 
Mover has very ably explained all the fBCts and the pacts and the documentary 
suarantees which camete> our country from titile to time and I would only a~ 

1hat they have only proved so much-scrap of 'paper.-In the last debate that 
, we had in 1945 in this House the Honourable Member in charge of the Common-
wealth Relations was very lOUd in saying that' he would not lose one minule 
in doing what he could for bringing in economic sanctions and other measurt)' 
against that ~o ntr  the South ~r ~a~ U~ on n ~rder to see t ~t the Pegging 
Act was abohshed .and .that' no ~I l'1IIl1 atlon was mtrodu?ed ag&mst ownerahip 
of property by Indians 1D the UnIOn. What do we find, Sir? He is just .sittihg 
'1iight and the most helpless reply that we ever heard came today from the 
'Secretary of the Commonwealth 'Relations. It expressed absolute bankruptoy 
of the administrative 'capacity of these officials of Government, of India. Thev 
have not been able to know as yet what they are going to do and Govermnel1t 
. of Ivdis. thinks that they should still wait for certain legislation to be introiiuce. 
in the Union., It means that thiJ;lgs e~ not bad enough according to Govern-
ment, of India to warrant an action which would keep tJie self-respect of thil$ 
country for Indian nationals who are 'settled in the U'nion. Indian -nationals 
:have a claim. on the la~. becaUBe it, waB ~e r money, th.eir labour which had 
been reBponslblefor bnnglDg ,up o t ~ r ~a ~o t~e POlution t ~t it occupill. 
toda.:v on the ~lo e. ffistory IB fun ofsueh ld~n1 l  that In matters like this 
anDles of nat on~ have ~ r ed or a~ and. tHey have ,revenged tbemselvas 
not only by' putting I!IRoctlons but by conqueting thOle laDds. I am not e~ . ~ 
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to rtlp~at t o ~ incidents. I will just give one single advice which J~ Ja  

the old Russia of the C'za.r.s, gave to the K.aiser about Greece. ·It you lay hands 
on that; pOOl' fellow, 1 will tear oft yt'mr raUl shackle Empire'. Cannot we slly 
also to South Africa that 'it you lay hands on those Indians we will tear 'uff your 
Union ?' Thi8 is what we have come here to tell tJie Govequnent of India' ai 
our truftee and impress upon them our own feelings.-Do you tbJ,nk the Uwon 
Government would have had the courage to do what it has done so far if W'Ol 
assumed this strong attitude? I would like to. know whether the Honourable 
MemBer in charge of the Commonwealth Relations is in a position to give this 
definite a«Burance to the House that he is going to take action now and here. 
He 8ays "·we are weak and we would not be able to compel the Union Govern-
ment,". He thinks: "We would not be able to inflict a greater loss on the 
South African Union Government. Gain or loss makee: no difference. 
It will be a satisfaction +.0 ourselves that we have aveug.ed what. we thoug':lt 
was injuring our integrity and our prestige. On the one hand, we have not 
examined the whole economic structure of o t~ Africa as .it compares wiih 
economic structure of this country anti we are not in a position to fathom the 
real values of the sanotions in effect; but we have no doubt tbat we will t,e 
gaining in prestige. Supposing we do not gain anything in the real tr(lde 
balance sheet, I am sure it does not make much difference. If we cannot have 
our armies mo.rch to South Africa we can at least non~ ooperate with the union. 
That is the only solution thut we can ask this Government to bring in. What r. 
the use of an Indian High Commissioner who cannot n t ~ll e anything there? 
Has he got th/il prestige snd power which an Ambassador ·of any independent 
country would? Can he go to the Union Government with the prestige which 
the Alllbassador of America or France can go? And the British Governmen' is 
certainly very anxious not to offend th08e children because the parenthood of 
thf' parent Parliament stands as a safeguard' for all the white races in the world. 

Sir Mobunmad Yamin lD1&n (Agra Division: Muhamrnadat1Hural): He is 
not even as good as the Canadian representative! 

Kr. Kubun'1Y4 .aumaD: Yes, too true. Bir, I would like to impress on 
this House and the Government the futility of having a High ~ oner 

when he has no powers whatsoever. He is just like o~e of tholle' show boy. 
whq can travel about and shake hands in society but carries no prestige or 
influence, ss he has no sanction and no authority to speak wit}: that force which 
a representative of an independent and sovereign country would. Thab is the 
whole position only because we are a subordinate of H"I.B Majesty's Governmenb 
and the only assurance which would at.~  this House in the present cir-
Gumstances would be that this Government should state in unequivocal tel'lIUl 
whether they are prepared to apply economic sanctions here and now. Weare 
not going to discuss what effect it will have. Whether it will be for our gain 
or for our loss, we are prepared to take the consequences for whatever it may 
be worth. It is the will of the people. It is the desire ol t)le country and thil! 
is being represented through this House and you as Government of India have' 
to· act. Are you prepared to give that assurance? With these remarks and this 
advice, I take my seat. 

Kr. 1[. O •• eocY (Dacca DiviSion: Non-Muhammaclan Rllral): t am verY 
pleased to find my Honourable friend, Dr Khare, in this House on this occasion 
and should have verymllch liked him to have given this Rouse an idea as to 
the measures that he· had adopted in pursuance of the strong feelings that were 
expressed in this Rouse just about a year ago on this· very question. My Hon-
ourable friend, Mr. Ba.nerjee, has no doubt given us· a summary of the events 
that have taken place since we discussed that adjournment motion last. Hut 
~e ~  not dwelt upon' t~ two ' art lll~r points on which non-oft\ci8l opit,ion 
I';' thIS Rotlile expressed Itself very strongly, na.mely,. th8t the Bil1'h Commis-
<nonpl' should he withdTaWD and that. the economic sanctions shonM he Imt into 
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tOL'ee without a.ny J.Ul,tller (leiay. !'d.y .tiollouraole Ui€DU'1:j attitude toUa.) 18 
aLmost the same that was taken up Di tllS lionow'abh, L,hle1 on the la.st 
ooCII.S101l, lie said tllat the UuVerUlDe1lt are now, engaged in continwll& their 
search for compromise. 'l'hit! is what he exactli said: "They would 1J.ke to 
exhaust all possible avenues for comprolDlSe". 1 do not no~ whether my 
Honourable triend wo'uld be able at any time to exhaust all poss1ble avenues of 
compromise, 'put if they have .  .  . 
. Kr. Muhammad 1IaUDl&D: U~e  they exhaust themselvesl 

Kr. E. O. Neogy: .. , exhausted anything, it is the patience of this House 
and the country and the patience of Indians in I::)outh AfrlCa., , 
" l::)ir, my Honourable friend, Mr, Nauman, referred to the questIOn of the 
recaJl of the High Commissioner, I would remind the o ~ that about . the 
time wh® we debated this question last year, there were ungracIOUS observatIOns 
'made by responsible l::)outh African politicians about the ratatus and the' utility 
of the Indian High o ~oner  They. said, "Who is this fellow? Why is 
he interfering in our affairs? 'Why does not he leave?" That was the attitude 
of the South African people as represented by responsible politicians in Parlia.-

o ment and outside, 

Sir, we felt that apart from the question of sentiment, the spirit of the 
Capetown Agreement having been violated, there was no meaning in continuing 
the High Commissioner in 'South Africa. a.ny longer. It is well known that the 
very"appointment of the Agent General, as he was called then, was just an 
incident of the Capetown Agreement of 1927, which was brought about as a 
result of certain discussions that took place in South Africa between represen-
tatives of India and representatives of the South African ,Government. Now, 
Sir, one of the objecu;, as stated in the Capetown Agreement was that the 
appointment of an officer of this kind was necessary to pursue the lines of 
compromise that were laid down as a feature of that agreement, and that the 
presence of an officer of this kind would enable the promotion of good feelings 
and friendly relations between the two countries, M,v Honoura.ble friend has 
alrenil,v stated that WI' Rre hnck to the sam,e position that obtained ~ ore the 
C!rpetown Agreement was concluded, 
Mr. B.. 11. Ban_riee: I said that this legislation was analogous to the legisla-

t.ion which was contemplated in 1925. 

Mr. E. O. 111011: 1 merely tried to interpret my Honourable ~ end. The 
position is exactly the same, because what is known as the Segregation BIll, 
rather the 0 Class Areas Bill as, it was really called, had the very same object aa 
~e present enactment, broadly speaking. There was tremendous opposition 
raised to that measure in this country as also in South Africa, so much so that 
it was, I believe, at the intervention of His, Majesty's Govel'l';lment that the 
Government of India decided to send a delegation under ~ e able and dignified 
, leadership 0 of Sir Mohammad Habibullah, The deleBation succeeded in ita 
efforts in bringing about an understanding between the two countries, which 
was embodied in what is now known as the Capetown Agreement. 1f my Hon-0 

ourable friend admits that, the circumstances that prevailed before the Capetowll 
Agreement have again arisen as a result of the present attitude of the South 
African Government, Was I very wrong in saying that we are back where we 
were before the Capetown Agreeme,nt was concluded? ' 

Now as to the question of economic sanctions, the only serious objection that 
I. heard raised in this House to the enforcement of the economic sanctions last 
year was that India may have to go without wattle bark, Now, Sir, I thought 
th'1.t Tndin could very well afford to go without wattle bark, and I should like 
to know from my Honourable 'friend whether that position h!\s been examined 
fJince we debated this gnf>stion last year, Rnd how the posjtion of wattle hark 
stands today, 

o A very interesting Eltatement waEl made by my Honourable friend ahont t,his 
Tl/Irticular men'sure and that is this:' that whereas our"Hhl'h Commj""ioner ,wa<; 
e n~ consulted in regard to various ordinances he had absolutelv no idea about 
the particular meaSllrf' which is now undpr disctlllsion, . 
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JU. ~ .•• BUW"j&j; \JUl' J:.U.gh COll!llUbSiouer did briug UllOfticialij' the broad 
-uu-tliues of the 16iisla.tion to us. 

Ill. X. O. 'Neogy; 1 think that my HonoUlllble friend said that apart from 
non-ofticiai informatlon, he bad,;no in1ormation on the l:Iubject. 

Ill. Jr.. N. Banerlee: 1 said .. unofticlt.l information". 

Ill. It. O. Neogy: It seems to me that whatever the measure of success that 
he lli&y have achieved, he has seriously failed-in carrying out thf main purpose 
·.of J ~ appointment, namely, to prevent l he roversion of circumstances th&j 
prevailed before the Capetown Agreement was concluded. 

JIr. B. lit. Baaerj .. : The Hill yet remains tu be illtro(iuceu. 

Mr. ][. O. 580111 ~'ro  the determination of (leneral 't:)muts we know that 
the .Bill is gomg to be introduced, and therefore we l!ltll take it that the Bill it! 
a ~a ~~. .  . 
But there is another very interesting n o~at on which.my Honourable 

friend gave to the House and that is. this. I think he was referring to NataL 
· He !;ain that, there is in this Bill a provision tor" qualified enfranchisement. 1. 
auppose it appl ~  to Natal. 

Ill. B. lit. Banerj": It appliQs both to ~atal aud to Transvaal, 1 believe. 
1If. It. O. lf8OlJ: The whole question is this: that so far 808 .Natal is concerned, 

it is a well-known fact that indentured labour was lured from lndia on a d,efinite 
'promise that later on, alter the period of their indenture was over, tht' labour 
p.opulation would be placed exactly on a footing of equa.lity with t:)outh Africans 
in Natal. There was nothing in the law up till 1896 $0. deny them Parliamentary 
franchise, and it was in that year that Indians were excluded by parliamentary 
legislation from the voters' role, because (1 am reading from an official paper ~ 

called the Broom Commission's Report) they were "persom; who were not of 
European origin, who were natives or descenda.nts in the male line natives of 
countries which had not hitherto possessed e ItICtive represent.ative institutions 
founded on the parliamentary franchise". So, the misfortune of our countrymen 
in South Africa is derived from the fact that we in India enjoy a status of 
. political subordination. 

Now, Sir,· in this situation the Honourable Member ~ppo te  particulsrly 
the Indian Members opposit-e, can do a great service and that is by inducing 
their white masters to quit India, because unlesq and Ul'ltil the Britiahera leave 
India we are not likely to get our rightful place in the world recognised by any 
-other country: . .  . 

Now, Sir, as regards the composition of the. white people in South r ~ 

I am not an anthropologist' like my Honourable friend Mr. Anthooy-(But I 
· know this, that the white population in South Africa is of a cosmopolitan 
oomposition. And the fact remains that the present opposition to Indians on 
,1&Cial grounds is mainlI inspired by people of British origin. It is this section 
that influences the rest of the white population in South Africa. I should like 
to know whether it is. or is not a fact. My Honourable r ~nd can easily make 
an enquiry on the point from the High Commissioner, but this is the inform-
ation which we have received from sources that are open to U"8. 

1 should have very much liked my Honourahle friends of the l::uropean 
Group to participate in this debate and express their views on this particular 
point. e ~ silence is very enigmaticsl and is liable to be misunderstood. 

An 1I0000000able .emtiel': They are 8cratching their headll. 
1Ir. E. O. B8OC)': 1 should iike to know from them as to what they propoie 

; to do to convince their countrymen in South Africa of the utter disservice which. 
· t1!ey are doing to. the Empire, of which, I take it, they are 110 very proud, by 
maintaining BIl attitude of racial antagonism of this character. . 

My Honourable fripnd the Mover of this motion gave a quotation from one 
of ~ e speeches made by Field MRrRhal Smnt!!. T Ilm amid he rAther uncon,,· 
"'uely, omitted a very materia.l portion from that tlpeech. M~ ·H'onollt'llble 
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friend quoted oo1y a portion of the speech  where the Field Marshal described 
the white South Africa tLEI being big and ~trong and houest enough to do justice 
to all races and all oolours and all that. Bu.he omitted the following worda. 
which were used ~ Field-Marshal Smuts on. that occasion: . 

"And we IIb&.11 do so-Cthati8, do justice to all a el ~ ng into o~ derat on our 
knowlI attitude of separatisDl in housing, work circles and aBlIOCiations." 

Thut is n~ ttl .. That ilS .really the South African attitude; and 1 should like 
to klJ\. w from 111,}' HUlluurable frieuds UIj to when they prupose to take any 
effective action for the purpose of telling the South African· Government and 
pa~t larl~ Field M~r al timuts, that we' are not going to take this kind of 
attltu.de lymg. down, und that weak as we are, we are going to el1 or ~ economic 
sanctlOntl agamst South Africa and recall the High Commissioner from there. as. 
s protest. . 

Some HOIlOurable Kembers: The question be now put. 

The HODOUl'able Dr. N. B. Dare tColllllionwealth ReltLtions Member): Sir-. 
1 do .not think I can tE 11 the Houtle anything Hew since I lllet this House last 
time, about'a year ago, and spoke on this subject OIl an adjournment motion. 
Adjournments may come and adjournments msy go .  . '. 
»tWin' Ohaman Lall: But you go on for ever! . 
The Honourable Dr. N. B. lthare: ... but this question of South Africa 

will g() 011 for ever, at; long as myself Bnd my Honourable friends opposite are 
not as free as liny free t,:()ontry. ill the world. We were .asked ~ at measures 
have been takm in this last yell.l" which has elapsed after the motion was moved 
Oll the floor of this House. As .~  Honourable friend here tol~ the House, we 
were going on with the method of negotiations and comproJlll8e;. and as the 
House would readily agree, these things take a very  very long tune-an ';ill-
conscionably long time in fact. So I was pat en~ as to what was. appen~g 
in that country, and I thought it would he better if I CaJ.led. the .Hlgh CornlS-
sioner here for a personal consultation .because I had a presentiment that 
something much worse than the Pegging Act was going to happen to our n or~. 
tunate countrymen there-I had a presentiment, a sixth sense if I may say so,· 
and that actually happened. The new measure which is going to be shortly 
introduced in that legislature-I have no doubts about t~  (l definitely harmful 
thing to our nationals .there. It is more intensive as well as ext.ensive in its 
baneful effects. " At the same time it is not temporary. So if that comes to 
pass I am ~e we shall be relegated to., ghettos there-there is not th.e lea~t 
doubt about It-and the self-respect of 'our mother country, Mother IndIa, WIll 
be very' badly assailed. I quite realise all that. I therefore called the High. 
Commissioner and hBd a personal consultation with him as to how the land la;v 
there. Hil has gone .back with certain instructions from the Government of' 
India, and though those instructions cannot be disclosed at present, he will 
certainly talk to the representatives of the Union Government and he will tell 
us from there hy correspondence as to what we should do and wl¥Lt are the 
effects of the negotiations or instructions. So far as I am personally concerned, 
I am convinced that all our efforts will fail-I have not the least doubt about 
!t: snd inspite of whAtever we may do, the Government of South Africa is not 
going t<Tlisten to our negotiations or advi.oo: that is my own inner feeling because 
nfter all it is Smutty. When that nappens we have to lihink what we aMuIa do. 
in defence of the position of Indiaus there. 

Some friends have· referred here to anatomy-I W88 very pleased to hear the. 
voice of a fellow medico from that comer-I may tell him thaf. I am also A-
riudent of anatomy, and that there ia no structural difference beween anv·· 
human bei.ng and another, be he a Hindu, Muslim, European, Jew, Chinese Ol'" .' 
anybody: and 80 there should be no diWerence in t.reatment also. I a~e with 

~ Butunforiunately p : olo~  which I also claim' to have studied, leUs 
me that certain races in this W9rlil have degl'1uled themselves: their heRrt Rnrt 
f.heir brain which are two al).atomicA.l orWtnsdo not function. It is an inter11-
ment of a particular colour thRt fllnr-tionq, that iR wrong' with them: Rna t ~t 
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i .. why all these t.roubles are arisillg in this unhappy world; and that il> why we 
have got this reward from our iritf\ds of t:k>uth AfrICa for .all that India has aone 
in war efforts or for the United Nations, ~d all that Indian soldiers have done 
even to defend and prevent an' attack 011 South Africa itself. I am sOtry for it. 
I may assure my friend over there that 1 am not [l Yes-man; and if you persist 
in calling me a Yes-man, 1 will call you No-man. 

Some friends referred to economic sanctions. All that will dtlpend 011 the 
advicl and illstrtlct!uus we gd aft"'!" -Lhe negotiutiullS, which are bound to fail, 1 
am sure. But one friend here referred to it-he is not in his seat just now-
and asked "Why does not the Government of India apply ecouomic I:Isnctions?" 
All right. But at the same time ht says that he drinks all thtl tilllt the whisky 
and I:)cotch and everything that comes from South' Africa. What a strange 
anomaly is this? If he wants the Government of India to I!opply economic 
eanctions and boycott South African products, why should he not begin by 
boycotting thEpll himself? This iti the kind of people we have to deal with and 
that is our great ~nd ap. ae should have told .  .  . 

Dlwan Ohaman Lan: May I interrupt my Honourable friend'! Is he really 
aerious in advancing this arg ~ent  Will my Honourable friend give way? 

'!'he Bouourable Dr. N. B. Khare: I will not give way. It is quite relevant 
-1 know that. Ultimately it comes to thit!, that whatever we mu:v do, wiJI not 
be effective but I a,8SYre the o ~ that I shan do all that I clln .  ,  . 

Diwan Ohama.n Lall: What have you done so for? 

The Bonovable Dr ••• B. Dare: An that I Can 

Dlwaa Ohman Lan: That is nothingl 

The BoDoun.ble Dr ••. B. 1DLIre: The House knows that the Reciprooity 
A.ct was enforced against South Africll., although it is only a psychological 
solace as I have myself said; but it is somEthing; and my friend behind told 
the House that it had some effect although it was transient' as it was bound to 
be ... 

Ballo Sir Satyid Ahmad All 1Dl&n. Alvt: May f Rsk the Honourable Member 
whether he is willing to accept the mandate of this House to 'apply sanctions 
if be did not receive any response from the South African Government? 

Diwan Oh&mul Lan: You are merely wasting our time. 

fte 1IoDo1Irable Dr ••• B. Dare: We are .not coostitutionally bound to 
accept it. Everybody comes to waste his time here-I ,am not the only 
~~. . 
Dlwan 0hamaD LaU: This is how yeu look after the interests· of India.-

wasting time I But you get well' paid for it I' . 

"J.'b.e Bonourable Dr. N. B. BlIare: You are not doing anything better and 
you are also paid. I assure the Rouse that this is not a question which can be 
easily solved. I have said before in my previous remarks that until and unless 
India becomes independent this question can never be solved, and for that we 
are all responsible. It is no fault of mine alone that we are slaves. 
DlwID Ohaman LaII: You said that last time too. 

'!'he Boaour&b1t Dr. N. B. Bhare: I repeat it, ,because itis so true. 

An Boaoar&b1e Kember: No use of getting up then . 

. ':he on~ le Dr .•• B. EIlare: As regards the recall of the High Com-
mISSIoner, 1 still ~ld very strongly t ~t he should go on functioning and helping 
our people. The time may come for It. after we break with South AlriCR not 
before that. ' 
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JIl. It. Ala! All (Delhi: Q-eneral): Would it not be better to recall him now, 
"Witll a view to bringing pressure to bear at the other end? 

The Honourable Dr. N. B. JDl&re: That is a matter of opinion. I have got 
my own opinions also. One thing is oertain. The time has come to deme some 
methods and there· is no escape out of it and 1 hope that I shall be able to 
IUlDOunce to the House something that I will be able to do in the course of the 
present Session and I assure you that I will do all I can. 1£ I fail in in achieving 
anything, and I feel that way I tell you there will be nothing to prevent my 
crossing the floor. It IS only three or four steps from here. I also tell the House 
that in this debate the official Members will nt>t vote. 

Several Honourable Members: The question be now put. 

JIl. 0haIrmaD: The question is: 

"That the queation be now put." 

The motion was adopted. 

JIl. 0haIrmaD.: The question is: 

"That the IIe ~11 do DOW adjourn." 

The motion was adopted. 

The Assembly then adjourned till Ele.en of the Clock on Tuesday, the 8th 
J'ebruary, 194&. 
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